THE INSURANCE RULES, 19391

L s _ PRELIMINARY
. n.ri.tftle.—-—'[hese rules may be called the Insurance Rules, 1939
2. Definitions.—In these rules,—

(1) “the Act” means the Insurance Act, 1938 (4 of 1938);

, (“) the Bank” means the Reserve Bank of India;

[(iii) ”B{?mbay area” means the area comprising the State of Maharashi;
Gujarat and Madhya Pradesh and 3[the Union Territories of Goa,
Daman and Diu, and Dadar and Nagar Haveli]; ]

[(iv) “Calcutta area” means the area comprising the States of Assam, Bihar,
Manipur, Meghalaya, Orissa, West Bengal, Sikkim and Tripura and the
Tuensang district in the State of Nagaland and the Union Territories
of Arunachal Pradesh, Mizoram and Andaman and Nicobar Island;]

(v) “Delhi area” means the area comprising the States of Jammu and
Kashmir, Haryana, Himachal Pradesh, Punjab, Rajasthan and Uttar
Pradesh and the Union Territories of Delhi and Chandigarh;

(vi) “Madras area” means the area comprising the States of Andhra
Pradesh, Karnataka, Kerala, and Tamil Nadu, and the Union
Territories of Pondicherry and Lakshadweep; and

(vii) words used but not defined in these rules have the meanings
respectively assigned to them in the Act.

ACTUARIES

3. Qualifications of actuaries.—Any person signing as actuary under the Act
shall be a Fellow of the Institute of Actuaries, London, or a Fellow of the Faculty

of Actuaries in Scotland °[or a Fellow of the Actuarial Society of India]:

Provided that where application is made to the Controller of Insurance and it
is shown to his satisfaction that the employment of an Associate of such Faculty
of Actuaries, *[or of such Actuarial Society,] or of any other person having actuarial
knowledge for any specified purpose is expedient in order to enable an insurer or
a provident society to carry out any of his or its obligations under the Act, the
Controller of Insurance may grant the application and permit such person to sign
as actuary for the specified purpose, subject to such conditions and restrictions as

the Controller or Insurance thinks fit to impose.
4. [Omitted]

1. Vide Notification No. 59-1 (1)/38, dated 3rd June, 1939, published in the Gazette of India,
Pt. I, p. 926.

Subs. by G.S.R. 867, dated 28th June, 1961.

Subs by G.S.R. 45, dated 18th December, 1965.

Subs. by G.S.R. 401, dated 26th February, 1976.

Ins. by S.O. 961(E), dated 24th March, 1992.
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DEPOSITS WITH THE BANK

5. peposits with the Bank —£1Y Dépios:

that offi ; "€pOsits made i 1
e e
jEPD‘Gimr is situated: on the principal office in the State of the

provided that deposits in sterlin i
g securities sh :
of the Bank on behalf of the appropriate [ndiar? UE;’lfIi {EJ‘: held by the London office

(ZiDD;F;O::aEn];I Setfﬂ-}-rl%l securities shall be sent b}' the dEP'DSitCIr with a covering
Jetter ger of the London office of the Bank, and shall not be brought

the books of the appropriate Indi . : : s Utte
Eﬂrm  fon the Lonidon ol;fice_ ian office until the receipt of an intimation 1n

(3) Deposits, other than deposits in sterlin it
. 3 . g securities, shall be sent by the
depositor with a covering letter to the manager of the appropriate Indian ofﬂ?::e of
th'E Bﬁﬂk.

(4) Securities shall be duly transferred to the Bank by the depositor.

(5) Upon receipt of the intimation referred to in sub-rule (2) or of a deposit
under sub-rule (3) the appropriate Indian office of the Bank shall send—

(a) a certificate in Form Il to the depositor; and
(b) a statement in Form III to the Controller of Insurance:

Provided that, if the Bank is not satisfied as to the validity of the title of the
depositor to the securities, it may return them to him with the request that they
shall first be renewed or that such other measures as may be necessary shall be

taken to clear the title.
(6) The market value of sterling securities held by the Bank shall be converted

at 1s. 6d. to the rupees.

6. Changes in deposit
by reason of subsequent dep

s.—When the form or amount of a deposit is changed
osit, a substitution or a payment under sub-section (9)
or sub-section (10) of section 7 of the Actora sale or investment under sub-section
(9A) of the said section, the Bank shall, within two weeks from the entry of such
change in the books of the Bank, send a fresh certificate and a fresh statement of
the nature, and in the manner, described in clauses (a) and (b) of sub-rule (5) of

rule 5.
s.—When a security in deposit matures, or when any

7. Maturing of deposit
yield on such security ceases to accrue, the Bank shall not be bound to inform the
depositor; but, upon receipt of a requisition from the depositor made in writing and
i the Bank shall, within six weeks of

in accordance with the provision of the Act,
such a receipt, collect the discharge value and hold the amount in cash to the credit

of the depositor or invest it in securities specified by the depositor.
8. Interest and dividends on deposits.—(1) No interest shall be paid on cash

deposits.

(2) Interest or dividends on sterling securities shall, at the option of the

depositor, be either paid in London by the London office of the Bank after
deduction of a commission of 5s. on every sum of £100 or part thereof, or remitted
by the London office of the Bank to the appropriate Indian office of the bank at the
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telegraphic transfer rate on India prevailing on the date of realisation of the inh?reat
or dividends. " i
3) The approvriate Indian office of the Bank shall remit Interest or djyjy
on Sic)l.lrities ?}lzhefﬂ‘tan sterling securities, and ?mﬂunts if any, received from 4"
London office of the Bank under sub-rule (2') without delay to the depositq, at ay
office in India to be specified by the deposﬂm‘r—h e s in o
if the office so specified is at a place where there is in office of the Bay
e or a branch of the Imperial Bank of India, by means of a vaemmﬂnt

draft; and _

(b) in other cases, by a Security Deposit Interest Payment Draft oy, the
nearest Government Treasury;

after deduction of a commission or annas four on every sum of Rs. 100 or pyy

thereof.

9. Withdrawals, etc., of deposits.—(1) Wi thdrawals aI:u:l payments frop,
deposits and purchases of securities shall not be made save in BL"(_IUrdance with
the provisions of the Act and on receipt by the Bank of a requisition in writing ang
in accordance with the provisions of the Act from the depositor, a liquidator acting
in accordance with law or a court of competent jurisdiction, as the case may bhe,

(2) The Bank shall not be bound, in pursuance of sub-rule (1), to retum
securities actually deposited, but may substitute therefor new scrip of securities of

the same description and amount.
(3) The Bank shall be entitled to charge, for the purpose or sale of securities,
any brokerage payable by the Bank in respect of such purchase or sale.

10. Information as regards deposits.—(1) The Controller of Insurance shall be
entitled, free of any fee or inspect or to require from the Bank any information
relating to any security deposited with the Barik under the Act.

(2) The Bank shall, if so required, furnish the Controller of Insurance, or any
person authorized by him in that behalf in writing with a copy of any entry inany .
register or book maintained by the Bank relating to any deposit made with the
bank under the Act.

_ (3) The Bank shall publish as soon as may be after the 1st January in each year
in such manner as the Central Government may direct a list in Form IV of deposits
made with it under the Act, as at 31st December of the preceding year.

SECURITIES AND INVESTMENTS

‘.FIJA. Pakistan securities.—Securities guaranteed fully as regards principal
alfu:[ interest by a Provir.lcial Government in Pakistan or charged on the revenues
E i peLrt of that Dominion and debentures or other securities for money issued

}f.-:nr on el_lalf of the trustees of the Port of Karachi shall be recognized, in the cas¢
ol Insurers incorporated or domiciled in India, as approved secmiﬁe;—-

(@) for the purposes of sections 7, 98 i
: _ : P or 73, if such securities had beer
deposited with the Bank in pursuance of the Act before the 15th day

of Au st, 194 : ; !
that d%?e, il 7, and continue to be so deposited with the Bank since
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(b) for the purpos :
anllil'L‘é h\}r n'ne?n{:r sections 27 and 27A, if such securities had beer
) surer or a provident society before the 15th day ©

b Auguslt, 1947

g o ¥ ﬂn[_-i C[)ntinlu 5 * » a
g : e tol N . . o 1Nsure
i or the provident society e held since that date by th

&

B. Assets deem )

¢ ngcﬁon (1) of qccti?mtil‘l T:f'be approved investments.—'[(1)] For the purb
k2 Ltq invested orhl-lf:pt. in: ?féhe Act, the following assets shall be deemie
£ asselt : . rested in approved investments specified in sub-seé
Cof section 27A of the Act— pproved investments specified ir

OsCSs of
d to be
chon

a) interes ivi
(a) st, dividend and rents (outstanding and accrued);

(b) cash in hand and with banks (other than banks in liquidatio
current and collection accounts:
f

(c) bills receivable;

n) in

rary but not

E (d) value of furniture, filtings, machinery, stationery and lib
d to in sub-

exceeding Rs. 10,000 or one per cent of the sum referre
section (1) of section 27 of the Act, whichever is greater;

(¢) value of motor cars but not exceeding Rs. 20,000 or one-hall per cent
of the sum referred to in sub-section (1) of section 27 of the Act,
whichever is greater;

() stamps on hand;

(g amount of income-tax directed by the income-tax authority,
refunded;

(h) temporary advances granted to chief, special and insu
the extent permitted under clause (b) of sub-section (3) of se
the Act.

2[(2) (i) For the purposes of sub-section (2) of section 27B of the Act, the
following assets shall be deemed to be assets invested or kept invested in approved
investments specified in sub-section (1) of that section, namely:—

(a) interest, dividend and rents (outstanding and accrued);

(b) cash in hand and with banks (other than banks in liquidation) in
current and collection accounts;

(c) bills receivable;

(d) amounts due from other insurers in respect of reinsurance recoveries
and deposits or reserves with other insurers in respect of treaties for

reinsurances as to be accepted.

(ii) In respect of insurance specified in clause (c) of sub-section (16) of section
27B of the Act, three-fourths of the value of the following assets shall also be
deemed to be approved investments specified in sub-section (1) of section 27B of
the Act, namely:—

(a) motor cars,
(b) stamps on hand,

to be

rance agents to
ction 29 of

1. Rule 10B renumbered as sub-rule (1) thereof by G.5.R. 1275, dated 28th May, 1969 (w.e.f
! L.,

1-6-1969).
2. Ins. by GS.R. 1275, dated 28th May, 1969 (w.ef. 1-6-1969).




i

206
The Insurance Rules, 1939 [Rule 10
income-tax authorities 1, ),
e

C) : ;
(©) amounts of income-tax directed by the
refunded.]
..ln H - L ] {5-_- T ﬂ 5
be fu C. Returns of investments and changes 70 mvfslthTEZd 511'{11:} si:e il
: rnished under sub-section (1) of section =€ L Sl 3 ,: i Ow all th
investments made out of the controlled fund and stlbs;f{:ﬂg as at the 3lst day o
December of the preceding year and shall be in Form C : t
Providec . e e Life [nsurance orporation of India, |
[Provided that in the €as¢ of the isting as at the last day]::-;

aforesaid return shall show the caid Inves

the preceding financial year and shall be in Form ]Vg;"\?-]em Cen ot
s - hed under sub-ﬁf-.'crion ol s 0 of the A

(2) The return to be furnished un e = i g mdg

shall be in Form [vB ![and in of the Li
the said return shall be in Form

2[(3) The return to be furnishe
investments made ot

shall show all the
day of December of the preceding year sh
(4) The return to be furnished under s
shall be in Form IVBB.]
10D. Charging Assets.— 31(1)] An insurer may subject the
controlled fund, not being securities kept invested 1IN pursuanc
of section 27, to @ charge in favour of a banking company for the
an over-draft, and investing the money SO raised:

provided that the assets charged do not exceed ' :
controlled fund and the charge is created for a period not exceeding six months,

2[(2) For the purpose of sub-section (11) of section 27B the charge created in
favour of one or more banking companies in respect of assets offered as security
for any loan taken for purposes of any investment of for payment of claims shall
be subject to the condition that any loan taken against such assets shall be repaid

within a period of three months.]

Prospectuses, Tables and Proposal forms
11. Prospectuses and tables.—(1) No person shall supply or exhibit any
le of premium rates to any other person with a view to the issue

urance unless a such prospectus or table includes,—

on of the contingency or contingencies to be covered by
i and the class or classes of lives or property eligible for
insurance under the terms of such prospectus or table;

(b) a full statement of the circumstances, if any, in which rebates of the
the prospectus or table shall be allowed on the

of section 28B of the Act

subsisting as at the 315E
AA.

cHon 28B of the Act

d under sub-section (1)
it of the assets and

a1l be in Form
ub-section (2) of se

assets forming his
e of sub-section (1)
purpose of raising

in value ten per cent of the

prospectus or tab

of a policy of ins

(a) a descripti
insurance

premiums quoted in
effecting or renewal of a i i
! policy, together with the rates O rebate
applicable to each case; and ’ i
;. II_: by G.S.R. 1373, dated 3rd September, 1976.
: . by G.S.R. 1275, dated 28th May, 1969 (w.ef. 1-6-1969).
May, 1969

3. Rule 10D renumbered
as sub- i
(week 1-6-1969). sub-section (1) thereof by G.S.R. 1275, dated 28th



. it shall also be

- India who are insurers carrying on life insurance business and
. income in such business of more than three lakhs of rup

Ly

and Madras areas, the members in each area

eneral insurance business and having a premium income in such bus
:-:iﬁ;sgthan three lakhs of rupees in the preceding year shall elect four indi
e

- shall elect four individuals as members of the Executive
" Insurance Council of the Insurance Association of 1
| manner:—

by

e Bombay area;

“ Association of India in the following manner:—
L
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- ey tO sub-
) a COPY of section 41 of the Act but not including the proviso
section (1) thereof,

= i s+ & 1 'Id “’jti‘l
(2) The provisiong of sub-ryle (1) shall be deemed to have been Fn‘m}?]h.Lﬂer .
if to every such progpectys or table of premium rate supplied or exhibited a

. g
dale of Lmﬂmcncument of the Act is attached in the form of an ﬂcldt‘r'ldlll
statement containin

: & S0 much of the matters referred to in sub-rule (1) as is ’“I‘t
alrcady included in (he said prospectuses or tables, but every prospectus and tﬂl.:l e
sl e e Printed after the coming into force of the Act shall have the
matters referred tg ij the said clauses incorporaled therein.

12. Prﬂ!f'ﬂsal Forms.—I[(1) 1t shall be clearly indicated—
(@) in €very proposal form in the case of life insurance; or

(b) in. the ducumf’-"t. if any, forming the basis of the contract in the case
of any other form of insurance, that rebate of premiums shall be
allowed only in accordance with the details given in the prospectus or
table of Premium rates or, as the case may be, the relevant document,

and that an offer OF acceplance of any other rebate shall be an offence
under section 41 of the Act]

(2) The prov

isions of sub-rule (2) of rule 11 shall apply mutatis mutandis to
proposal forms,

Except that, where an addendum is attached to a proposal form,
Signed by the person who signs the propusal form.

Committee of the Insurance Councils

12B. Constituencies of insurers.—(1) Members of the Insurance Associa tion of

having premium
ees in the preceding year
Committee of the Life

ndia in the following

(a) are individual by such members as haye
Calcutta area;

(b) two individuals by such members as have their he

their head offices in the

ad offices in the
(c) oneindividual by such members as have their head offices in the Delh;

alternately electing the
individual, the first election being held in the Delhi area.

(2) Members of the Insurance Association of India who are insurers carrying

iness of
Viduals

' members of the Executive Committee of the Life Insurance Council of the Insurance
m

40

WSR 14, dated 22nd November, 1975.

A
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(a) one individual by such members as have their head offices in g,

Calcutta area;
(b) one individual by such members as have their head offices in the

Bombay area;
(c) one individual by such members as have their head offices in ),

Madras area;

(d) one individual by such members as have their head offices in the Delk;

area.

(3) Members of the Insurance

on general insurance business sh
Executive Committee of the General
Association of India in the following manner:-—

(a) one individual authorized to stand as a candidate by a 1?[":cml?er having
his head office in the Calcutta area and whose premium income in
such business in the preceding year exceeded ten Iakhs‘uf rupees and
elected to the Committee by such members as have their head offices
in the Calcutia area;

() one individual authorized to stand as a candidate by a rlnemk_:er havh}g
his head office in the Calcutta area and whose premium income in
such business in the preceding year did not exceed ten lakhs uf. rupees
and elected to the Committee by such members as have their head
offices in the Calcutta area;

(c) two individuals each of whom is authorized to stand as a candidate
by a member having his head office in the Bombay area and whose
premium in such business in the preceding year exceeded five lakhs
of rupees and elected to the Committee by such members as have their
head offices in the Bombay area;

(d) two individuals each of whom is authorized to stand as a candidate
by a member having his head office in the Bombay area and whose
premium in such business in the preceding year did not exceed five
lakhs of rupees and elected to the Committee by such members as have
their head offices in the Bombay area;

(e) one individual elected to the Committee by such members as have their
head offices in the Madras area;

(f one individual elected to the Committee by such members as have their
head offices in the Delhi area.

(4) For the purpose of this rule if any dispute arises as to which area as insurer
belongs, or as to the premium income of an insurer, the Controller shall decide the
question and his decision shall be final.

Explanation.—In this rule,—

() “preceding year” means the calendar year preceding the calendar year
in which the election takes place;

() “premium income” means the gross direct premium income of the
Insurer without taking into account premium income on re-insurance
accepted or ceded.

Association of India who are insurers carrying
all elect eight individuals as members of the
Insurance Council of the Insurance
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12C.
Clﬂﬂ ['ﬂi tte
gissotved:
Exef:llli"e
Jutics in th
(a) keep _and maintain up-to-date a copy of the list of all members and

associate members of the Life Insurance Council or the General
insurance Council, as the case may be;

) supervise the work of officers and servants employed by
Committee;

Rul :
Duties of Dissolved Executive Committees.—When the Executive

e of the Ll‘fe Insurance Council or of the General Insurance Council is

the nul*gmng mernbfzrs thereof who continue to hold office until a new
Cnmnuth'?e is constituted, shall be entitled to discharge the following
e meantime:—

the

(c) collect the prescribed fees; and

(d) help the Chairman and the Secretary to conduct the necessary elections
to the new Executive Committee.

12D. Joint Meetings of Executive Committees.—(1
received by the Central Government from—

(a) the Controller of Insurance, or

(b) six individuals who are members of either or both of the Executive
Committees of the Life Insurance Council and the General Insurance

Council, or

(c) thirty insurers,
that a joint meeting of the Executive Committees should consider a matter specified
in the request, the Central Government may, on being satisfied that the matter is
one of common interest to the two Executive Committees, direct that a joint meeting
of the two Executive Committees be convened to consider the matter.

(2) It shall be the duty of the Chairmen of the two Executive Committees to
convene, as soon as may be after the issue of the direction under preceding sub-
rule a joint meeting of all the members of the two Executive Committees at such
place and at such time and date as the two Chairmen may decide.

(3) At such meeting, one of the two Chairmen shall be elected by the members
present to preside and the matter referred to and no other matter shall be

considered.
(4) The meeting may be adjourned from time to time to be held not necessarily

at the same place, with the consent of the members present for further
consideration of the matter or for considering a report from any sub-committee
appointed for the purpose by the members present, but minutes of each meetin

shall be kept and a copy thereof shall be furnished to the Controller of ]ﬂSUl’ﬂI‘lCigE

immedialtely after the meeting.
ELECTION OF DIRECTORS BY POLICYHOLDERS
13. Qualifications of elected directors of insurance compani
panies.—(1) A person

shall be eligible for election as a director of an insurance
48 of the Act, if he holds one or more policies of life ligaz?'ap:gg iL;nde‘; 5§cﬁ0n
sued by the

—ompany and satisfying the provisions of the said section and both th f
e

requ ;rements, namely:— ollow ing

) When a request is
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(@) the policies shall insure either a total sum, including any bonuses g,
at

may have attached to them before the date of election, of not less y

}25. 3,000, where the company has at that date been carrying on ;'a“
insurance business for not less than five years, f of not less than fl{if
1,000 in other cases, or annuities on human life of a total amount
not lees than Rs. 250 per annum without regard to the age of 15?;_{

company, and
g on life insurance business fo,

(b) where the company : _
more than two years, all the policies held in compliance with clayga

(a) shall have been in force for not less than one, two or three year
according as the company has at the date of election been carrying ﬂn

{ more than five years, for more than five

life insurance business for no
but not more than eight years, OT for more than eight years:

Provided that the Central Government may, in respect of any insurer after

taking into account the maximum sum assured permissible according to
and other conditions, modify the above

constitution or rules and regulations
qualifications by fixing (i) for the sum insured or annuity, an amount lower than
clause (a), or (ii) for the period, a period

the corresponding amount mentioned in
shorter than the one mentioned in clause (b), or (iii) both.
(2) If at any date after el ctor, a person ceases to be a person

holding one or more policies g the provisions of section
48 and both the requirements s he shall forthwith cease to

be an elected director of the company-

14. Election of directors under section
section 48 of the Act shall take place at a meeting (to be held at the place where
e of the company is situated or, with the prior consent and

the principal offic
approval in writing of the Controller of Insurance, at any other place) of the
issued by the company, who are eligible to vote

holders of policies of life insurance !
at such election and the first such election shall be held as soon as possible after

the said section becomes applicable.
(2) Not less than three months before the meeting is to be held, there shall be
intimation in a newspaper published in the English language and in a newspaper
published in an Indian language circulating in the place where the principal office
of the company is situated and, if there are policy-holders of the company residing
:n a State other than that in which the principal office of the company is situated,
in a newspaper published in the English language and, if the company so desires,
in a newspaper published in a principal language of the State, both being papers
circulating in that State, a notice stating the number of directors 1o be elected at,
and the time and place of, such meeting, which shall be fixed with a view f0
affording voters the fullest opportunities for attending, and informing policy-
holders how to obtain admission to the meeting according to the manner
hereinafter described. Such notice shall also set forth the qualifications which 2
person must possess in order to be eligible for election as a director, and shall
invite applications from eligible persons prepared to accept office: :
electigozlif:i that, where a company prints on its policies the qualifications of
g e lli:rrs as set forth in rule 13, and issued, at least six months befor¢ the =
’ existing policy-holders whose policies do not contain a

has been carryin

ection as a dire
of life insurance satisfyin
peciﬁed in sub-rule (1)

48.—(1) The election of directors under

gtatement
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The i'nSUrance

A ; lifications . -
\§ f those qué S as modified yp.
fications, the notice to be Pugii}:g;idate, a notice setting forth such modified

in news a i : i
e er = .
qualifications: papers in accordance with this
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T e s

mrm—i

uh-l‘”le need not set forth those
" provided further that a com
§ ublishing the notice in ne

?esiding therein.
' (3) The applications from eligible pe
| girectors of the company shall b .
" the company so as to reach it

!

FI':;""J'-F;:;-\.I
cn

b

Pany may, i
WSpgpe:y’sm res,l:'c‘:l of one or more States instead
% Send it by post to every po]icy—hnlder

= = -

rsons prepared to accept office as elected
: ﬁoieaggj;;:gmti’-‘md post to theppr'u'lcipal office of
| eeting: Such applications shall be made inrt]'hm]g months before the date‘of.thel'
| Janguage of the State in which the principal ¢ English language or in a Prmﬂpaf
. . number of such applicants d pal office of the company is situated. 1

gue 11 such lic s does not exceed the number of directors to be
g clectoc ? 511?: applicants shall be deemed to have been elected as directors and
it shall m;t T}e1 necessary to hu‘ld the meeting of policy-holders as previously
[} announces. e company shall in that event inform the policy-holders forthwith
i b notice inserted in newspapers as in sub-rule (2), or by notice sent individually
| by post 1o those Pn_hc}"holdﬁ'l's who are eligible to vote and who apply for a
. certificate of admlss!nn under sub-rule (4) or by both methods of the names -

| persons elected as directors and of the cancellation of the meeting.

§ (3A) An application sent under sub-rule (3) shall give the applicant’s name
" and address and the numbers of and amounts of the sums insured by the policies

| by virtue of which he claims to be eligible for election.

(4) Every policy-holder who desires to attend the meeting shall apply to the

. company fora certificate of admission, such application to reach the company not

" Jess than two months before the date of the meeting, and the company on being

satisfied that the applicant holds a policy of life insurance issued by the company

" not less than six months before the date of election shall issue a certificate at least

" one month before the date of the meeting. Such certificate shall, if applied for by

post, be sent only to the address of the policy-holder or if applied for in person

" be delivered only on production of the relevant policy and shall, in any cas€, be

. accompanied by a statement of the names and addresses of the eligible persons

. prepared to accept office whose applications have been received by the company
" under sub-rule (3). A certificate of admission shall not be transferable.

(5) No person other than those whose presence is, in the opinion of the
. Chairman necessary for the conduct of the meeting shall be admitted to the meeting
unless he produces the certificate of admission granted to him under sub-rule (4).

| (6) The meeting shall be presided over by the Chairman for the time being of
. the Board of directors of the company, or in his absence by any director nominated

by him, or in the absence of any such director by a Chairman elected by the policy-
- holders present at the meeting.

(7) Votes for the election ©

M ESE T

o

f directors may be given at the meeting either

personally or by proxy and in the manner 11?1:ein€|ﬁer provided in this rule. The
instrument appointing a proxy shall be in writing in Form IVC under the hand of
the appointer in favour of a policy—lmlder, and shall be presented at the principal
office of the company not less than one month be_fore the date of the meeting. No
Policy-holder shall appoint more than one proxy irrespective of policies he holds,
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(8) Every policy-holder present at the meeting shall be given one vo in 5P
on his own behalf irrespective of the number of policies he holds and-ol'lef;- tirlg
paper in respect of each proxy, if any, which he holds. The number of Vﬂteé;,{
given on each voting paper shall not exceed the number of r::hrectors to i‘he,g &
and no more than one vote shall be given on each voting paper to anyo,
candidate:

Provided that a policy-holder may, if he prefers, vote on one voting paper
respect of all the proxies he holds. In that event, the number of votes to be:
on the voting paper shall not exceed the number of directors to be ele
multiplied by the number of proxies held and the number of votes given to

candidate on that paper shall not exceed the number of proxies held.

.l
(8A) 1If any policy-holder is a lunatic or an idiot, he may vote by 'hls_;,fj ef

representative; and if any policy-holder is a minor ‘he may vote by his lega

appointed guardian, or any one of such guardians, if more than one.

(8B) If a policy has been proposed for, and taken out jointly by, more th
person having insurable interest between them, each such person shall be er
to vote as a holder of that policy. :
” ; s:':"j‘t kot
capacity, or failing them by scrutineers appointed by the meeting, and workin

under the supervision of the Chairman. The result of the ballot shall be annoi.g\

1] - !iﬁ.!
(9) The votes shall be counted by the company’s auditors if present

at the meeting and in the event of an equality of votes the election shall be decideé
by lot:
Provided that if the counting of votes is not likely to be completed by 7:p: .-
on the date of the meeting, the Chairman may lock, seal and take charge of th
ballot box in the presence of the meeting and postpone the counting of votes b
not more than 48 hours. The opening of the ballot box shall be done
Chairman and the counting shall be carried out by the same persons as:ar
specified in this sub-rule for this purpose within the said 48 hours after reaso
natice of the time and place where the counting is to take place has been given
the candidates but no others except those presence is necessary for the purp” |
making the counting and the declaration. Each candidate or in his absent
authorized representative shall be allowed to be Present to witness the DP'_
and the counting. The result of the ballot shall then the communicated by notice
published in newspapers as in sub-rule (2) or individually by post to all p'f'lnit}'
holders who were present in person at the election or by both methods. "
(10) For the purposes of sub-rule (3) of rule 15, a list shall be prepared of th é'::r-
of the unsuccessful candidates in whose favour any valid vnte}:'. are cast mj
descending order of the number of such votes cast for each. If two mma?guchlr
candidates have an equal number of such votes cast for them they shall be Pfa'éégg
in the list in the alphabetical order of their applications under sub-rule (3). Forth i
purposes of this sub-rule, no valid vote shall be deemed to be cast for a can idat
if his own vote is the only vote cast for him. ;.%f o
(10A) No election shall be held at any meeting convened under these rulés
unless a quorum of policy-holders holding certificates issued und

] ; er Eub-nlle:i_f& Bt
personally present at the time when the meeting proceeds to business. The numB E‘EE
of such certificate holders who must personally be present to constitute a quorim.
shall be five times the number of directors to be elected at that meeting. '

R,

didate
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L (10B) If within half an hour from the time appointed for the meeting a quorum
© . not present, the meeting shall stand adjourned to the same day in the next week
© . the same time and place, if at the adjourned meeting a quorum is not present
* ithin half an hour from the time appointed for the meeting, the policy-holders
present and holding certificates issued under sub-rule (4) shall be a quorum.

i (11) An election held in accordance with this rule shall not be invalid merely
~ py reason of the accidental omission to send any notice or other document to, or
. {he non-receipt of any notice or other document by, any policy-holder, or of any
other alccidental irregularity or informality in the observance of the provisions of
this rule.

15. Period of office of directors and filling of vacancies.—(1) An election of
directors under these rules (other than the first such election) shall be held not later
than three vears from the date of the last such election:

Provided that an election for the holding of which the latest date otherwise
permissible under this sub-rule is a date in the year 1943 may be postponed to a
date not later than the 31st December, 1944.

(2) At every meeting of policy holders held in pursuance of sub-rule (1), all the
directors elected or appointed under these rules shall retire, but any director so
retiring shall, if he remains eligible under rule 13, be eligible for re-election.

(3) In the event of casual vacancy arising among the directors elected or
appointed under these rules, the vacancy shall be filled by appointing the person
highest in the list prepared under sub-rule (10) of rule 14, who remains eligible
under rule 13 and is willing to act as a director.

(4) Any person in the said list who is not appointed in his turn under sub-
rule (3), either because he has ceased to be eligible under rule 13 or because of h1s .
unwillingness to act shall be removed from the list. i

(5) In the event of there being no person available for appointment under sub-
rule (3), the casual vacancy shall be filled by the remaining directors (if nqt*!égiéi}é
than two in number) elected or appointed under these rules by appointing-a”
person eligible under rule 13, or if such directors (or a majority of them) are unablei;f-;?
to agree upon a person to be appDi_I‘ltEd, the appointment shall be d.ECidEd by lﬁt: “?:
from amongst the persons eligible under rule 13 who have been considered for thf-'

appointment by the said remaining directors. e B8
(6) In the event of there being only one or no such remaining director, the

casual vacancy shall be filled by an election in accordance with these rules to be?f
held not later than six months from the date on which the vacancy uccumed A
he Central Government within two months from -

unless the company secures from t e e
the said date an exemption for that purpose from the provisions of s_echl on 48 of %
) i 14

the Act under clause (b) of sub-section (3) thereof. e T
(7) Any person appointed or elected to fill a casual vacancy shall be:subject

L

1

A rir e

to retirement at the same time as would have been the director in whose place he i

is appointed or elected.
(8) An election held in pursuance of sub-rule (6) to fill a casual vacancy shall

~ Tot be reckoned as an election for the purpose of sub-rule (1).
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(9) Nothing in the rule shall be deemed to affect the application of Regulations
78 and 79 in Table A of the First Schedule to the Indian Companies Act, 1913 (7
of 1913)}, to directors elected or appointed otherwise than under these rules.

LICENCES AND CERTIFICATES

16. Licence fee for insurance agents and collection thereof.—The fee for
obtaining or renewing a licence to act as an insurance agent sha!J bi_e Rs. ?[15]
provided that an additional fee of Rs. 2(7] shall be paid if the application for the
renewal of the licence does not reach the Controller at least thirty days before the
date on which the licence ceases to remain in force.

16A. Issue of licences to insurance agents.—An applicant who desires to
obtain or renew a licence to act as an insurance agent shall proceed as follows:—

(a) the applicant shall obtain from the Controller of Insurance a form of
application for a licence which shall be,—

(i) in the case of an individual, Form V, or Form VA, if he applies for
the grant of a licence for the first time or for the renewal of the
licence held by him, as the case may be;

(i) in the case of a company or firm, Form VP, or Form VPA, if it
applies for the grant of a licence for the first time or for the renewal
of the licence held by it, as the case may be;

(iiij) in the case of a co-operative society or a Panchayat, Form VS, or
Form VSA, if it applies for the grant of a licence for the first time
or for the renewal of the licence held by it, as the case may be;

3(iv) in the case of a society registered under the Societies Registration
Act, 1860 (21 of 1860), Form VSS or Form VSSA, if it applies for the
arant of a licence for the first time or for the renewal of the licence -
held by him, as the case may be.]

() He shall then send to the Controller of Insurance the completed
application form with the fee which shall be paid in the form of stamps
to the value of ?[Rs. 15 or Rs. 22], as the case may be, and the stamp
shall be affixed to the application in the proper place.

(c) ']'he‘Controller of Insurance or the officer authorized by him under sub-
section (1) of section 42 of the Act, shall issue a licence after taking all
reasonable steps to satisfy himself that the application is in order and
that the applicant is not disqualified from holding a licence. No
application shall be considered by the Controller of Insurance unless

the particulars in Form VB, Form VFPB, *[Form VSB or Form VSSB] as
the case may be, have been filled in by the applicant.

In the case of—
(i) an individual, the licence shall be in Form VB;

(ii) a company Or firm, shall be in Form VPB;
(i) a co-operative society or 2 Panchayat, it shall be in Form VSB;

Companies Act, 1956 (1 of 1956).
R. 1275, dated 28th May, 1969 (w.ef. 1-6-1969).

1070, dated B8th June, 1968.

1. Se¢ now the

9. Subs. by G5
3. Ins. by GSR
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'[(iv) a society registered under the Societies Registration Act, 1860 (21 of
1860), it shall be in Form VSSB];

(d) Noapplication for the renewal of licence will be accepted if it reaches
the Controller on or after the date on which the licence ceases to be in
force:

- Provided, however, that if an applicant desires that his application should be
" considered under the proviso Lo sub-section (3A) of section 42 of the Act, he shall
* forward along with such application a request to that effect, with stamps to the
" value of ?[Rs. 75] affixed thercon and a statement of all the facts and particulars
“which are to be taken into consideration by the Controller for the purpose of
- examining whether undue hardship would be caused if no renewal of licence is
- granted:

2 Provided further that the applicant, if required to do so by the Controller, shall

- furnish documentary proof of any of the particulars or facts mentioned in the
~statement referred to above,

16B. Bona fide insurance agents for the purposes of section 41.—The
~ conditions to be satisfied by an insurance agent to establish that he is a bona fide
insurance agent remployed by the insurer for the purposes of the proviso to sub-
section (1) of section 41 of the Act shall be the following, namely:—

(@) He must have secured policies on six different lives excluding his own.

(b) He must have been an insurance agent continuously from the time of
his soliciting or procuring the first policy on each of such six lives or
proposing for the policy on his own life, whichever is earlier, till the
time when the policies on those six lives and the policy on his own life
have all been issued.

16C. Fee for principal, chief and special agents.—The fee for obtaining or
renewing a certificate to act as a principal agent or chief agent shall be Rs. 25 and
the fee for obtaining or renewing a certificate to act as a special agent shall be Rs.
10:

Provided that an additional fee of Rs. 5 in the case of a principal agent or a
chief agent, and Rs. 3 in the case of a special agent, shall be paid, if the application
for renewal of the certificate reaches the Controller on or after the date on which
the certificate ceases to be in force but within 12 months of the aforesaid date.

16D. Issue of certificates to principal, chief and special agents.—A person,
who desires to obtain or renew a certificate to act as a principal agent, or chief
agent or special agent, shall proceed as follows:—

(a) He shall obtain from the Controller a form of application for a
certificate which form shall be as prescribed in Form VC or Form VD.
Form VC shall be used when an applicant applies for a certificate the
first time, or for a fresh certificate, while Form VD shall be used when
an applicant applies for the renewal of certificate already held by him.
No application for the renewal of a certificate will be accepted if it

reaches the Controller after a period of twelve months from the date on
which the certificate ceases to be in force.

1. Ins. by GS.R. 1070, dated Bth June, 1968,
2. Subs. by GSR. 1275, dated 28th May, 1969 (w.ef. 1-6-1969),
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) He shall then send to the Controller the completed application form -
with stamps to the value of Rs. 25 or Rs. 30 or Rs. 10 or Rs. 13, asth*é"i‘i
case may be, affixed thereon in the proper place. R

(6) The controller or the officer authorized by him under sub-section (1) of
section 42A of the Act shall, after taking all reasonable steps to sat]sﬁl‘r
himself that the application is in order and that ﬂ"lt’ app‘llcant Enqm
disqualified from holding a certificate, issue @ certificate in Form VE. |

16E. Issue of duplicate licenses and certificates.—(a) A peracn to Wht!ii’i
licence or a certificate has been issued ![under section 42 or section 42A of the Act] |
shall, if such licence or certificate has been lost, destroyed or mutilated, submit tg |
the Controller an application requesting the issue of a duplicate licence or,|
certificate with a fee of Re. 1 in the case of a licence, and Rs. Z.m the case of -
certificate, paid in the form of stamp duly affixed thereon and with a d:edarag% :
giving full details regarding the issue and loss, destruction or mutilation ol‘wﬂﬁ,w
licence or certificate, and the mutilated pieces, if any, shall be returned to the |
Controller with the said application.

(b) The Controller, after satisfying himself that the original licence or certificate

|
]
hie T

o
'
b
el )

has been lost, destrayed, or mutilated, issue a duplicate licence in Form VB or Fuﬁm.,
VPB or Form VSB [or Form VSSB] or a certi ficate in Form VE, as the case maybe,
with an endorsement thereon that it is a duplicate.

16F. Description of stamp.—Any fee specified in rules 16, 16A, 16C, ltE-Damir;*5
16E shall be paid in the form of “Government of India Insurance” stamps available ©
from a Government treasury. i

16G. Allowance for unused stamps.—Where an applicant for licence o1
certificate has inadvertently used ‘Government of India Insurance” stamp Qfg‘qj;ﬁq
eater value than is necessary or where no licence or certificate in respect ofan;ﬁ
application bearing such stamp has been issued, refund may be made of the excéﬁﬁf%
of the necessary fee or of the value of the stamp, as the case may be, on Sufr_:ﬂ*‘*
application. =
16H. Cancellation of licences or certificates.—Where the Controller canégrﬁ'
the licence of an insurance agent under sub-section (5) of section 42 or 5
certificate of a principal or chief or special agent under sub-section (4) of section -
42A, he shall— e
(a) inform all the officers authorized by him under sub-section (1)
section 42 or section 42A that the licence or the certificate, as the case
may be, has been cancelled; -

(b) require the person concerned to return the licence or certificate issued
to him; and

(c) cause the fact of cancellation to be published in the Gazette of In.t

and in such State Gazettes or Gazette as he deems fit. %

SHARES, OWNERSHIP AND DISPOSAL 5

17. Declaration as to the nature of ownership of shares.—The declaration fﬂ*
be furnished by a transferee in pursuance of clause (b)(i) of sub-section (4) 2

il

e

1. Subs. by GS.R. 1275, dated 28th May, 1969 (w.ef. 1-6-1969).
2. Ins. by GS.R. 1070, dated 8th June, 1968.
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section 6A of the Act to a public company limited b}' shares having its registered
office in the States and carrying on '[any class of] insurance businuess shall be
in Form VF.

17A. Declaration as to beneficial interest in shares.—The declaration to be
made in pursuance of sub-section (5) of section 6A of the Act to a public company
limited by shares having its registered office in the States and carrying on life-
insurance business by a person who has any interest in any of its shares standing
in the name of another person shall be in Form VG.

[17AA. Form for declaration.—The declaration to be made in pursuance of
sub-section (5) of section 6A of the Act to a public company limited by shares
having its registered office in India and carrying on general insurance business by
a person who has any interest in any of its shares standing in the name of another
person shall be in Form VGG].

17B. Disposal of shares by Administrator-General.—As soon as the
Administrator-General of a State has taken charge of any shares of a public
company vesting in him under sub-section (8) of section 6A of the Act he shall
furnish full details of the shares of the Controller and he shall try, as soon as may
be, to sell the shares, whether as a whole or in part or whether in the open market
or by private sale, at a price not lower than the price fixed by the Controller who
may vary the pn’ce fixed from time to time. The proceeds shall be handed over to
such person as, in the opinion of the Administrator-General, is by law entitled
thereto.

LIMITATION OF EXPENSES OF MANAGEMENT :

17C. Statement of the bases of premiums.—(1) The statement of the bases of
premiums under sub-section (1) of section 40B of the Act shall be in Form VH. = &

(2) In respect of premiums currently used by an insurer at the commencement
of the Insurance (Amendment) Act, 1950, the statement of the bases of premiums
certified by an actuary shall be furnished to the Controller within six months from
such commencement.

(3) A statement on the basis of premiums to be newly used after such
commencement certified by an actuary shall be furnished to the Controller before
such premiums are offered by the insurer to prospective policy-holders.

17D. Limitation of expenses of management in life-insurance business.—
After the 31st day of December, 1950, no insurer shall, in respect of the life-
m-:urance business transacted by him in India; send as expenses of management

In any calendar year an amount exceeding the aggregate sum of— el
(i) five per cent of all premiums received during the year on pohaes
granting an immediate annuity or a deferred annuity in consideration
of a single premium, and five per cent of all premium recewed on ot.ha‘ :
single premium policies during the year; el
(i) ten per cent of all first year’s premiums and four per cent nf all renewdl iy
premiums, received during the year on policies gr&ntmg defarreclm
annuity in consideration of more than one premium; = AU

--‘-__‘__—_—_
1. Subs. by GS.R. 1275, dated 28th May, 1969 (w.e.f. 1-6-1969).
2. Ins. by GSR. 1275, dated 28th May, 1969 (w.e.l. 1-6-1969).
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(iii) one-twenticth of one per cent of the average of the total sums assured
by policies on which no further premiums are payable (less
reinsurances) al the beginning and end of the year;

(iv) one per cent of all annuities paid during the year;

(v) an amount computed on the basis of the percentages for the time being
appropriate to the duration, of the insurer’s life-insurance business

specified in the following table, namely:—

Percentage of premiums
(less re-insurances) received
during the year other than
Duration of insurer’s life-insurance business premiums referred to in
items (i) and (ii) above
of first year'sof renewal
premiums premiums

First four years 100 20
Fifth to seventh years 96% 19
Eighth to tenth years 93 18
After the tenth year, if the insurer’s business in force—
(a) is less than two crores of rupees a0 - 18
(b) is less than five crores of rupees but not less
than two crores of rupees 90 17
(c) is less than ten crores of rupees but not less 1
than five crores of rupees 90 16
(d) is not less than ten crores of rupees 90 ol bs

Provided that the percentages specified in the above table shall, in respect of
any first year’s premium where the maximum premiums paying period under the
policy is not throughout life not more than eleven years, be reduced to a' number
equal to seven and a half times the number of whole years in that period.

Explanation I.—In this rule, “business in force” means in relation to any
expense incurred, the total sum assured, with bonuses, without taking into
account re-insurances ceded or accepted, by an insurer in respect of the whole of

his life-insurance business on the last working day of the year preceding the
calendar year in which the expense is incurred.
Explanation 11—The duration of an insurer’s life insurance business Siiéﬂ be
reckoned from the beginning of the calendar year of commencement of the business |
if the date of commencement is in the first half of the year and from the end ‘of the .
calendar year of such commencement if the date of commencement fein the-'f':": oo
half of the year.

17E. Limitation of expenses of management in general insurance
business.—(1) After the 31st day of December, 1949, no insurer shall, in respect
of general insurance business transacted by him in India other than marine
insurance business, spend in any calendar year as expenses of management,
including commission or remuneration for procuring business an amount
exceeding the sum of— :
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Bs (i) the amount of commission or other remuneration paid to insurance
agents and principal agents in respect of that business trapsacted mn
the year but '[not exceeding in respect of fire-insurance business 5 per
cent and in respect of miscellaneous insurance business 10 per cent]
of the gross premium income written direct in India in respect of that

e

s T Tt #
,}_ﬂ‘_*-n,l__., O i
e T T T A T

5 business in the year; and

(ii) an amount computed on the basis of the percentage appropriate to ﬂ}E

o various parts of total gross premium income written direct in India

during the year:

" Part of the total gross premium income of the insurer written Precentage
‘direct in India (Fire and Miscellaneous business combined) of premiums

. First 10 lakhs of rupees 35

" Next 5 lakhs of rupees 32¥%

" Next 5 lakhs of rupees 30
Next 7% lakhs of rupees 27%
Next 74 lakhs of rupees 25
‘Next 10 lakhs of rupees 22%
The balance 20

(2) After the 31st day of December, 1949, no insurer shall, in respect of marine
insurance business transacted by him in India, spend in any calendar year as
expenses of management, including commission or remuneration for procuring
business an amount exceeding the sum of—

(i) the amount of commission or other remuneration paid to insurance
agents and principal agents in respect of that business transacted in
the year but '[not exceeding in amount five per cent] of the gross
premium income written direct in India in respect of that business in
the year; and

(ii) an amount computed on the basis of percentages appropriate to the
various parts of his total gross premium income written direct in India
during the year.

Part of the total gross premium income of the insurer Precentage
written direct in India of premiums
First 5 lakhs of rupees 25
Next 5 lakhs of rupees 22%
Next 5 lakhs of rupees 20
Next 7% lakhs of rupees 17%
The balance 15

(3) Notwithstanding anything contained in sub-rules (1) and (2), an insurer
may, during the first ten years of his general insurance business, spend in any
calendar year as expenses of management including commission or remuneration

—

1. Subs. by G.S.R. 1275, dated 28th May, 1969 (w.ef. 1-6-1969).
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in respect of his general insurance .
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fJUT Procuring business an additional amount,
usiness, not exceeding—
(i) during the first three years,
in that year;
(i) during the second period of
of the gross premium incom
earned on the paid-up capit

(iii) during the seventh and eighth y
the gross premium income written

&

e

e

the interest earned on the paid-up capital

three years, an amount equal to 10 per cent
e written direct in India, or o the interest "
al in that year, whichever is less;

ears an amount equal to 5 per cent of
direct in India, or three-fourths of
that year whichever 15;%

the interest earned on the paid-up capital in
in this clause shall apply to regulate the;?

less:
if his gross premium income ',

4 =

P
Rl

=
o

Provided that nothing

expenses of an insurer in any such year o

in that year exceeds twenty-five lakhs of rupees;
(iv) during the ninth and tenth years an amount equal to 3 per cent of the | !
.mium income written direct in India, or to half of the interest &

grDSS pre : - .
carned on the paid-up capital in that year whichever is less: &

Provided that nothing in this clause shall apply to r:egulate lhe-
expenses of an insurer in any such year if his gross premuum income
in that year exceeds twenty-five lakhs of rupees.

il

g
P
i
i

l[ihn] i
17F. Head Office expenses.—?[(1)] The share of the Head Office expenses in
the case of an insurer having his principal place of business outside India for the &
purposes of sections 40B and 40C of the Act shall not be less than—

(i) in respect of life-insurance business 10 per cent of the first year's 3
premium as shown in the revenue account, and 1 per cent. of the 5
renewal premiums as shown in the revenue account in respect of that i'
business transacted in India during the year; and
(ii) in respect of general insurance business 5 per cent of the gross
premium income written direct in India during the year in respect of &
that business. 3

| 3”2} lThe share of the_ Head Office expenses in the case of an insurer having #
his principal place of business in India for the purposes of sub-clause (i) of clause §

(b) of the Explanation to section 40C of the Act, shall not exceed 5 per cent. of the
gross premium income written direct outside India during the year.] :

17FA. Principal Office expenses.—For the purposes of sub-clause (i) of §
clause (b) of the Explanation to section 40C of the Act, the share of the expenses §
in the case of an insurer having his principal place of business outside India i §
respect of general-insurance business transacted by him outside India through his §
office in India shall not exceed 5 per cent of the gross 5 per cent of the premi
income written direct outside India through his office in India during the year.] i

1. Omitted by 5.0. 984, dated 21st March, 1978,
9. Rule 17F renumbered as sub-rule (1) thereof by GS.R. 1275, dated 28th May: 1969 (“'-'.-"f' :

1-6-1969).
3. Ins. by G.S.R. 1275, dated 28th May, 1969 (w.e.f. 1-6-1969).

?
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'[17FB. Calculation of proper share of managerial expenses.—For the
purposes of sub-clause (iii) of clause (b) of the Explanation to section 40C of the
Act the proper share of managerial expenses, that may be excluded in computing

the expenses of management in India, shall be computed in the following manner,
namely:—

(a) in t_he case of an insurer having his principal place of business in
India, same proportion of the total remuneration received by the Chief
Executive Officer of the insurer (by whatever name called) as 15 per

cent of the paid-up capital of the insurer bears to the total gross
premium written direct in India by the insurer;

(b) in the case of an insurer having his principal place of business outside
India, nil.]

CONTRAVENTION OF LIMITATION OF EXPENSES
AND TARIFF REGULATION

17G. Action against Extravagant Life Insurers.—(1) If it appears from the
report of an actuarial valuation under sub-section (3) of section 64K of the Act read
with the statutory returns relating to the accounts that the insurer concerned is
insolvent, the Controller may cancel the registration of such insurer and request
the Executive Committee of the Life Insurance Council to consider whether in the
circumstances of the case it is possible to have the business of the insurer
reconstructed or whether some other insurer is willing to take over the business.

(2) When such a request is received, the Executive Committee of the Life
Insurance Council shall meet not later than one month of the receipt of such
request to consider the matter and within seven days of such meeting shall
communicate its decision to the Controller. :

(3) If the Executive Committee is unable to meet within the time specified in
sub-rule (2) or is unable to suggest any practical steps for the reconstruction or
transfer, the Controller may, as soon as may be, apply to the court for the winding
up of that insurer.

(4) If the valuation under sub-section (3) of section 64K does not disclose the
insurer to be insolvent, the actuary making the investigation shall append to his
report a statement whether an encroachment on the bonus loadings contained in
the premium has occurred and whether such encroachment is due either partly or
wholly to heavy expenses incurred by the insurer after giving credit for any profits

made in other directions. The Controller may request the Executive Committee of
the Life Insurance Council for advice so that such encroachment may -ne1the_r_-l-"' i
continue nor recur and the Executive Committee shall meet within a month of the. :

receipt of such request and make such recommendations as it deems fit.

(5) On receipt of the recommendations referred to in sub-rule (3) or 9_“1’?“‘13 4); :";'f:
the Controller may issue such directions to the insurer cnncemed: as h? deems ﬁ't.';ff;f'i
and if the insurer COII'I.PHES with such directions, the cancelled reglstratmn may be

received whether possible or where it is not so possible, the insurer may be
Tegistered afresh.

-ﬁh__-_‘__—_
1. Ins. by GSR. 1051, dated 19th July, 1971.

|
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(6) 1f the directions are not complied with, the Controlle
court for the winding up of the insurer.

17H. Action against Extravagant General Insurers.—(1) In

pursuance of sub-

[Rule 1?(;«
r may apply to the

section (3) of section 64M of the Act the Controller may— e

(a) cancel the registration of the insurer under the Act, and

(b) request the Executive Committee of the
tion of th

consider practical steps for the reconstruc '
or for transferring its business to some other insurer.
is referred 1o in the preceding

(2) When such a request as
| Insurance Council,

General Insurance Council to
e insurer concerned

[ X

by th i i Ge
y the Executive Committee of the Genera ler the request and within

than one month of the receipt of such request to consider
its decision

seven days of such meeting shall communicate

(3) The Controller may, after considering the reco N
for the winding u

Committee in this behalf apply to the court
concerned if he thinks fit,
lluqi]
PROVIDENT SOCIETIES

18. Transaction of bond investment bus
immediately before the commencement ©
:nvestment business may continue to receive
make payments in respect of such business
business of that class.

(2) For the purpose of sub-ru
business of effecting contracts by
other documents, whereby in return for

»
ol
L

19. Rules of Provident Societies—(1) Every provident society shall in addition
to the matters specified in clauses (a) to (0) of sub-section (1) of section 74 of the

Act set forth in its rules— .

(i) that where a policy is applied for on the-ﬁfe of a person other than th

person paying the premiums on such policy, the name of the perso

paying the premiums and his relationship to the life insured shall bé:
inserted in the policy, the policy shall not%é issued till the I?fe ?I‘Sure i

2

(or if he be not of age his legal guardian) has given his consent

writing to the insurance being effected, and the amount secured sha

not be excessive having regard to the inte A
premiums in the life insured; rest of the person paying th

(ii) the disqualifications, if any, due to change of occupation, residence, @

iness.—(1) Provident societies which
f the Act were transacting bgnal;egﬁ
premiums or contributions and to
but shall not undertake any new‘.\-f
le (1), “bond investment business” means thé'i;é

¥

i

i

the issue of bonds, endowment certificates 03}"
one or more premiums paid to the 5

provident society, the payment is insu red of a sum or series of sums, at a futuré
date or dates, whether fixed before hand or determined by chance. ;

\-'

'j':-
1

other specified cause; S
(iii) the terms upon which any policy may be kept in force for a redufﬂdztgf
il

benefit without liability to payment of further premiums;

1. Rules 17 to 17K omitted by GS.R. 1275, dated 28th May, 1969 (w.e.f. 1-6-1969)-

S

9
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(iv)

(vi)

(vii)

(viii)
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gfsi;tgrgi?glt:lll;tli e{jEﬂ that all policies issued after the commencement
z ave clearly set out therein the matters referred to in

claélﬁtlfs (£, (&.}L (h), (i) and (j) of sub-section (1) of section 74 of the Act
and those referred to in clauses (ii) and (iii) above;

the method of voting at th :
& € me .
number constituting 2 iy eting of the managing body and the

.n' sitatement that no dividend shall be declared except as a result of a
valuation under sub-section (1) of section 81;

a statement that no bonus other thahi ‘an Ahtesm bonus: shall be
decl_ared except as a result of a valuation made in accordance with sub-
section (1) of section 81, that the rate of such bonus shall not exceed
that recommended by the actuary, and that no interim bonus shall be
declared at a rate exceeding that approved by an actuary; and

a st.ale]}mnt that the paid-up capital shall not be treated as part of the
s_omely s asgets or the purpose of showing a divisible surplus at the
time of any investigation made under sub-section (1) of section 81, and
that where assets of the nature of organisation or preliminary expenses
exceed the paid-up capital the fund shall be diminished by the amount
of such excess for the purpose of ascertaining the financial condition
of the society.

(2) All rules made by a Local or Provincial Government under section 24 of
the Provident Insurance Societies Act, 1912, are hereby repealed.

19A. Every provident society shall, commencing from a date not later than the
Ist January 1943, maintain at its principal office in the States the following
registers in the forms specified below or as near thereto as possible provided the
information to be shown is not reduced thereby in respect of all its transactions

subsisting on or after that date, namely:—

v)
(vi)

(vii)
(viid)

(ix)

A register of members (but not including membership merely by virtue
of being policy-holders), proprietors and share holders.......in Form VIA.

A register of directors, manager, secretary and other officers.......in Form
VIB.

A proposal register.......in Form VIC.
A register of poliCies..........e. in Form VID in respect of all policies

issued from a date not later than 1st January, 1943. (Separate registers

shall be maintained for each
under sub-section (1) of sechion 65 0
society carries on business).

: : i VIE
A premium register .....10 Form : _ a3
A lapse register showing the details in respect of each policy which is

treated by the society as having lapsed m Folnn VIE.
A register of claims not including annmhes.;;i.l,{m Form VIG.
A register of annuity payments....... HJ.In Form VIH.

A register of agents ....... 111 Form VIII:

ch contingency specified in or prescribed
f the Act in respect of which the

Provided that—
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(a) any register printed after this rule is made and purporting to contain
thg infglrst‘nati%n specified in any of the registers prescribed by this rule
shall be in the form prescribed therefor;

(b) if any of the registers required to be kept in accordance with section 79
of the Act, as it stood before the commencement of t!'ae Insurance
(Amendment) Act, 1941, is not kept, or if any of the registers so kept
is exhausted, the society shall maintain forthwith the corresponding
register or registers prescribed by this rule; _

(© if no registers are maintained corresponding to the registers prescribed
by clauses (i), (v) and (vi) of the rule, the society shall, commencing
from a date not later than 1st April, 1942, maintain the registers
prescribed by these clauses; o

(d) it shall not be necessary to show the name of the life insured in
addition to the policy number in the register in Form VID, VIE, VIF, VIG
or VIH, the register concerned is prepared by mechanical means.

20. Forms of accounts and statements.—(1) The revenue account and balance-
sheet of a provident society shall be prepared in accordance with Forms VII and
VII, respectively, and in their completion regard shall be had to the notes
appended thereto.

(2) If it so desires a provident society may submit a profit and loss account in
addition to a revenue account and balance-sheet.

(3) The statements required under clauses (a)(i) and (b) of sub-section (2) of
section 80 of the Act shall be prepared in accordance with Forms IX and X,
respectively.

21. Actuarial reports.—(1) Whenever an investigation is made into the
financial condition of a provident society under section 81 of the Act the report of
the actuary—

(a) shall, so far as practicable, be prepared in accordance with the
regulations and requirements contained in the Fourth Schedule to the
Act except that it shall not be necessary to supply a consolidated
revenue account in Form G, a statement in Form DDD of additions to
and deductions from policies and a statement in Form DDDD of
particulars of policies forfeited or lapsed;

(b) shall contain in the appropriate places the information required in
clauses (a) to (e) of sub-section (2) of section 81;

(c) shall state the proportion of the renewal premium income spent in
payment of commission and other expenses in each year during the

period since the last investigation after allowing as the cost of the new
business of the year, 7% per cent of single premiums and 90 per cent
of first year’s premiums falling due in the year after deduction of those
unpaid under policies allowed to lapse in the year;

(d) shall state whether the actuary has taken steps to prevent the policy
reserve values from being less than the minimum surrender values;

(e) shall have appended to it a certificate as prescribed in sub-section (2
of section 81; and
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() shall contain a statement that

written off as a lapse does the
contingent.

(2) Where an investigation into the financial condition of a provident society
js made as at a date other than the expiration of the year of account, the accounts
for the period since the expiration of the last year of account and the balance-sheet

as at the date at which the investigation is made shall be prepared and audited
in the manner provided by the Act and these rules.

22. Signatures of returns furnished by provident societies.—Every return

furnished to the Controller of Insurance under sub-section (2) of section 82 of the

Act shall be signed in accordance with the provisions of sub-section (2) of section
15 of the Act.

23. Notices under section 92(6).—The notices referred to in sub-section (6) of
section 92 of the Act shall be sent by post to the last known addresses of the

persons concerned as recorded in the society’s books and certificates of posting
shall be obtained therefor:

Provided that the liquidator may at his discretion send all or any of the notices
by registered post.

23A. Security from liquidator.—Where a liquidator is appointed by the
Controller under the provisions of sub-section (1) of section 90 of the Act, the

Controller may demand from the liquidator such security and in such form as he
may determine.

in no case where a policy has been
re exist any further liability actual or

FEES

24, Fees under the Act and the manner of collection.—(1) The fee for
registration under section 3 of the Act shall be five hundred rupees for each of the
following classes of insurance business done or to be done by the insurer,
namely:—

(i) life insurance;
(ii) fire insurance;
(i) marine insurance;
(iv) miscellaneous insurance: _

Provided that where the business done or to be done is marine insurance onl
and relates exclusively to country craft or cargo of country craft or both the fee for
registration shall be two hundred and fifty rupees: ;

Provided further that where an insurer who is already registered for carrying
on marine insurance business relating exclusively to country craft or cargo of
country craft or both and no other class of insurancs; bus!nes_s, subsequently,
applies for registration for carrying on the entire class of marine insurance or any
other class of insurance business specified above, the fees or such registration mol}
be two hundred and fifty rupees plus the fee for registration of the class, if any,
insurance business other than marine insurance business for which regish'ahﬂfl
iB Sﬁught, . - : : ..

(1A) The fee for issue of a duplicate certificate of registration under E“b'm
(7) of section 3 shall be ten rupees.
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1[(2) The fee for renewal of registration under section 3A of the Act for eaqy,
class of insurance business for which the insurer is registered shall be—

(a) in the case of an insurer not carrying on solely re-insurance, business,
one-fourth of one per cent of the total gross premium written direct j
India in that class of insurance business during 1_:he year Precedjng the
year in which the application for renewal of registration is required t,
be made by insurer, (the amount of fee so arrived at, if not an integr,]
number of rupees, being rounded off to the next lower integral rupee),
or five hundred rupees whichever is greater;

(b) in the case of an insurer carrying on solely reinsurance business pne.
fourth of one per cent of the total premiums in respect of facultative
reinsurances accepted by the insurer in that class of insurance
business during the year preceding the year in which the application
for renewal of registration is required to be made (the amount of feeg
so arrived at, if not on integral number of rupees, being rounded off to
the next lower integral rupee) or five hundred rupees whichever is
greater],

(3) The fee or registration under section 70 of the Act shall be two hundred
Tupees.

(3A) The fee for issue of duplicate certificate or registration under sub-section
(7) of section 70 shall be three rupees.

(4) The fee for renewal of registration under section 70A of the Act shall be fifty
rupees where the total gross premium income including annuity considerations,
admission fees and other fees, if any, as shown in the revenue account last
furnished under the Act was less than fifty thousand rupees per annum or one
hundred rupees in all other cases.

(5) The fee payable for obtaining copies under section 119 of the Act shall be

two rupees for each fullscape page or part of a page of the copy, the copy being
prepared with reasonable margin and spacing.

(6) Any fee specified in this rule or payable under sub-section (1) of section 20
of the Act shall be paid into the Bank or where there is no office of the Bank, into
the Imperial Bank of India acting as the agent of that Bank or into any Government
Treasury for credit under the head *[“XXI—Miscellaneous Department—Fees
realised under the Insurance Act, 1938], and the receipt shall be sent along with
the relevant application.

24A. Fees payable on referring disputed claims to Controller.—(1) The fee
payable at the time of referring to the Controller a dispute relating to the settlement
of a claim on a policy of life insurance under sub-section (1) of section 47A of the
Act is rupees ten or one rupee for ear:h_ hundred rupees or part thereof of the
.~ amount of the claim (including any profit or bonus), whichever is greater. .
e specified in this rule shall be paid in the form of “Government
mdﬁ;iﬂfa;ie" stamps available on payment from a Government Treasury and

dated 28th May, 1969 (w.ef. 1-6-1969).

G.S.R. 1275,
b; AR dated 22nd November, 1962.

2. Subs. by GS.R. 1604,
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: application or letter referring the dispute to the
g Controller and superscribed with the signature of the daimait. e
: (3) Where in resp

B ect of any fee specified in this rule “Government of India
4 Insurance” stamps of i 5
-used e ﬂiga;pa greater value than is necessary have been inadvertently

lication or letter referrin, i '

, . . g a dispute to the Controller bearing
£ such stamps is not entertained by the Controller und .

¥ ory reason, refund may be made of the o under section 47A of the Act for

i of the stamps affixed, as the case may be. s over the necessary fee, or of the value

3 24B. Fees payable to the Councils.—(1) The fees able by a member or
associate membet m{hn 1s an insurer carrying on ﬁfe—insugaax}:ce bus;ness to the Life
& Insurance Council in each calendar year shall be fifty rupees for every lakh of
I rupees or part thereof of his direct premium income from life-insurance
§ business in India in the last but one preceding calendar year subject to a maximum
| of one thousand and two hundred and fifty rupees.

(2) The fees payable by a member or associate member who is an insurer

¢ carrying on general insurance business to the General Insurance Council in each

i calendar year shall be twenty-five rupees for every ten thousand rupees or part
thereof of his gross direct premium income in India in general insurance business
in the last but one preceding calendar year. -

(3) Any fee specified in this rule shall be paid by means of a crossed bank draft

on the Simla Branch of the Imperial Bank of India drawn in favour of the Secretary
of the Council concerned.

MISCELLANEOUS '
25. Additional particulars to be given by actuary.—An actuary investigating
the financial condition of an insurer shall, in addition to the reports, statements
and abstracts, required to be furnished under section 13 or clause (c) of sub-section

(2) of section 16 of the Act, furnish statements with regard to the following
mattersi—

(a) whether he has taken steps to prevent the policy reserve values from
being less than the minimum surrender values;

(b) the proportion of renewal premium income spent in pagment of
commission and other expenses in each year during the period since
the last investigation after allowing, as the cost of the new business of
the year, seven and half per cent of single premiums including
consideration for annuities granted and seven and half per cent for
each year of the maximum premiums-paying period, bl:; nutex&@fdhlg
ninety per cent in all, of first year’s premium falling due in th my::
after deduction of those unpaid under policies allowed to lapﬂe
year: e

. » . dﬂt&

Provided that in res of any year or accounting od ending on a da i

earlier than the 31st dag;e:f December, 1946, the allowance uu: of ﬂrstyeﬂﬁﬂfv

Premiums as the cost of the new business shall be ninety per cen mﬁm o R

the premjllm-paying periDd. i 8 -: L i ,“

Explanation 1—Where the maximum premiums-paying period m“mﬂ
fraction of a year, such fraction shall be ignored. S T e
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Explanation 2.—In the case of a whole life policy with premium payable
throughout the duration of the policy the maximum premiums-paying period shall
be assumed to be twelve years.

25A. The conditions with which a Mutual Insurance Company shall comply
for the purposes of sub-section (2) of section 4 are that such company shall confine
its activities to members of any one profession only or to employees under one
employer only and that if any question arises whether or not a particular group
of persons belongs to any one profession or is employed under any one employer,
the Controller of Insurance shall decide the question and his decision shall be
final.

26. Form of declaration under section 16(2)(d).—The declaration referred to in
clause (b) of sub-section (2) of section 16 of the Act shall be in Form XI and one
copy of the declaration shall be signed in the manner described in sub-section (2)
of section 15 of the Act.

27. Returns in respect of dividing insurance business.—Every insurer, so long
as he has policies on the dividing principal remaining in force, shall submit all
returns required under the Act or these rules in respect of such business separately
from the corresponding returns in respect of other insurance business, and along
with the revenue account shall also furnish in respect of such business returns in
Forms XII, XITI and XTIV, respectively. Four copies shall be submitted of each of
these three last mentioned returns, of which one of each shall be signed in the
manner described in sub-section (2) of section 5 of the Act.

28. The sub-clauses of miscellaneous insurance business in respect of each of
which a separate account of receipts and payments is to be kept as required under
sub-section (1) of section 10 of the Act on and after the 1st January, 1943, shall be—

(1) Capital Redemption insurance business.
(2) Continuous Disability insurance business,
(3) Employer’s Liability insurance business.

(4) The business of insuring the payment on the happening of each of the
contingencies (a) birth, (b) marriage, and (c) failure of issue, each
contingency to constitute a separate business unless the contingencies
are combined in a single contract, but not being business comprising
insurance contracts which are terminable by the insurer at intervals
not exceeding twelve months and under which if a claim arises, the
insurer’s liability to pay benefit ceases within one year from the date
on which the claim arose,

29, For the purpose of the Act, the business of an insurer shall be deemed to
be transacted— '

(a) in India, if the insurance business, wherever effected, relates to any
property situate in India or to any vessel or aircraft registered in India;
in India or the States, accordi_ng_ as thg premiums in respect of those

(b) transactions are ordinarily paid in India or the States, as the case may
be: . o .

Provided that if any question arises whether any premiums are ordinarily paid

. side or outside the States of India, the Controller shall decide the question and
Insi

his decision shall be final.
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‘ 3.0' Adtw"ws of insurers.—(1) An insurer may do all acts necessary for making
1_11\'E'btmen s permissible under the Act for the protection of such investments and
for ﬂf\e' realisation of such investments and may in that connection take over and
administer mortgaged property until a suitable occasion arises for its disposal.

' c}{'i)rg-‘;; S; f;fr}tm?fg S %enﬂa] nsurance business may act as the manager
in : ch ottice of another insurer ; '

: in r 1 insurance
A espect of genera

31. Statement of emoluments.—The statement of emoluments exceeding
Rs. 5,000 to be furnished under sub-section (2) of section 31 shall be in Form XV.

32. PaymenF where nominee is a minor.—(1) The holder of a policy of life
insurance may, in any case where the nominee is a minor, appoint any person to
receive the money secured by the policy in the event of his death during the
minority of the nominee, and communicate such appointment to the insurer
concerned by forwarding the documents relating to such appointment which
should be endorsed by the appointee to show his consent thereto.

(2) Any such appointment in order to be effectual shall unless incorporated in
the text of the policy itself, be made by an endorsement on the policy.

(3) Any such appointment may at any time before the policy matures for
payment be cancelled or changed by an endorsement or further endorsement, as
the case may be, and communicated to the insurer.

33. Summary of balance-sheet and revenue account.—The summary to be
published in pursuance of section 100 of the Act shall be in Form XVL

1IREINSURANCE] ADVISORY COMMITTEE

31. Term of office.—The term of office of the non-official members of the
Advisory Committee consti tuted under sub-section (1) of section 101B of the Act
(hereafter in this rule and rules 35 to 38 referred to as the Committee) shall be two
years from the date of their nomination. The official members of the Committee
shall hold office during the pleasure of the Central Government. All outgoing
members shall be eligible for re-nomination.

35. Resignation and filling of casual vacancies.—(1) Any member of the
Committee may resign his membership of the Committee by notice in writing
addressed to the Secretary to the Government of India, Ministry of Finance
IDepartment of Company Affairs and Insurance] to that effect and such
resignation shall take effect from the date on which it is accepted by the Central

Governmerit.

(2) Cﬂﬁll'ﬂ] vacanci@s in the C{}mﬂuﬂ‘eﬁ' whether CﬂUSEd by I'ESignation, death
or otherwise, shall be filled by nomination by the Central Government and any
person, other than an official, so nominated to fill the vacancy shall hold office
until the expiry of the term of office of the member in whose place he is nominated.

36. Secretary.—The Central Government may appoint a secretary to the
Committee for the purpose of performing such functions as are assigned to him by
these rules or as may be ESSig'ﬂE'd to him by the Chairman of the Committee.

1. Ins. by GS.R. 681, dated 10th May, 1961.
2. Subs. by GSR. 45, dated 18th December, 1965.
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37. Procedure for the conduct of business, etc., of the Committee,—
(1) Meetings of the Committec.—Meetings of the Committee may be held at such
places and at such times as may be decided by the Chairman of the Committee,

(2) Notice of meeting —Notice of any meeting of the Committee shall be sent by
the Secretary of the Committee to every member at least seven days before the date

of the meeting. The notice shall 1-;tah=_-'I:rrie?flj.ar the business to be transacted at the
meeting,.

(3) Quorum for the meeting.—Three members shall constitute quorum for 4
meeting,

(4) Adjournment of @ meeting —If the requisite quorum is not available within
half an hour of the appointed time for a meeting, the Chairman or in his absence

any person nominated by him under sub-rule (5) may adjourn the meeting to such
date and time as he may decide.

(5) Chairman to preside at meeting.—The Chairman shall preside at all meetings
of the Committee. If the Chairman is unable to attend, he may nominate a member
of the Committee to preside in his absence.

(6) Decision at a meeting —All matters required to be decided by the Committee
shall be decided by the majority of the votes of the members present. The voting
shall be by show of hands.

(7) Decision by circulation—Any matter for consideration of the Committee may

at the discretion of the Chairman be decided by circulation among the members
as an alternative to convening a meeting for the purpose:

Provided that the decision arrived at shall not be valid unless at least three
members express an opinion on that matter.

(8) Minutes.—The minutes of the proceedings of every meeting shall be
circulated to the members of the Committee. The minutes shall be confirmed at the

next meeting of the Committee and shall thereafter be recorded in a Minute Book
and signed by the Chairman.

38. Allowances payable to members of the Advisory Committee.—(1) Every

non-official member shall be entitled for attending meetings of the Committee to
travelling and other allowances as under:

(i) Travelling allowance for journeys from the usual place of residence or
the place of commencement of the journey to the place of the meeting
and the return journey to the place of commencement of the journey or
the usual place of residence, whichever is shorter in each case, at the
maximum rate for the time being admissible to a Central Government
servant of the first grade. Subject to the foregoing, the members shall
be entitled to travel either by air-conditions class or by air.

(ii) Daily allowance at the maximum rate fqr the time being admissible to
Central Government servants of the fII‘St' grade at the place of the
meeting for the days on which the meeting is helc} and in respect of one
day previous to the commencement of ‘the meeting and one day after
the meeting if the member actually arrives on or before and leave on
or after the respective days.
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(2) The travelling allowances and daily allowances of an official member shall
e }:U\'“m“d by .H.w rules for the time being applicable to him for journeys
ertormed on official duty.

1139. Minimum information to be maintained and the checks and other
cerifications to be adopted.—(1) Every insurer shall maintain at the principal
Jlace of business of the insurer in India the items of information specified in sub-
rules (2) and (3):

provided that where it is not convenient or practicable to maintain any item
of information in fu!l detail at such principal office it may be maintained at the
pranches or other otfices in such way, however, that each such branch or office
maintains the relevant part of the information applicable to its working;

provided further than an insurer carrying on solely re-insurance business
hall be deemed to have complied with the provisions of sub-rules (2) and (3) if
the information required to be maintained under those sub-rules is readily
available from the records of such insurer.

(2) The following items of information shall be maintained in respect of each
class or sub-class or insurance business, namely:—

(i) a record of cover-notes issued specifying the identification number,
name of party, dates of commencement and where applicable expiry of
risk, type of cover granted or cross-reference to the relevant policy and
the amount of premium or other money received:

Provided that if duplicate copies of cover-notes are maintained in
serial order, the requirement of the provision shall be deemed to have
been complied with;

(ii) a record of policies, which should be serially numbered listing all
policies issued, entered in chronological order, stating the number of
policy, dates of commencement and expiry of risk, name of the insured,
premium received, cross-reference to the relevant Bank Guarantee or
deposit and the nature of risk granted, cross-reference to any
endorsement passed subsequent to the issue of the policy:

Provided that a serially filed collection of duplicate copies of policies
issued shall be deemed sufficient compliance with this requirement, if
they are serially numbered and all the relevant information specified
in this clause are entered therein;

(iii) a record of premium showing according to chronological order of
receipt of premiums received, date of receipt, the amount, a‘nd name of
party from whom received and with cross-reference to policy number
or to other document showing the occasion for the payment of such
premium: _

Provided that if this information is readily available otherwise _ﬁ'Dl'n
the records, a separate record under this head need not be maintained;

(iv) a record of endorsements mentioning the policy number to which
attached, dates of commencement and expiry of the endorsement, the
tvpe of endorsement and the additional premium ChE}IgEfl or refund
premium due and cross-reference to the premium register:

l. Subs. by GSR. 1275, dated 28th May, 1969 (w.ef. 1-6-1969).
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Provided that serially filed duplicate copies of endorsements shall be
deemed to comply with this requirement if they are .senally numbered
and each copy contains information about the policy number of the
policy to which it is attached;

a record of bank guarantees and deposits giving parti_cu]ars of the
party, amount and conditions of guarantee or deposit and cross-
reference to the relevant policy or policies:

Provided that if this information is readily available otherwise from
the records, a separate record under this head need not be maintained:

a record of claims intimated mentioning name of claimant, giving
reference to policy number, date of intimation of claim, interest covered,
nature and cause of the loss or damage, provisional estimate of loss,
amount at which settled, date of settlement of claim, recoveries from
salvage or otherwise and whether surveyed:

Provided that two separate records, one relating to claims intimated
and the other relating to claims paid, may be maintained if there is
adequate cross-referencing of information between them and if the
information required under this clause is readily available from them
taken together.

(3) The following item of information shall be maintained for the business of
the insurer as a whole, namely:—

(i)

(i)

(iii)
(iv)

(v)

(vi)

(vii)

a register of agents, giving in respect of each agent, name, address and
particulars of agents’ licence held, date of appointment and date of
termination of appointment if any:

Provided that a collection of cards or folios shall be deemed
sufficient compliance with this requirement if they are filed in a

systematic order and contain all the information required under this
clause;

a record of agents giving particulars of business procured by each
agent, the amount of premium received on such business and the
amount of commission paid thereon;

duplicate copies of appointment letters issued to the agents, field
workers and members of the staff and changes therein;

a record of employees, excluding salaried field workers, showing
name, date of appointment, present designation, present salary and
cross-reference to appointment letter and date of termination, if any;
a record of field workers showing name, date of appointment, present
designation, and present salary, showing the business expected from
and written by them with cross-reference to appointment letters and
date of termination, if any;

cash book and disbursement book;
a record of investments giving separately for immovable property
securities and scripts, loans on mortgages and other loans, particulars

of all the investments held showing the changes occurring therein from
time to time;
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(vii) a record of other assets, such as, deposits, amounts due, sundry
debtors, furniture and fixtures, stationery, and cash in hand and with
banks:

Provided that in respect of cash in hand and with banks the
o requirements of this clause shall be deemed to be complied with if the
TR information about the amount of such cash is readily available from
N the cash book or other records.

©.%'  (4) Every insurer shall obtain and maintain legally valid receipt for every
" payment made and shall maintain the receipts filed in a systematic manner either
nologically or in some other convenient order.

.l (5) Every insurer shall, in respect of any payment made to an employee or other
- person on account of travelling expenses, maintain a record showing full details
- ipf the journey performed, purpose of the journey, details of the fares paid and
. ‘allowances granted.

- ‘E% (6) Every office of an insurer shall maintain an attendance register of clerical
~and subordinate staff indicating employees who attend the office each day.

;f (7) Every office of an insurer issuing any documents used for evidencing of the
+assumption of risk shall ensure that such documents are serially numbered, shall
- ‘maintain a record of the serial numbers of the forms of the documents issued to
- “each person, and shall maintain a proper check to verify that all the forms of

: 5{=£d0-l:ume:nts issued are properly accounted for.
.

¢ (8) Every insurer shall retain all the documents relating to claims settled
imcludmg copies of any survey or loss assessment reports connected therewith:

I,} (i) in respect of every loss or damages on which a claim of less than Rs.

5,000 has been made, for a period of three years;

(ii) in respect of every loss or damage on which a claim of Rs. 5,000 or
more but less than Rs. 20,000 has been made, for a period five years;

(iii) in respect of every loss or damage on which a claim of Rs. 20,000 or

seven years; and 4
(iv) in respect of every loss or damage on which a claim of rupees one lakh - :
or more has been made, for a period of twelve years;

i such period being counted from the date on which the claim is settled.

(9) Every insurer shall maintain a record setting out the names of each -
§ insurance company with which he has entered into any permanent facultative re- =
! insurance arrangement, and such record shall show the terms on Whidt};ﬁr
insurance arrangements have been entered into and the commlsmnnsl?mﬂ; or
received under each transaction. s

(10) Every insurer shall maintain a record setting out particulars of €ach :ﬁlﬂg,ﬁ
every facultative re-insurance ceded or accepted and such record Mww
name of each insurer with whom the transaction has been entered into.. = -

(11) Every insurer shall maintain a record setting out the names of each insu
with which he has entered into re-insurance treaties from anyofhis
India, and such record shall include all the details of the terms of the treati

more but less than rupees one lakh has been made, for a period of
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(12) (a) Every insurer shall maintain the following accounts in his ledgers,
namely:—

(i) Re-insurance Accepted Account;
(i) Re-insurance Commission Paid Account;
(iii) Re-insurance Claims Payable Account;
(iv) Re-insurance Claims Paid Account;
(v) Re-insurance Ceded Account;
(vi) Re-insurance Commission Received Account;
(vii) Re-insurance Claims Recoverable Account;
(viii) Re-insurance Claims Recovered Account;
(b) An insurer shall be deemed to have complied with the provisions of clause

(a) if the information required is otherwise readily available from the existing
books and accounts of the insurer.]

40. Search and seizure.—(1) The powers of search and seizure under section
34H of the Act shall be exercised in accordance with sub-rules (2) to (14).

(2) The Controller may, after recording his reasons for doing so authorise any
officer subordinate to him not lower in rank than an Assistant Controller of
Insurance (hereinafter in this rule referred to as the authorized officer) for the
purposes of section 34H of the Act; provided that such authorization shall—

(i) be in writing under his signature;
(ii) bear his seal; and

(iii) authorize the authorized officer to enter and search any building or
place specified therein, and to exercise the powers and perform the
functions under sub-section (1) of section 34H of the Act with such
assistance of police officers or of the officer of the Central Government,
or both, as may be required.

(3) Whenever any building or place authorized to be searched is closed, any
person residing in or being in charge of such building or place shall, on demand
by the authorized officer and on production of the authority, allow him free ingress
thereto and afford all reasonable facilities for a search therein.

(4) If ingress into such building or place cannot be so obtained it shall be
Jlawful for the authorized officer executing the authority, with such assistance of
police officers or of officers of the Central Government or of both as may be
required, to enter such building or place and search therein and in order to effect
an entrance into such building or place, to break open any outer or inner door or
window of any building or place, whether that of the person to be searched or of
any other persons, if after notification of his authority and purpose and demand
of admittance duly made, he cannot otherwise obtain admittance:

Provided that, if any such building or place is an apartment in actual
occupancy of a woman, who according to custom does not appear in public, the
authorised officer, shall, before entering such apartment, given notice to such
woman that she is at liberty to withdraw and shall afford her every reasum?ble
facility for withdrawing and may then break open the apartment and enter it.
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. -1 (5) The authorised officer may require any person who is the owner, or has the
- immediate possession, or control, of any box, locker, safe, almirah or any other
... receptacle situate in such building or place, or open the same and allow access to
- inspect or examine its contents, and where the keys thereof are not available or
- +where such person fails to comply with any such requirement, may cause any
- action to be taken including the breaking open of such box, locker, safe, almirah
i grother receptacle which the authorized officer may deem necessary for carrying
. ‘out all or any of purposes specified in the authority issued under sub-rule (2).
©. /" (6) The authorized officer may, where it is not practicable to seize any book,
- account or document, serve an order on the owner or the person who is an
. immediate possession or control thereof that he shall not remove, part with or
il nﬂ'tenmse deal with it except with the previous permission of the authorized officer
- ~who may take such steps as may be necessary for ensuring compliance with this
. .sub-rule.
s (7) Where any person in or about such building or place is reasonably
- suspected of concealing about his person any book, account or document for
- which search is being made, such person may also be searched by the authorized
- Jofficer with such assistance as he may consider necessary. If such person is a
;woman, the search shall be made by another woman with a strict regard to
*f. (8) Before making a search, the authorized officer about to make it shall call
* . upon two or more respectable inhabitants of the locality in which the building or
| place to be searched is situate to attend and witness the search and may issue an
~ i order in writing to them or any of them so to do.

Il (9) The search shall be made in the presence of the witnesses aforesaid and
-{'a list of all books, accounts and documents seized in the course of such search and
i of the places in which they were respectively found shall be prepared by the
iilauthorized officer and signed by such witnesses; but no person witnessing a
'~ search shall be required to attend as a witness of the search in any proceedings
'_}'gunder the Act unless specifically summoned. :
% (10) The occupant of the building or place searched or some person in his *
i behalf shall be permitted to attend during the search and a copy of the list
% prepared under sub-rule (9) shall be delivered to such occupant or person. A copy i
i shall also be forwarded to the Controller. R
(11) When any person is searched under sub-rule (7) a list of all books
‘i accounts and documents taken possession of shall be prepared and a copy thereqf‘
,__‘_' shall be delivered to such person. A copy shall also be forwarded to the Controller,:
. (12) The authorized officer may convey the books, accounts and other
# documents, if any, seized by him in the course of the search made by lumtu&te
# office of the Controller or to the office of the authorized officer or to any other affice
i under the jurisdiction of the Controller. R
' (13) The Controller or the officer in charge of the office mentioned in sub-m]k
(12), as the case may be, shall take such steps as he may consider necessar for.
the safe custod}' of books, accounts and other documents CW&YEdmhlﬂkﬂ i

(14) The authorization of the Controller referred to in sub-mle{i}shanbeht‘ 4

Form No. XVIL o
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TARIFF ADVISORY COMMITTEE

1[41. Constitution.—(1) The representatives of insure
Committee shall be elected as follows, namely:— .
(a) four members to be elected by insurers registered under the Act in the
public sector in such manner that not more than one member shall

represent each insurer;
() four members to be elected by insure

(i), registered under the Act;

(c) one member to be elected by reinsurers registered under the Act;

(d) one member to be elected by organisations exempted under section 118
of the Act and Provident Societies under section 65 of the Insurance
Act, 1938;

2[(2) For the purpose of this rule, if any dispute concerning the election of any

member arises, it shall be referred to the Central Government for its decision

thereon]]
3 [su]

r on Tariff Advisory

rs other than referred to in clause

1. Subs. by GSR. 623(E), dated 20th September, 2004, for rule 41 (w.ef. 20-9-2004).

Rule 41, before substitution, stood as under:
“41. Constitution—(1) The representatives

Committee (hereinafter in this rule and in rules

chall be elected as follows, namely:—

(a) one member to be elected by insurers registered under the Act in the public sector,
that is to say, the Life Insurance Corporation of India and the insurers whose majority
shares are held by the Life Insurance Corporation of India or by the Central
Government;

(b) four members to be elected by Indian insurers registered under the Act other than
those specified under clause (a) having their principal offices in the Bombay area;

(c) two members to be elected by Indian insurers registered under the Act other than
those specified under clause (a) having their principal offices in the Calcutia area;

(d) one member to be elected by Indian insurers registered under the Act other than those
specified under clause (a) having their principal office in the Delhi area;

(e) two members to be elected by Indian insurers registered under the Act :uthEl' than
those specified under clause (a) having their principal offices in the Madras area;

(f) g:f: re:nbem mre]:ie EIEC;‘ZCJI by i.r:urers incorporated or domiciled elsewhere than !.;1

ut registe in ia, and havi i inci . : .
in the Calcuﬁ Area; PG e rasgal, place. 6F La e (owdix

(g) one member to be elected by insurers incorporated or domiciled elsewhere than i
India but registered in India, and havi it peti aesi Kt o=
outside th:eg(-jisalcutta area, eing; thar princpel pluoeof tnmisas - Indie

(2) For the purpose of this rule if any dispute arises as to whi :
to, the Controller shall decided the qlfesﬁni and his dedsi:rtui:ﬂmljemﬁn'zlsgrﬂ i
2 Subs. by GS.R. 178(E), dated 22nd March, 2006, for sub- :
rule (z)‘f before subtitution, stood as under: rule (2) (w.ef. 25.3-2006). Sub-
“(2) For the purposes of this rule, if any dispute arises,

<hall decide the issue and their decision shall be final.”. e Chnns) Coucamey

3. Rule 42 omitted by GSR. 623 (E), dated 20th September 2004 (w.ef 20-9-2004).
Rule 42, before omission, stood as under:
“42. Term of office—(1) The Vice-Chairman and the Secretary of the Committee shall
hold office during the pleasure of the Controller.

of insurers on the Tariff Advisory
42 to 54 referred to as the Committee)

Contd. on next page
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, '[43. Election of Members.—(1) The election of members shall be held in every
 fourth calendar year, the first election after the commencement of the Insurance
_(Amendment) Rules, 2004 being held before the 31st December, 2004.

FIEAH

?ﬁ:'?- (2) Every election shall be conducted by the Secretary to the Advisory

£ n;ir:i}legtiyr.t]accordance with the procedure specified in the regulations made by

P T et
i

G
O
'- Spoesn
& T

E"Emr!d from previous page
A
i (2) The term of office of every elected ber of i
4 Ty elected member of the Committee shall be three years
il from the first day of October of the year of election:
ILr Provided that the Central Government may at its discretion extend the term of office
of all the elected members by a period not exceeding three months and in that case the
term of fole.' of the newly elected members shall commence from the expiry of such
extended period but shall expire on the expiry of a period of three years from the 30th
September of the year of election, unless extended under the provisions of this provise.”
- Subs. by G.S.R. 623(E), dated 20th September, 2004, for rule 43 (w.ef. 20-9-2004).
Rule 43, before substitution, stood as under: -
“43. Election of members.—(1) Election of members shall be held in every fourth
year, the first election after the commencement of the Insurance (Amendment) Act, 1968
(62 of 1968) being held before K 30th September, 1969.
(2) Every election shall be conducted by the Secretary to the Committee under the
directions of the Controller in accordance with the procedure specified in Schedule IL”.
2. Rule 44 omitted by GSR. 623(E), dated 20th September, 2004 (w.ef. 20-9-2004). ..
Rule 44, before omission, stood as under:
“44. Resignation and filling of casual vacancies.—(1) Any member of the Committee may '
resign his membership of the Committee by notice in writing addressed to the Chairman
to that effect and such resignation shall make effect from the date on which it is accepted
by the Chairman or on the expiry of thirty days from the date of resignation, whichever
is earlier. )Rt
(2) Casual vacancies in the office of the elected members of the Cmnnutbaewlﬁﬂ‘&
caused by resignation, death or otherwise, shall, if it occurs within a period Ufm year
from the last date of election of the Committee, be filled by a bye-election conducted::
the same manner as a normal election and in any other case by co-option byihe —omumit
of a person to represent the same interest as the person in whose plncz]:mﬂr etng ¢ 5
opted represented, and any person so elected or co-opted to fill the: vamgdnﬂ@& 2
office until expiry of the office of the members in whose place h‘,—',“- Gt IS T
3. Rule 45 omitted by G.S.R. 623(E), dated 20th September, 2004 (w.ed. _
Rule 45, before omission, stood as under: i
“45. Any elected or co-opted member of the Committee fauhng» itter
CDns-Etutiveymeetings of the Committee without leave of abaenm_-alﬂl,‘: - fpso. fucto;
be a member of the said Committee.”. L e
4. Rule 46 omitted by GS.R. 960, dated 12th August, 1972..
5. Rules 47, 48, 49, 50, 51, 51A and 52 omitted by
2004 (w.e.f. 20-9-2004). Rules 47, 48, 49, 50, 51 and
“47. Procedure for the conduct of business of the Comm
of business of the Committee shall be as follows,

-

B R
=t
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(1)
(2)

(3)
(4)

(5)

(6)

(7)

(8)

Meetings of Committee—Meetings of the Committee may be held at such places and
at such times as may be decided by the Chairman of the Committee.
Notice of the meeting—Notice of any meeting of the Committee shall be sent by the
Secretary of the Committee to every member at least seven days before the date of
the meeting. The notice shall state briefly the business to be transacted at the meeting.
Quorum for the meeting—Five elected or co-opted members shall constitute the
quorum for a meetings.
Adjournment of meeting.—1f the requisite quorum is not available within half an hour
of the appointed time for a meeting, the Chairman or in his absence the Vice-
Chairman or in the absence of both the Chairman and the Vice-Chairman any person
elected to preside under sub-rule (5) may adjourn the meeting to such date arld time
as he may decide and at such adjourned meeting no guorum shall be required.
Chairman to preside al meeting.—The Chairman or in his absence the Vice-Chairman
shall preside at all meetings of the Committee. If both the Chairman and the Vice-
Chairman are unable to attend, the Committee may elect one of its members to
preside at the meeting but no matter involving any financial implication shall be
discussed at such a meeting.
Decision at a meeting.—All matters required to be decided by the Committee shall be
decided by the majority of the votes of the members present, the President at the
meeting having a casting vote. The voting shall be by show of hands.
Decision by circulation —Any matter for consideration of the Committee may at the
discretion of the Chairman be decided by circulation among the members as an
alternative to convening a meeting for the purpose:
Provided that the decision arrived at shall not be valid unless at least five elected
or co-opted members express an opinion on that matter.
Minutes.—The minutes of the proceedings of every meeting shall be recorded and
signed by the person who presided at the relevant meeting and shall be circulated
to all the members of the Committee.
48. Travelling and daily allowance.—(1) Every non-official member shall be entitled for

attending meetings of the Committee to travelling and other allowances as under:

(i)

(ii)

travelling allowance for journeys from the usual place of residence of the place of
commencement of journey to the place of the meeting and the return journey to the
Ehlace of cumilmcementhof tl'u;j];umey or the usual place of residence, whichever is
orter in each case, at the maximum rate for the first e, Subj going,
the members shall be entitled to travel either by air—éﬂiddiﬁum]i‘]:;; ;‘:E b;?r:il‘;
daily allowance at the maximum rate for the time being admissible to Central
Government servants of the first grade at, the place of the meeting for the days on
which the meeting is held and in respect of one day previous to the commencement
of the meeting and one day after the meeting if the member actually arrives on or
before and leaves on or after the respective days.

(2) The travelling and daily allowances of an official member
rules applicable to him for journeys performed on official dut;mu be govemned by the

49, Fees of members.—A member, not being an officer of the Central Government, shall
be paid fees by the Committee for attending meetings of the Committee of Rs. 50 b inch
day of the meeting.

50. Functions of the Tariff Advisory Committee —The functions of the Tariff Advi
Committee shall be the following, namely:— i

(a) to control and regulate
rates, advantages, terms an
of any risk or of any
of which, in its opinion,

from time to time and to the extent it deems expedient the
d conditions that may be offered by insurers in respect
class or category of risks, the advantages, terms and conditions
it is proper to control and regulate;

Contd. on next page
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53. The fees payable to the Tariff Advisory Committee.—The fees payable to
' the Tariff Advisory Committee under sub-section (1) of section 64UK in respect of
" a calendar year shall be paid before the 31st December of that year and shall be

Contd. from previous page

(b) to collect from any insurers such information or statements, periodical or ad hoc as
:‘L m;}::t consider necessary to enable it to discharge its functions under Part OB of

E +

(c) to constitute Regional Committees and Sub-Committees and by regulations made
with the previous approval of the Central Govemnment, to delegate to them from time
to time such powers and functions as may be deemed necessary or expedient and
withdraw or alter from time to time such powers and functions;

(d) to make, with the previous approval of the Central Government, regulation for all
or any of the matters specified in sub-section (3) of section 64UB of the Act;

(e) to fix the amount of fees payable by insurers and to fix fees and charges to cover
the cost of any specific services rendered by it;

(f) to invest, deal with or otherwise dispose of any of the monies or roperty or assets
of the Committee and from time to time var}]: and realize such Ewesmxmﬁ;

(g) to make and give receipts, releases and other discharges for monies payable for goods
or property belonging to the Committee and for the claims and the demands of the
Committee;

(h) to sanction all expenditure for the purpose of carrying out its functions and duties;

(i) to decide all subjects and matters as may be referred to it by the Regional Commiittee;

(j) to appoint such officers and servants, as may be necessary, and fix the condition of |
their service; .

(k) to sign, seal, execute and deliver all instruments, deeds, documents or writing’
necessary or expedient for the purpose of carrying out its duties and functions;

(I) to invite to its meetings any person whose presence is necessary OF desirable for
transaction of the business of the meeting; 1

(m) to make arrangements, at any time, on the application of an insurer, for the inspection -
of an organisation which is concemmed with the inspection of risks, adjustment of
losses or fire-fighting appliances and, whenever necessary, to advise insurers about -
the adequacy of the arrangements for the inspection of risks and adjustment of losses
or the suitability of such appliances; Ty

(n) to do all such acts and conduct all such matters as may be necessary, i
ancillary to any of the matters specified in clauses (a) to (m) or in order to
discharge the functions vested in the Committee by the Act. :

51. Regional Committees—The elected representatives in the Regional Committee for
prescribed area shall be elected as follows, namely:— Lty

(i) one or two members, as the Advisory Committee may fix shall be elected by irsurers
incorporated outside India and registered under the Act and carrying on general w
insurance business in that area; :

(ii) such number of members, as the Advisory Committee may fix not &
ornotexceedingthreeaccurdingasomnrmommbmmmbedactgq_‘
(i), shall be elected by Indian insurers registered underii‘neﬁctaﬂdcarzyl;:ﬂm
insurance business in that area. )

51A. Regions of the Regional Committees—For the purposes of

64U] of the Act, there shall be four regions, one each for Bombay, C

Madras, covering the same areas as the Bombay area,

and the Madras area, respectively as defined in ‘rule.

52. A i agents against disciplinary ucﬁon.—Th_z Central Gummﬂ. I
purpose p:fﬂdisbgoﬁng of any appeal under sub-section (5) of section ﬂﬂ.ﬂ
require such information supported by documentary proof wherever.

o

agent concerned as it may require. .
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paid by means of a crossed bank draft on any branch of the State Bank of India
in Bombay City drawn in favour of the Committee.

'[53A. Fund of the Tariff Advisory Committee and custody of its moneys.—
(1) The Tariff Advisory Committee shall have its own and all receipts of Committee

shall be carried thereto and all payments by the Committee shall be made
therefrom.,

(2) Subject to any regulations that may be made in this behalf, all moneys
belonging to the Tariff Advisory Committee which are not immediately required by
the Committee for any purpose shall be deposited with the State Bank of India |

[53B. Accounts, audit and annual report of the Tariff Advisory
Committee.—(1) The Tariff Advisory Committee shall cause regular accounts to be
kept of all its moneys and properties in respect of the affairs of the Committee in
such form as may be determined by the Central Government in consultation with
the auditor appointed by that Government.

(2) The annual accounts of the Committee shall be audited by the auditor or
by any person anthorised by him in this behalf and any expenditure incurred in
connection with such audit shall be payable by the Committee to the auditor.

(3) The auditor and any person appointed by him in connection with the audit
of the accounts of the Committee shall have the same rights, privileges and
authority in connection with such auditor as the Comptroller and Auditor-General
of India has in connection with the audit of Government accounts, and in
particular, shall have the right to demand the production of books, accounts,
connected vouchers and other necessary documents and papers.

(4) The auditor or any person appointed by him in this behalf—

(a) shall communicate the results of the audit to the Committee which

shall submit a copy of the audit report along with its observation to the
Central Government; and

(b) shall forward a copy of the report direct to the Central Government.

(5) The Committee shall, as soon as may be, after the end of each calendar year,
prepare and submit to the Central Government a report giving an account of its
activities during the previous calendar year.]

54. Apportionment of Provident Fund.—Where on or after the commencement
of the Insurance (Amendment) Act, 1968 (62 of 1968), all the employees of the Tariff
Committee and the Regional Councils of the General Insurance Council do not
become employees of the Tariff Advisory Committee under section 64UH of the Act,
all the moneys and other assets belonging to the provident fund or superannuation
fund any other like fund referred to in sub-section (3) of section 64UF of the Act

shall be apportioned between the Tariff Advisory Committee and the trustees of the
fund in the following manner, namely:—

(i the moneys and other assets F:f any provident fund shall be
apportioned in the proportion “thlch the total of the amounts lying to
the credit of the persons becoming employees of the Tariff Advisory
Committee bears to the total of the amounts lying to the credit of the

1. Ins. by GSR. 1051, dated 19th July, 1971.
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persons who do not become employees of the Tariff Advisory
Committee;

(ii) the moneys and other assets of any superannuation fund shall be
apportioned in the proportion which the liability of the fund in respect
of the persons becoming employees of the Tariff Advisory Committee
bears to a similar liability in respect of persons who do not become
employees of the Tariff Advisory Committee, such liability to be
ascertained on such basis as may be determined by the Tariff Advisory
Committee and approved by the Central Government; and

(i) the moneys and other assets of any other like fund shall be
apportioned in accordance with the principles set out in clause (i) or
clause (ii) as the case may be.

Explanation.—For the purposes of this rule the assets of a provident fund,
| superannuation fund or any other like fund shall be valued at the market rate as
' on the date of commencement of the Insurance (Amendment) Act, 1968 (62 of 1968).

LICENSING OF SURVEYOR AND LOSS ASSESSORS

55. Licence fee ft_Jr surveyor or loss assessors and collection thereof.—(1) The
fee for obtaining a licence to act as a surveyor or loss assessor, shall be Rs. 250
and for renewing such licence shall be Rs. 200.

(2) Any fee specified in this rule shall be paid into the Bank or where there
is no office of the Bank, into the State Bank of India acting as the agent of that Bank
or into Government Treasury for credit under the central head “XXI—
Miscellaneous Department—Fees realized under the Insurance Act, 1938” and the
receipt shall be sent along with the relevant application.

56. Issue of licences to surveyor or loss assessors.—An applicant who desires
to obtain or renew a licence to act as a surveyor or loss assessor shall proceed as
follows:—

(a) the applicant shall obtain from the Controller of Insurance a form of
application for a licence which shall be—
(i) in the case of an individual, whether working as a sole proprietor =
of a firm or not Form XVIIIAI or XVIIIBI. Form XVIIIAI shall be used '
when the applicant applies for a licence for the first time or fora: *
licence, while Form XVIIIBI shall be used when the appﬁcanléé '
applies for the renewal of the licence already held by him; ¢
(ii) in the case of a company or firm, Form XVIIIAF, or Form 1] ol
Form XVIIIAF shall be used when the applicant applies for &:" [
licence for the first time or for a fresh licence, while Form XVIL E 4
shall be used when the applicant applies for the renewal of the:
licence already held by him; TS
(b) he shall then send to the Controller of Insurance the comj
application form along with the receipt showing payment of the:i
specified in the rule 55; S i
(c) the Controller of Insurance or the officer authorized by him may, 2
taking all reasonable steps to satisfy himself that the application is
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order, that the applicant fulfils the requirements of clause (D) of sub.
section (1) of section 64UM of the Act and that the apl?hcant is not
disqualified from holding a licence, issue a licence to him or, as the
case may be, renew the licence. The licence shall be in Form XVINAA]
in the case of an individual and in Form XVIIIAAF in the case of a
company or firm. Renewal of licence shall be in Form XVIII BBI in the
case of an individual and in Form XVIIBBF in the case of a company
or firm;

(d) no application for the renewal of a licence shall be entertained if it does
not reach the Controller at least thirty days before the date on which
the licence ceases to be in force.

1[56A. Additional technical qualifications for surveyors and loss assessors.—

The following shall be the technical qualifications for purposes of item (i) of sub-
clause (i) of clause (D) of sub-section (1) of section 64UM of the Act, namely:—

(a) FEellowship or Associateship or Licenciateship_ held on t.h? 21_5111
October, 1968 or Fellowship or Associateship by examination
subsequently acquired by the Institute of Insurance Surveyors and
Adjusters, Bombay.

(b) Fellowship or Associateship of the Royal Institute of British Architects,
London, and/or a Degree or Diploma in Architecture of a recognized
University or Institute secured after attending full time course or by
passing examination of such University or Institute.

(c) Fellowship or Associate membership of the Institute of Chartered
Accountants in England and Wales.

(d) Fellowship or Associate membership of the Institute of Chartered
Accountants in Scotland.

(e) Fellowship or Associate membership of the Institute of Chartered
Accountants in Ireland.

(f) Fellowship or Associate membership of the Institute of Cost and Works
Accountants in the United Kingdom.

(® A degree or diploma of a recognized Institute of Engineering secured
;f;er attending full time course and by passing the examination of such
titute.

(h) A certificate of competence as Master of Ship or as First Class Marine
Engineer issued by a recognized authority.

(i) A degree or diploma in Naval Architecture of a recognized University
or Institute.

() A Fellow or Associate on the 26th October, 1968, or a Fellow or
Associate by examination, of the Chartered Institute of Loss Adjusters,
London, held after the 26th October, 1968.

(k) Any technical qualification recognized by the Government of India as
equivalent or superior to the quahﬁcaﬁpn listed in items (b) and (c) of
sub-clause (i) of clause (D) of sub-section (1) of section 64UM of the
Act.] '

1. Ins. by GSR. 1051, dated 19th July, 1971.
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SUFFICIENCY OF ASSETS

57. Manner of bringing up the excess of the value of assets over the amount

of the liabilities to the relevant amount.—(1) In the case of an insurer carrying on
eneral insurance business at the commencement of the Insurance (Amendment)
Act, 1968 (62 of 1968) the excess of the value of his assets over the amount of his
liabilities shall be brought up to the “relevant amount” as defined in sub-section
(1) of section 64V A of the Act, in four stages as specified in the following table:—

TABLE
§t;§;_ Dates Excess of the value of the assets over the amount of
liabilities to be maintained as at the date mentioned in
column (2) and thereafter, shall be not less than
) (2) (3)

I 31-12-1969 One-fourth of the “relevant amount” arrived at in the
manner specified in sub-section (1) of section 64VA of
the Act.

n  31-12-1970 One-half of the “relevant amount” arrived at in the
manner specified in sub-section (1) of section 64VA of
the Act.

m 31-12-1971 Three-fourths of the “relevant amount” arrived at in
the manner specified in sub-section (1) of section 64VA
of the Act.

IV 31-12-1972 The “relevant amount” arrived at in the manmer

specified in sub-section (1) of section 64V A of the Act.

(2) Where in the case of an insurer referred to in sub-rule (1) the Central .
Government has, under the provisions of the third proviso to sub-section (1) of &
section 64V A extended the date of the 31st December, 1972 referred to in the said °
proviso to a subsequent date, the excess of the value of assets over the amount of! .
the liabilities shall be brought up to the relevant amount in four stages in -
accordance with sub-rule (1) but the dates mentioned in column (2) of the Tablel :
in that sub-rule shall be deemed to have been altered as follows:— R

(a) the date against Stage I shall be extended by one-fourth of the mtervﬂ
between the 31st December, 1972 and the extended date; A

(b) the date against Stage II shall be extended by one-half of the interv
between the 31st December, 1972 and the extended date; e

(©) the date against Stage III shall be extended by three-fourths of
interval begtween thegi?al st December, 1972 and the extended dagg;

(d) in Stage IV, the extended date shall be substituted in place of the 5ist.
December, 1972 mentioned against that stage: : [[’ Ii;l‘js o
Provided that if any such altered date against Stage I II, or IILis nol
the last day of a ca}iendar month, it shall be Cl'lﬂnSEd "Dﬂ‘“m
of the immediately preceding calendar month. nf iy

58. Advance payment of premiums.—For the purposes 0f SUD-S€CUON L1} &
Section 64VB of tllre };;‘nt:lt, a riskpil‘l respect of a policy may e m 0
Premium payable in respect thereof is received— Y
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if the entire amount of the premium is guamntﬁd:ﬁ' b; g:lﬂf l;:; *
Banking Company before the end lfif the ca o, iFithe pEetiiuny
succeeding to the month in which the risk is assumed,

due is not paid by the insured before that date; e —
if an advance deposit is made with the insurer to emount = ﬁ\‘“—'
insured sufficient to cover the p;:lyme!'lt of the u=.~11ﬁl:.l1';i;1!n athe et i:
premium together with the premium, if any, c.iue - b dyonieat B
respect of any other risk already assumed against su 4 I;Dthg’m l:%
agreed to be adjusted towards the premium before theend 0 - 1fmt‘;-.
next succeeding to the month in which the risk is assumed, e
premium due is not paid by the insured before that date.

; : : licies mentioned
59. Relaxation.—In respect of the categories of insurance po

hereunder the requirements of sub-section (1) of section 64VB shall stapd relaafed

to the extend and in the manner mentioned against each category of policy, subject

to the conditions mentioned therein:

(a)

(b)

(<)

(d)

Policies issued to Government and semi-Government badies.—'l'h..e risk may
be covered on such policies on the strength of an undertaking by the
proposer to pay the premium within 30 days of the date uf'mhmahnn
of the amount of premium or within such further period as the
Controller may fix in any particular case.

Policies under 1[Sickness Insurance, Group Personal Accident Insurance,
Medical Benefits Insurance and Hospitalisation Insurance Schemes.]—
Premiums on such policies may be accepted in instalment covering a
particular period shall be received ![within 15 days from the date of
commencement of the period.

Fidelity Guarantee Insurance—Fidelity Guarantee Insurance policies
covering Government and semi-Government employees may be issued
without receipt of premium in advance if the policy is not in renewal
of an existing policy and subject to the condition that the premium is
paid within thirty days from the date of appointment of the person
covered by the policy.
Policies covering risks where exact premium cannot be ascertained without
reference to Head Office, Principal Office, etc.—Where the exact premium
for a risk cannot be ascertained without reference to Head Office,
Principal Office or Controlling Office or the Tariff Advisory Committee
for Regional Committee or for any other reason, the risk may be
assumed if there is a deposit made by or on behalf of the insured with
the insurer at a suitable rate not less than 2 5 per mile but the premium
in such cases shall be paid or adjusted within thirty days of the
commencement of risk or, where a reference is made to the Tariff
Advisory Committee or a Regional Committee, within fifteen days of
the date of the advice from the Tariff Committee or the Regional
Committee as the case may be, failing which the cover shall be

cancelled on the expiry of the period of thirty days or fifteen days as
the case may be:

1. Subs. by G.S.R. 1051, dated 19th July, 1971.
2. Ins. by G.S.R. 1051, dated 19th July, 1971.
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Provided that in the case of o ‘ ;
: ¢ policies covering carriers’ liability, the
adjustment of premium may be made after the expiry of the p;{icy.

Ef:ﬂlzﬂgégﬂ ﬂf’ﬂ-’ icies.—Risk in respect of such policies may be assumed
€ premium calculated on 75 per cent of the sum assured
has been received before assumption of the risk

Policies issued on the basis of adjustable premiums.—Risk in respect of
policies 1'ssued on the basis of adjustable premiums, such as
wor!unen s cor_npensatian, cash in transit, etc., may be a;sumed or:
receipt of provisional premiums based on a fai} esnymate.

Annual Insurances connected with aircraft h ation ri

_ ' ulls and other aviation risks and
connected with marine hulls —Facilities for delayed payment of premium
or the payment of premium by means of instaiments not exceeding four
in number may be allowed at the discretion of the insurer on policies

covering the following risks, namely:—

(i)
(ii)
(iii)
(iv)
(v)

(vi)

(vii)

(viii)

aircraft hulls,

marine hulls,

legal liability to passengers,

automatic personal accident insurance to passengers,

blanket policies covering liability in excess of basic cover
connected with aviation risks.

war risk insurance of air passengers and aircraft hulls,

third party, and other liability risks connected with aviation risks
and marine hull risks,

SRCC risk connected with aviation risk and marine hull risks:
Provided to that a clause to that affect is endorsed on the policy.

(h) Short period covers in respect of insurance connected with aircraft hulls and

other aviation risks and marine hulls.—Short

period covers may be

granted on a hull covered basis on the following risks namely:—

()
(i)
(iii)
(iv)
v)

(vi)

(vii)

(viii)

---'_'__—‘———
I Ins. by GSR. 1051, dated 19th July, 1971

aircraft hulls,

marine hulls,

legal liability to passengers,
automatic personal accident insurance to passengers,
blanket policies covering liability in excess of basic
connected with aviation risks,

war risk insurance of air passengers and aircraft hul]‘al, g
third party and other liability risks connected with aviation risks .
and marine hull risks,

SRCC risks connected .
subject to the condition that the premium

in respect of risks assumed in a calendar month
end of the next calendar month.

cover

with avia
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(i) Policies issued '[for a period of more than one year].—In the case of policies
issued '[for a period of more than one year], such contract Performance
Bonds or Guarantees, Contractors’ “All Risk” policies, Machinery
Election policies and the like, the premium may be staggered as
necessary according to custom, over the period of the cover, pmwdEd
that the first equated instalment is higher than any other instalment by
at least 5 per cent of the total premiums payable and each 1nstfill}1011t
is paid in advance. Where the premiums are payable by declumﬁtmnbl,?
they may be paid within fifteen days from the dates of receipt o
declaration. o

() Schedule and consequential loss policies—In such cases a provisional
amount towards the premium shall be collected before !he date (:rf
inception or renewal of risk on the basis of the previous years
premium. .

(k) Marine covers other than hulls.—(i) In the case of inlm_-m_l sh_lpments and
transit risks, risk may be assumed under open policies in respect of
seasonal crops, such as, tea, on the payment of a pmmsmnal premium
based on a fair estimate.

(ii) In the case of exports overseas, risk may be ass*um.ed subject to the
condition that the premium shall be paid within fifteen days from
the date of sailing of the overseas vessel.

(ili) In the case of imports, risk may be assumed subject to the condition
that the premium shall be paid within fifteen days of the receipt
of declaration in India from the insurer's or insured’s
representative overseas:

Provided that the relaxations under sub-clauses (ii) and (iii) shall

apply to marine cover notes only and not to marine policies.

() Policies relating to insurances—The premium shall be deemed to have
been duly paid if paid on the full insurance to any one of the co-
insurers.

*[(m) Policies of re-insurance.—(i) Risk may be assumed without payment of

premium in advance on insurances accepted under automatic re-
insurance contracts.

(i) In the case of facultative re-insurances accepted, risk may be
assumed without payment of premium in advance if the ceding
insurer lies given an undertaking to pay his share of the premium,
instalment of premium, premium subject to delayed payment or,
where a deposit premium or provisional premium was paid on the
original policy, the adjusted premium, or, in the case of premiums
subject to delayed payment, the delayed premium as the case may
be, before the end of the calendar month succeeding the month in
which the premium is due under the original policy.]

CONSULTATIVE COMMITTEE

3[60. Term of office.—Any person nominated as a member of the Consultative
Committee constituted under sub-section (1) of section 110-G of the Act (thereafter

1. Subs. by GSR. 1051, dated 19th July, 1971.
2. Subs. by GSR. 1051(E), dated 19th July, 1971.
3. Subs. by GS.R. 960, dated the 29th July, 1972.
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; i 1 a sy | g . . "
woferred 10 l"" ff”:‘ s ot 1"-“ the Committee) shall hold office for a period not
o SRR FRAFRON SUED further periods not exceeding three years at a time
< the Central Government may specify. | )

ol. Ro_slgnalumland !’illing of casual vacancies.—!'|(1) Any member of the
Commitlee may resign his membership of the Committee by notice in writing
ml;!rus;wd to lrhlt: Secretary 1o the Government of India, Ministry of Finance

W T "
{mParinwt}I of Revenue and h'*ihurnncu} to that effect and such resignation shall
E.‘ilkl' Pfﬁlcl from l]\l‘..l.ll.“L‘ on which it is -'”IL"L‘EE‘I-II_"d !_‘I}l' the Central Gl)\:emm{_hnt or on
the expiry of a ]‘r.urlud t‘lf thirty days from the date of its receipt by the Central
covernment, whichever is carlier. ]

(2) Casual vacancies in the Committee whether caused by resignation, death

h : - : . : e ° i r
or otherwise, shall be filled by nomination by the Central Government

62. Seeretary.—The Central Government may appoint a Secretary to the
committee for the purpose of performing such functions as are assigned to him by
these Tules or as may be assigned to him by the Chairman of the Commiltee.

63. Procedure for the conduct of business of the Committee.—Procedure for
the conduct of business of the Committee shall be as follows, namely:—

(1) Meetings of the Commitive—~Meetings of the Committee may be held at
such places and at such times as may be decided by the Chairman of
the Committee.

(2) Notice of meeting.—Notice of any meeting of the Committee shall be sent

by the Secretary of the Committee to every member at least seven days
before the date of the meeting.

(3) Quorunt for the meeting—Two members in addition the Chairman shall
constitute quorum for a meeting,.

(4) Adjournment of a meeting—If the requisite quorum is not available
within half an hour of the appointed time for a meeting, the Chairman
may adjourn the meeting to such date and time as he may decide.

(5) Chairman to preside at meeting.—The Chairman shall preside at all
meetings of the Committee.

(6) Record of deliberations.—The results of the deliberations of every meeting
chall be recorded in the form of a note explaining, in brief, the matters
referred to the Committee and the recommendations thereon of each of -
the members (other than the Chairman) present. Such record shallbe
signed by the Chairman and the members present.

(7) Circulation—Any matter for consideration of the Committee may at the
discretion of the Chairman be referred to the members for suggestions
by circulation as an alternative to convening a meeting for the purp

sultative Committee.—
64. Allowances payable to members of the Con it 5

Every non-official member shall be entitled for attending meetn
o travelling and other allowances as under:
(i) travelling allowance for journeys from the usual pliace Grfl;;le

the place of commencement of the journey to the p aatcgfuﬂm
and the return journey to the plaqe of con?mencemep ead:'l :

the usual place of residence, whichever is shorter In e
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. e a Central Government
i ne admissible to :
the Hime bEIE c% 2 he foregoing: the member shall be

e by air;
entitled to travel either by air-cnnd1tmned dﬂ_ss :: ll-:ﬁcif'lg admissible to
(ii) daily allowance at fhe maximum rate for the hmcle at the place of the
th E:’ ntral Government servants of the fll_'St gra El bl o S
mieﬁi or the days on which the meeting 15 hElq BES d cmg ds aft:
da rfvious to the cnmmencement of the meetmgfan e ].E:'l Ee : r
thg I'IIE}IEEﬁI"Ig if the member actually arrives on or before and leaves.on
or after the respective days. P b
. aily allowances of an official member shall
(2) The travelling allowances Sig 'I:hll}?lzna 'r? aoplicable to him for journeys
be governed by the rules for the time being app
performed on official duty.

65. Fees of members.—A non-of )
attending meetings of the Committee of Rs. 100 for eac

maximum rate OoT 4%
servant of the first grade- Subj

ficial member shall be entitled to a fee for
h day of the meeting ]

(SCHEDULE 1
FORM I
(See rule 3)
Reserve Bank of India

To

The Manager,

Reserve Bank of India

.................. Lo Ol

This is to inform you that the ..........c...ccccoevveeseeneneenn have this day deposited the under-
mentioned securities.

Manager.
Number | Loan Face value Market value Interest of Remarks
(in sterling) | (ex-dividend dividend
in sterling) paid up to

Total
FORM 11
No. - (See rule 5)
5T.

Reserve Bank of India
Securities Department
o §

Certified that the .......ccooeeiiinns

sesserennnneN@ave made the undernoted d i on f
rms 0
the Insurance Act, 1938. eposits in te

amee
------------------

1. Renumbered by G.S.R. 1275, dated 28th May, 1969.
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- Approved Securities
Cash Remarks
Market
Loan Face value | value
— 1 2 3 1 5 6
Total
i ==
Grand Total of columns 2 and 5 Rs...................
FORM III
(See rule 5)
WO section
Reserve Bank of India
Securities Department
................. 20...
Statement showing the particulars of deposits held on behalf of the............. under
SECHOMN cecresercensinsens of the Insurance Act, 1938.
b Existing deposits New Deposits Total g
(excluding deposits Received on... &
withdrawn) =
Loan :
Face Book Face Book Face Book
Value Value Value Value Value Value
Total Securities 3
Cash ' .'
Grand Total &

el

Certified that the above agrees with the entries in the books maintained by the
To

The Controller of Insurance.
1[:“1-]

Simla.

-k

PR P

1. The words “Department of Insurance” omitted by GSR. 45,
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FORM 1V
(See rule 10)
List of deposits under the Insurance Act, 1938, held in the custody of
the Reserve Bank of India on the 31st December, ............. 20... .
f Total Book
value of
Name of Loan or | Amount Total face value Cash securities and
Depositor | nature of cash
deposits
FORM IVA
[Set rule 10(c)(1)]
Return of investments of the Controlled Fund of the .................. Insurance Company Limited
SSRGS [T | e 20...
[See section 28A (1)]
(Please see the note appended to the form)
FPART A

[Investments approved under section 27A (1) of the Insurance Act].

(1) Government securities and other securities charged on the revenues of the
Central Government or of the Government of a Part A State or guaranteed fully as
regards principal and interest by the Central Government or the Government of any Part
A State and securities issued or guaranteed fully as regards principal and interest by the

Government of a Part B State and specified as approved; securities by the Central
Government.

Full description | Date of | Date of | Rate of

Face Book | Market | Remarks
of the security |Purchase| Maturity | Interest

Value Value | Value

(2) Approved securities other than those referred to in item (1) above.
[See section 2(3)]

Full description| Dateof| Date of | Rate of | Face | Book

Market| Remarks
of the security Purchasq Maturity| Interest | Value | Value

Value

I
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(3) Securities guaranteed fully as regards

251

principal and interest by a Provincial

Government in Pakistan or charged on the reven
debentures of other securities for money issued
satisfying the requirements of Rule 10A of the

ues of any part of the that dominion and

by or on behalf of the Port of Karachi and
Insurance Rules.

“Full description | Dateof | Dateof | Rateof Face | Book
; ; Market | Remarks
_ of the security Purchase | Maturity| Interes{ Valye Value | Value

——

(4) Securities issued by the Government of any country outside India.

Full description | Date of | Date of | Rate of [ Face | Book | Market| Remarks
of the security | Purchase| Maturity | Interest| Value | Value | Value

indicating the

name of the

country

(5) Debentures of other securities for money issued with the permission of the State]
Government by any Municipality in a State.

[See section 27A(1)(c)]
Full description | Date of | Date of| Rate of | Face | Book | Market | Remarks
of the security | Purchase | Maturity] Interest | Value | Value | Value

(6) Debentures or other securities for money issued by any authority constituted
under any housing or building scheme approved by a Central Government or a State
Government or by any authority or body constituted by any Central Act or Act of a State

Legislature.

—— [See section 27A(1)(d)]
Name of thel Name of the | Date of | Maturity | Rate of | Face | Book | Market | g
h’ou“jng or | Government | invest- | date of the| Interest| Value| Value| Value g ‘
b“ﬂdj“g approving thel ment | debentures |
scheme scheme of the or security

Act under

which the

scheme is
———— constituted
-‘-—"-—-———_
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; {?] First Moﬂgages or immovable property situated in India under any housing or
building Scheme of the insurer approved by the Central or a State Government

[See section 27A(1)(e)]
Location | Value of the | Amount | Date of | Rate of | Name of Amougt Re-
of the property |advanced|Advance Interest | the State outstanding | marks

property | (date of last approving | g | %
valuation of theachene] g
the property) nddavedl &5

approval

* To be stated if outstanding for more than one year.

(8) Debentures secured by a first charge on any immovable property, plant or
equipment, of any company which has paid interest in full for five years immediately
preceding or for at least five out of the six years immediately preceding on such or similar
debentures issued by the company.

[See section 27A(1)(H)]
Name Date of | Date of Whether |Rateof | Face | Book | Market | Remarks
of the issue of | purchase | thecharge |Interest | Value|Value| Value
Company | debentures | by the is on pro-
insurer | perty, plant
or equipment

(9) Debentures secured by a first charge on any immovable property, plant or
equipment of any company where, either the book value or the market value, whichever
is less, of such property, plant or equipment is more than three times the value of the
debentures.

[See section 27A(1)(g)]
Name Date of Liate of kate ot| Face | Book Market | Remarks
of the |Purchase |Maturity Interest| Value |Value Value
Company of the
debentures

(10) First Debentures secured by a floating charge on all the assets of any Company
which has paid dividends on it, ordinary shares for the five years immediately preceding
or for at least five years out of the six or seven years immediately preceding.
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[See section 27A(1)(h)]

r],';.l_a_nTe Date of Date of
o Rate of | Face Book | Market | Remarks
of the | Purchase | Maturity | Interest | v
Company _by the of <3 alue Value | Value
interest debentures

e m—

JE——

(11) Preference shares of any company which has paid dividends on its

shares for the five years immediately precedin :
years immediately preceding. ¥P g or for at least five out of the six or seven

[See section 27A(1)(i)]

~ Name Date of Rate of Face Book |
Market Remar]

of the Purchase | Interest Value Value | Value 2

Compan}' b}’ the

insurer

(12) Preference shares of any company on which dividends have been paid for the
five years immediately preceding or for at least five out of six or seven years Jmmedialdy ;
preceding and which have priority in payment over all the ordinary shares of the
company in winding up. IR
[See section 27 A(1)(j)] s PR
Name Date of Rate of Face Book Market Rmmzh
of the Purchase | Interest Value | Value Value M
Company

(13) Shares of any company guaranteed by another company such other company |
having paid dividends on its ordinary share for the five years immediately preceding or |
for at least five out of the six or seven years immediately preceding.

[See section 27A(1)(k)]
" Name Name of Date of Face | Book | Market Mr Remarks
of the |the guaran- | Purchase | Value | Value | Value | proviso

Company |teeing com- ;ﬁ?}(ﬁ
pany complied

Wiﬂ'l FII:’;;:

i

. to four per ce.nt
(14) Shares of mpany on which dividends of not less than :
including bonus L::}L:; paid}'fm' seven years m@?diatel}r preceding or for at least’
S€Ven out of the eight or nine years immediately preceding.
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[See section 27A(1 )] .
Name of the Date of Face Book h’éﬂll'kﬂ Remarks
Cumpa“}? Purchase Value Value alue

i i i ¢
(15) First mortgages on immoveable property situated in the State or in any country
where the insurer is transacting insurance business.

[See section 27A(1)(m)]
Situation | Whether | Whether | Outstanding | Outstanding | Typeof | Date of | Value
of the Porz- landor | landis |period of thE period of the |mortgage | morigage o]in u-ée
perty and |buildings | lease- | mortgageif | ferm if the
name of | orboth | holdor | propertyis |lease, property
the owner freehold | lease-hold | is lease-hold
Value | Date of last Amount advanced | Rate of Outstanding Remarks
of the [valuation of on the mortgage | interest amount
buildings |the property
and name of
the valuer |Land | Buildings Princi- Inter-
cipal est

(16) Immovable property situated in the State or in any country where the Insurer is
transacting insurance business.
[See section 27 A(1)(n)]

Situation | Land or | Whether | Dateof | Amount | Netannual
rental value free from

ofthe | building | landis | purchase | invested
by the of the pro- | all encum-

property | orboth lease-
hold or insurer perty, i, brances
free-hold net of taxes,
maintenance
depreciation,
etc.

(17) Loans of life insurance policies within their surrender value issued by the insurer
or by another insurer whose business he has taken over and in respect of which business

Y
he has assumed liability.
[See section 27A(1)(0)]
Amount of loan out- Advance under automatic non- Remarks
standing on the date forfeiture scheme of the insurer
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(18) Life interests loans of life interests.

[See section 27A(1)(0) and (p)]

“Date of purchase Value of | Purchase | Whether the tran- | Whether | Remarks
orgrant of loan | the life priceor | saction is covered | the value is
on lifeinterest |  interest amount | by any life policy |certifiedby| = |

of loan an actuary | A

" (19) Fixed deposits with Banks included in the Second Schedule to the Eeame m
of India Act, 1934, or Co-operative Societies reg:lslrred under the Indmw
Societies Act, 1912, or any other law for the tim e being in force the p:m ubjgr_ﬁd '
which is to finance Co-operative Societies similarly registered. :

[See section 27A (1)(q)]

“Name of the | Date of | Rate of |Period | Amount | Whether |
bank or co- | deposit |interest of of section
operative deposit | deposit | 27A(9)
society with satisfied
addresses

(20) Shares and Debentures of Co-operative Societies teglsh:ml:l umlerﬂu fndm(:'n-
operative Societies Act, 1912, or any other law for the time being | in ﬁt:ma. :

[See section 17A(1)(r)]

Name |Dateof | Date of Shares Debentures =~ - foooh
and purchase | maturity | Face| Book | Market | Face | Book | Market] - ks ;

address of deben- | value| value | value | value | value| value E ;
of tures

Society

___(21) Other investments notified under clause(s) of sub-section (1) of section 27A. L
Description | Date of | Face Book | Market | Interest of | Remarks . :
of the purchase | value value value dividend -
investment paid last

e ——
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PART B

Relating to investments held invested under section 27A(2) of the Insu
respect of which a resolution has been adopted in terms of that section.
Rs

on 27 of the Insurance

rance Act in

(1) 15 per cent of the sum referred to in sub-section (1) of secti
Act estimated as at the date of this return.

(2) Particulars of investments.
Name of the |Date of | Date of | Face | Book | Market Names Extf;lnt Whetzl;ri
company pur- |maturity | value value| value | of dire- of in- sec.‘; y
whose shares | chase ctors of | terest (3), (4) and| o
or debentures the insu- | of dir- | (5) .Sah&- E
are held by the rer inte- | ector fied 3
insurer and rEﬂIed in
description of the in-
investments vestment
Total
PART C

A, Part B and Part D and

Particulars of investments other than those shown in Part
but complying with the

not satisfying the requirements of sub-sections (1) and (2)
requirements of sub-sections (3) and (4) section 27A.

Full description | Date of |Face | Book | Market Names of the | Extent of (Remarks
of the invest- | Invest- alue | value | value Directors of |interest of

ment (including| ment the insurer | directors
the name of interested in

the company) the investment

Particulars of investments not satisfying the requirements of sub-sections (3) and (4)

of section 27A.
) |
Full des- Amount held invested in Names If the
cription excess of therequirement of of the invest-
of the In- | Total Directors| Extent |ment is
vestment | value Sub-section Sub-sectior of the of | shown
(including | of the (3) (4) Date | insurer | each |in Part
the invest of in | who are | direc- | A or
name of | ment| Clause| Clause|Clause|Clause| vest- | interes- | tor's | Part B
the com- (a) (b) (a) (b) | ment| tedin | inter- | of the | .3
pany in the inve- | est in | state- g
which stment | other | ment E
invested) com- | indi- | ™
pany | cate it
by
CIOss
refer-
ence
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; 1|
particulars of investments not satisfying the requirements of sub-section (5) of section
27A.

Name of the ]_33“5 of | Face | Book | Market Names of Extent of | Remarks
Company | invest- | value | value | valye directors of | directors’
t #
‘ R Insurer interes-| interest
ted in the pri-
vate company

e

-

] hereby certify that the particulars furnished in the retu s :
my knowl edge. ™ are true and mmplete to

Notes.—1. (a) Market value of securities, debentures, shares, etc., should be ascertained
from published quotations. Where published quotations are not available, it should be
stated in the remarks column how the market values have been arrived at:

(b) If, “accrued interest” has been added to the market value, it should be annhted in
the remarks column.

(c) In the case of shares and debentures of companies, the location of the d:lmpuueu
should also be stated.

(d) In the case of mortgages of property and properties ownzd h}r ﬂlﬂ insurer
location of each property should be separately stated.

(e) In case of investments made on and after the 19th Ianuary 1950 the date of
purchase should be given.

II. In respect of investments in Part A of the statement, investments wluch were
approved at the time of the last statement but ceased to be so subsequently should bﬂ
distinctly marked by double asterisks.

111, Investments held in deposit under section 7 or section 98 of the Act should also be
included in the return.
[FORM IVAA
[See rule 10C(3)] 5
Return of investments of the assets of the (insurer) as at 20.... [See section 28B(1) of
the Act]. N
(Please sce the notes happened to the form) o
PART A T
(Investments approved under section 27B(1) of the Insurance Act, 1938). e

iti of ihq

(1) Government securities and other securities charged on the revenues
Central Government or of a State Government or guaranteed fully as regards pnnap.pl
and interest by the Central Government or a State Government and specified H

approved securities by the Central Government.

“-h-___-“
I Ins. by GSR. 1275, dated 28th May, 1969.
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Full description Date of Date of Rate of Face
of the security purchase maturity interest value
Book Market Remarks
value value

(2) Approved securities other than those referred to in item (1) above [See section 2(3)].

Full description Date of Date of Rate of
of the security purchase maturity interest
Face value Book value Market value Remarks

(3) Securities issued by the Government of any country outside India.

Full description Date of Date of Rate of
of the securi purchase maturity interest
indicating the name
of the country
Face value Book value Market value Remarks

(4) Debentures or other securities for money
Government by any Municipality in a State

[See section 27B(1)(a) of the Act]

issued with the permission of the State

Full description
of the debenture
or security

Date of Date of
purchase maturity

Rate of
interest
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—TFace value Book value Market value ‘Remarks

—

'___,,..-—-'_'__ : o 3 3 L} 5
(5) Debentures or other securities for money issued by any authority constituted

under any housing or building scheme app
G_uve'mmﬂnt or b')" EI'IY ﬂuthﬂrit}' or bﬂd}r cO

ngislatlll“E-

[See section 27B(1)(a) of the Act]

roved by the Central Government or a Stafe
nstituted by any Central Act or Act of g State

Mahnity date of |

~“Name of the Name of the Government approv- | Date of
housing or ing _the scheme or the Act under | investment the debentures .
puilding scheme |  which the scheme is constituted “orsecurity
- Rate of Face Book Market Remath :
interest value value value MR

(6) First mortgages on immovable property situated in India under any lwuaing ur

building scheme of the insurer approved by the Central or a State Government.

[See section 27B (1)(a) of the Act] Sl S B g
Location of Value of the property Amount | ' Dateof
the property (date of last valuation advanced | advance .
Rate of | Name of the State Amount Remarks
interest approving the outstanding
scheme and Principal Interest*
date of approval

e

e e i e R
A e E T E e
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(7) Immovable property situated in India or in any country where the insurer is
carrying on insurance business.

[See section 27B(1)(a) of the Act]

Situation of Land or building Whether land Date of
the property or both is lease-hald purchase
or free-hold
Amount Net annual Whether Remarks
invested rental value free from all
by the of the property encumbrances
insurer 1.e. net of taxes,
maintenance,
depreciation, etc.

(8) Fixed deposits with banks included in the Second Schedule to the Reserve Bank of
India Act, 1934, or Co-operative Societies registered under the Co-operative Societies Act,
1912, or any other law for the time being in force the primary object of which is to finance
Co-operative Societies similarly registered.
[See section 27B(1)(a) of the Act]

Name of the Bank or Date of Rate of Period of
Co-operative society deposit interest deposit
with addresses
Amount of Whether section Remarks
deposit 27B(10) satisfied

(9) Debentures and shares
operative Societies Act, 1912, or

of Co-operative Societies registered under the Co-
any other law for the time being in force,

[See section 27B(1)(a) of the Act]
Name and address Date of Date of
of society purchase of debennmhxmr:ﬁty
Debentures Shares
Face Book Market Face Book M emar
value value value value value vﬁ::: ' 2 s
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(10) Debentures secured by a first charge on any immovable
ment, or any company which has
ing or for at least three out of fo

261
, plant or

paid interest in full for three years immediately

4 ur or five years immediatel such
Em‘lﬂﬂr debentures issued by the company, y lagely Pmdiﬂs on f el
[See section 27B(1)(b) of the Act] ST
~—Name of the | Date of issue Date of purchase = 4 . _is rf
company of debenture by the insurer i s _IH_' %E T

- or equipment
e
..---__ )

Rate of Face Book Market Remarks

interest value value value &

—

(11) Debentures secured by a first charge on any immovable property, plmt ﬂl' .

equipment of any company where, either the book value or the market -

is less, of such property, plan or equipment is more than twice the value of Ii'la'.b .

debentures.
[See section 27B(1)(c) of the Act] bt W
~ Name of Date of Date of maturity Rateof
company purchase of the debentures . interest .
Face Book Market Remar _Ea’.: el
value value value o

(12) First debentures secured by a floating charge on all its assets or by a fixed charge
on fixed assets and floating charge on all other assets of any company which has paid
dividends on its equity shares for the three years immediately preceding or for at least
three out of the four or five years immediately preceding the date of the investment.

|See section 27B(1)(d) of the Act]

Name of the Date of purchase Date of maturity Rate of
company by the insurer of debentures interest
—
B
Face Book Market Remarks
—_Value value value
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(13) Preference shares of any company which has paid dividends on its equity shares |-
fm- the three years immediately preceding or for at least three out of four or five years |
immediately preceding. g

[See section 27B (1)(e) of the Act] ]

Name of the Date of purchase Rate of Whether redeemable and
comparny by the insurer interest if so date of redemption
|
Face Book Market Remarks
value value value

(14) Preference shares of any company on which dividends have been paid for the
three years immediately preceding or for at least three out of four or five years
immediately preceding and which have priority in payment over all the equity shares of
the company in winding up.

[See section 27B(1)(f) of the Act]
Name of the Date of Rate of Whether redeemable and
company purchase interest if so date of redemption
Face Book Market Remarks
value value value

(15) Shares of any company which have been guaranteed by another such company
having paid dividends on its equity shares for the three years immediately preceding or
for at least three out of the four or five years immediately preceding,.

[See section 27B(1)(g) of the Act]

Name of the Name of the guaran- Date of Face
company teeing company purchase value
Book Market Whether proviso to Remarks
value value section 27B(1)(g)
complied with !
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(16) Shares of any company on which dividends of not less than four per cent
including bonus have been paid for the three years immediately preceding or for at least
jhree out of the four or five years immediately preceding.

[See section 27B(1)(h) of the Act]

Name of the Date of Face Book Market Remarks
company purchase value value value

s o

|

(17) First mnr?gages on immovable property situated in India or in any other country
where the insurer is carrying on insurance business.
[See section 27B(1)(i) of the Act]

Gituation | Whether | Whether land | Outstanding |Outstand} Type of | Date | Value
of the land or | is lease-hold period of ing | mortgage of of the
property | buildings| or free-hold | the mortgage| period/ mort- | land
and name | or both if property | term of gage
of the is leasehold | the lease
owner if the
property
is lease-
hold
Value of the | Date of last Amount Rate of Qutstanding | Remarks
buildings valuation of advanced on | interest Amount
the property the mortgage
and name
of the valuer | Land | Buildings Principal| Interest

(18) Other investments notified under clause (j) of sub-section (1) of section 27B ahsoe

Act,
Description |  Date of Face Book Market In?m‘-est or | Remarks
. of the purchase | value value value dw:ndend
'Nvestment paid last

.-‘__-_'_———
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(Relating to investments held invested under section 27B (3) of the Insurance A,
1938, in respect of which a resolution has been adopted in terms of that section).
(1) 25 per cent of the assets referred to in sub-section (3) of section 26B of the Aqt

estimated as at the date of this return.
(2) Particulars of investments.

Name of the company whose Date of Date of Face Boak
shares or debentures are held purchase maturity value value
by the insurer and description
__of investments
Market | Name of directors of Extentof | Whether section] Remarks
value thf.- insurer interested interest of 27B (4), (5) and
in the investment directors (6) satisfied
Total
PART C
Paz'-l:icqlars of invest_ments other than those shown in Part A, Part B and Part D and
not sa g the requirements of sub-sections (1) and (3) but complying with the
requirements of sub-sections (4) and (5) of section 278 of the Act.
Full description of the Date of Face Book Market
investment (including investment al
the name of the company) i v value
Names of the directors Extent of interest
of the insurer interested of directors Bemarks
in the investment
PART D

Particulars of investments not satisfying the
of section 27B of the Act.

requirements of sub-sections (4) and (5)



sch. 1, Form IVAA] The Insurance Rules, 1939 265

1
Full description of the investment | Total value Amount held invested in excess
[indu_dmg tlhe name of the com- of investment of the requirements of
pany in which invested)
sub-section sub-section
(4) (5)

Cl. (a) Cl. (b) Cl. (a) CI. (b)

—

Date of | Names of the Extent of each If the investment is | Remarks
investment| directors of director’s interest | shown in Part A or
the ?nsurer who| in the company Part B of the state-
are interested in ment indicate it by
the investment cross reference

I

Particulars of investments not satisfying the requirements of sub-section (6) of
section 27B of the Act.

Name of the Date of Face Book Market
company investment value value value
Names of directors of Extent of director’s Remarks
insurer interested in interest

the private company

I hereby certify that the particulars furnished in the return are true and complete
to my knowledge.

Date:.....coeererenienrens
Principal Officer.
- , etc., should be ascertained
Notes.—1. (a) Market value of securities, debentures, shares eoct ' vailable, it should be

i i blished quotations are n
S rdmet et ioon: WHEER marketq\ralue-s have been arrived at.

stated in the remarks column how the ‘
(b) If, “accrued interest” has been added to the market value, it should be so stated

in the remarks column. ' |
(c) In the case of shares and debentures of companies, the location of the

companies should also be stated.
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(.d) In the case of mortgages of property, and properties owned by the insurer,
location of each property should be separately stated.

(e) In the case of investments made on and after the 31st December, 1968, the date
of purchase should be given.

I In respect of investments in Part A of the statement, investments which were
approved at the time of the last statement but ceased to be so subsequently should be
distinctly marked by double asteriks.

[I. Investments held in deposit under section 7 of the Act should also be included
in the return.]

I[FORM IVAAA
[See rule 10C(1)]

RETURN OF INVESTMENTS OF THE CONTROLLED FUND OF
THE LIFE INSURANCE CORPORATION OF INDIA AT 20....

|See section 2BA(1)]
(Please see the notes appended to the Form)
PART A

(1) Government securities and other securities charged on the revenues of the
Central Government or of the Government of a State or guaranteed fully as regards
principal and interest by the Central Government or the Government of any State.

Category of the Total face Total book Remarks
investment value value
(a) Government securities

(b) Approved securities

(2) Approved securities other than those referred to in item (1) above.
[See section 2(3)]

Total book
value

Total face
value

Category of the
investment

Remarks

(3) Debentures or other securities for money issued with the permission of the
State Government and Municipality in a State.

Category of the Total face
investment value

Total book
value

Remarks

(4) Debentures secured by a first charge on any immovable property plant or
equipment of any company which has paid interest in full for the five years

immediately preceding or for at least five years out of the six or seven years

immediately preceding on such or similar debentures issued by it.

Total face value

Total book value

Remarks

1. Ins. by GSR. 1373, dated 13th September, 1976.
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.(5) {a}t Iil;;ht;ntun‘s secured by a first charge on any immovable property, plant or
equipmen . l-qany f“‘“‘r““}' where, cither the book value or the market value,
whichever 18 1ess, of such property, plant or equipment {8 more than three times the
value of such debenturcs,

e it e

le__'ni;l l'}Eu

Total face value Total book value

—

e E——

e

(5) {.b). Debentures convertible into shares of o company which has paid on its
shares dividends of not less than four per cent, including bonus for the five years
immediately preceding or for at least five years out of the seven years immediately

preceding,

Total face value Total book value Remarks

(6) Cumulative Preference Shares of any company which has paid dividends on its
equity shares for the five years immediately preceding or for at least five years out of
the six or seven years immediately preceding, provided such preference shares have
priority in payment over all the equity shares of the company in winding up.

Total face value Total book value Remarks

(7) Cumulative Preference Shares of any company on which dividends have been }
paid for the five years immediately preceding or for at least five years out of the six or
seven years immediately preceding and which have priority in payment over all the
equity shares of the company in winding up. i

Total face value Total book value Remarks l"‘

(8) Shares of any company which have been guaranteed by another company,
such other Cﬂmpany}' having paid dividends on its equity shares for the five m
immediately preceding or for at least five years out of the six or seven 7“?

immediately preceding in each case.
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Category of |Total face [ Total book | Whether the total Ifthe  |Remarks
the investment | value value amount of shares investment
of all the companies including
under guarantee by | the uncalled
the guaranteeing liability, if
company is not in partly paid-
excess of 50 per up in
cent. of the paid-up | equity shares
amount of preference|  of any one
and equity shares company,
of the guarantee other than
ing company the subsidi-
aries of the
corporation,
is in excess
of thirty per
cent. of the
subscribed
equity share
capital of the
company, has
the prior per-
mission of the
Central Govern-
ment been
obtained?
(a) Preference
shares
(b) Equity shares

(9) Shares of any company on which dividends of not less than four per cent
including bonus have been paid for the five years immediately preceding or for at least
five years out of the seven years immediately preceding.

Category of the | Total face Total book | If the investment including Remarks
investmant value value | the uncalled liability if partly
paid-up in the equity shares
any one company, other
than the subsidiaries of the
Corporation, is in excess of
thirty per cent. of the subs-
cribed equity share capital
of the company has the prior
permission of the Central
Government been obtained.
(a) Preference
shares r—>
(b) Equity shares
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(10) Immovable property situated in India or in any other country where the
Corporation 1S carrying on insurance businesg, - AR

Total amount invested Whether free from all . . is - .'
by the Corporation encumbrances Hor R

] e D

—

(11) First mortgages on immoy
country where the Corporation is car

Whether the property Tot : iy
mortgaged is not lease- . al outstanding amount Remarks
hold property with an Principal I AR
outstanding term of less
than thirty years and
whether the mortgage
money does not exceed
fifty per cent of the

value of the property

able property situated in India or in any other :
TYIng on insurance business, b T A

Interest

Pl

(12) Loans to any authority or any co-operative society registered under the Co-operative .
Societies Act, 1912, or under any other law for the time being in force, operating a housing or -
building scheme in India in any case where the payment of principal and interest is
guaranteed by the Central Government or a State Government. et e

Total amount of loans Total outstanding amount Remarks = .

granted of principal e P B

L

(13) First nﬁ;fgages on immovable property situate in India mderqiig ng
building scheme of a public limited company or an establishment in public sec

co-operative sociéty registered under the Co-operative Societies Act, 191 ';._.,-
any other law for the time being in force.

Category of | Whether the Total amount outstanding
the Mortgage | mortgage money
Loan Scheme | does not exceed Principal Interest
three-fourths of
the value of the ¢
= = property s
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perty under any housing or

{14) Loans on first mortgages of immovable PrOPCRY ) ) jorg

building scheme of the Corporation for the benefit of the p

i Remarks
Whether the amount of the loan Total amount outstanding t e
does not exceed 85 per cent of Principal Interes
__t.he value of the property
(15) Loans on life interests. _
Amount of loans| Total outstanding Whether value of life Remarks

advanced amount of principal interest certified by an

actuary in all cases

(16) Loans on policies of life insurance within their surrender values issued b?‘ the
Corporation or by an insurer, the assets and liabilities of whose controlled business
" have been transferred to and vested in the Corporation or loans to employees of the
Corporation for the purpose of purchasing or constructing house or for the purpose of
purchasing motor cycles, motor cars or any other conveyance in accordance with any
scheme approved by the Corporation.

Category of the loan Total outstanding amount of Remarks
principal

(a) Loans on life insurance policies other than advances under Automatic Non-
forfeiture.

(b) Advances under Automatic Non-forfeiture.

*(c) Loans to employees of the Co
constructing houses.

(d) Loans to employees of the Corporation for th .
e pu
motor cycles, motor cars or any other conveyance. purpose of purchasing

* Total outstanding amount of interest also to be shown se

rporation for the purpose of purchasing or

parately in res of i
e, o y pect of sub-item (c).
Total value of life Whether the value is
interests purchased certified by the actuary nenetks

in all cases
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(18) Deposits with banks included for the time being in the Second Schedule to the
Reserve Bank of India Act, 1943, or with co-operative societies registered under the
Co-operative Societies Act, 1912, or under any other law for the time being in force,

the primary object or which is to finance other co-operative societies similarly

(19) Debentures of, or share in co-o

operative Societies Act, 1912, or under any other law for the time being in force

Category of the Total face Total book Remarks
investment value value

(a) Debentures

(b) Shares

Total amount of deposits held in banks/co-operative societies, etc. Emarka !

perative societies registered under the Cﬂ- |

(20) Other investments as the Central Government may, by notification in the Official
Gazette, declare to be approved investment is under sub-section (1) of section 274, . 0

Category of the | _ Total face Total book Remarks .

investment value value

PART B i
(Relating to amounts invested or held invested otherwise than in

investments, after securing the unanimous recommendation of the h}'\mtnmt

Committee or if no such recommendation can be obtained on a resolution of ‘the,
Corporation passed by a majority of at least three-fourths of the mm at

the meeting).

(1) 15 per cent of the Controlled Fund Rs A L

(2) Particulars of investments

Category of the | Total face | Total book | If the investments including | Remarks

investment value value the uncalled liability, is partly
paid-up, in the equity shares
of any one company, other
than the subsidiaries of the
Corporation, is in excess of
thirty per cent of the subs-
cribed equity share capital
of the company has the prior
permission of the Central
Government been obtained.
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PART C

; i t B and Part D.
___Parti-:ulars of investments other than those included in Part A, Par =
Category of the Total face Total book
investment value value
PART D

Particulars of investments made, in the equity shares:, of any one {itl‘.u]mli’angr],] 12
excess of thirty per cent of the subscribed equity share capital, including the uncalle
liability on partly paid-up shares of the company.

1

Total face Total book Amount held invested in excess of t]_'ne
value value thirty per cent of the subscribed equity
share capital of the company including the
uncalled liability of partly paid-up shares

Whether the investment Whether prior permission of the | Remarks
included in Part A or Part Central Government has been
B of the return obtained for the investment
Part A FPart B
Face | Book Face Book
value | value value value
I
Particulars of investments made in the shares or debentures of any private limited
company.
Category | Total | Total Whether the investment Whether | Remarks
of the face | book included in Part A or Part prior per-
investment| value | value B of the return mission of
Part A Part B the Central
Face | Book Face Book GuvernmenJ
value | value | value value has been
obtained
for the in-

Vestment
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| hereby certify that—

(a) the particulars furnished in the return are true mdoomp!elehmthld#'
(b) that various investments have been properly classified in the Wﬁ

parts of the return; e
(c) all the investments conform and have at all fimes mnﬂn'med W ﬁ".

provisions of the various relevant sub-sections of section 2?3 ﬂf the

Insurance Act, 1938, in its application to the Life Insurm::e :
India; and |

(d) prior permission of the Central Government has been m il! n! tn v
all the investments in private limited companies that have been lhnwtl il'l- a:

this return.

iau-fnil i uu.l,-m‘d;:;n; ;
Dated.... | i e
Notes.—]1. In respect of investments in Part A of the return, m of all e
investments which were scheduled at the time of the last retumhutmaed ﬁ'.!benp ey
subsequently should be given separately. k0

II. Figures of investments in respect of Capital Redemp!im (h\clud.tng ' ,. .’
Certain) insurance business should be given separately. :

I11. Figures of investments outside India should be msep in [ IY# . i

FORM IVB
[See rule 10(c)(2)]

RETURN SHOWING ALL THE CHANGES THA.T QCEIJRRED iN m
INVESTMENTS OF THE CONTROLLED FUND OF msmmcn
COMPANY LTD., DURING THE QUARTBR

[See section 28A {2)] ol

(1) Purchases during the quarter ending.........20i.... . _.: .

Full descrip-| Date of |Purchase | Face | Book| Mﬂrket

tion of the |Purchase| Price value | value vaiue {-
investment " comiy
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(2) Sale during the quarter ending..........20.....

Full descrip- | Date of | Sale | Amount | Face Book Date of | Purchase
tonofthe | sale |price | realised |valueof| valueof |purchaseof| priceof
investment by invest- | the invest- | the invest- | the invest-

sale ment ment ment now | ment now
sold sold sold* sold*

—

*To be given in the case of investments made after 19th January, 1950. If made before the

said date it may be so stated in the columns. Also Note I (a) to I (b) on Form IVA.

I[FORM IVBB

[See rule 10C (4)]

RETURN SHOWING ALL THE CHANGES THAT OCCURRED IN THE
INVESTMENTS OF THE ASSETS OF THE (INSURER), DURING THE
QUARTER ENDING..........20.....

[See section 28B(2) of the Act]
(1) Purchases and other additions during the quarter ending.......... . § RS

Full description Date of Purchase Face Book
of the investment purchase price value value
or addition
Market State whether the investment State Whether the
value complies with section 27B(1) additions to the
existing holding
if any, would
atract section 27B
(4) or (5)
2. Sales and other deductions during the quarter ending.......... 20....
Full description of Date of Sale price Amount realised
the investment sale or by the sale
disposal

1. Ins. by GSR. 1275, dated 28th May, 1969 (w.ef. 1-6-1969).
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investment sol ;
| o, | Dt
men :
t sold ik ent |of the investment
= not sold
—

be given in the ; i
th s;I; dateg;t mal;be sﬂitﬁgl-mes ts made after 31st December, 1968. If made before
e in the columns. Also see Note 1 (a) to 1' (b) i:lForm IVAA]

RETURN SHOWING ALL THE CHANGE
S THAT
INVESTMENTS OF THE CONTROLLED FUND OF

[FORM IVBBB
[See rule 10C (2)]

OCCURRED IN THE
THE LIFE INSURANCE

CORPORATION OF INDIA DURING HALF YEAR ENDING

[See section 28A (2)]
[Please see the notes appended to the Form]
Category | Total | Total State whether the Remarks
of the face | book additions, together
investment| value| value with the existing
holding
If in the equity share of | Inany private
any company, more than | limited com-
thirty per cent of the sub- | pany, without
scribed equity share capital | the prior per-
of the company the uncall- mission of the
ed liability on partly paid Central
shares to be added) Government
B —
(2) Sales or deductions duw_’_ ending 20...
Category Total face Total book Total a.mount Remarks
of the value of va!ue of realised
investment | investment the invest-
sold or ment sold
realised or realised
e PR
Wi
d 13th September, 1976.

L. Ins. by GSR. 1373, date
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MNotes

I. Particulars relating to Schedule and Non-Scheduled inv
shown separately.

I Figures of investments in respect of Capital Redempti
Certain Insurance Business should be given separately.

1. Figures of investments outside India should be given separately.]

estments should be

on (including Annuity)

FORM IVC
[See rule 14 (7)]

INSTRUMENT OF PROXY
INSURANCE COMPANY LIMITED

I ............................ Uf ---------------------------- in th'ﬂ‘ Diﬁh'i.ct ﬁf LERL LR L LR

.............................. being a holder of policy/policies bearing the number/ numbgrs
cwisisssisisiesicis IBBLBEL DY . sicsinsoisiiinnciss Insurance Company Limited hereby appoint
" PR DO SR 2% U who is also a holder of

policy /policies bearing the number/numbers ..., issued by
the above-mentioned company or in case the said policy holder fails to attend such
T BT URRRRRURUIUUIN , SO——— who is also a holder of
policy /policies bearing the number/numbers..........ccoeieinniiniciininns issued by the above-
mentioned company* as my proxy to vote for me and on my behalf at the meeting of
the company to be held for the election of policy holders’ directors on the
cerrenensnesesesiasenne @AY OFiiiiiiiiiiiiiiinnen.. and at any adjournment thereof.

Sigmed this......ovemssiesssvores QAW OFcscorsssisusnonsinens

Signature.
* Similarly for the further proxy if both the first mentioned proxies fail to attend.

FORM V
(See rule 16A of the Insurance Rules, 1939)

APPLICATION FOR A LICENCE TO ACT
AS AN INSURANCE AGENT

To
The Controller of Insurance, '[***] Simla.

Dear Sir,
I request that a licence to act as an insurance agent may be granted to me.
*2. I hereby declare that—

(i) I have not been found to be of unsound mind by a court of competent
jurisdiction;

1. The words, “Department of Insurance” omitted by G.S.R. 45, dated the 18th December,
1965.
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(i) I have not been found guilty of criminal misappropriation: or criminal.
breach of trust or cheating or forgery or an abetment of or attempt t@ -
commit any such offence by a court of competent jurisdiction; and - = 0

(iii) I have not been found guilty of or to have knowingly parl:iﬂlpnted nor .
connived at any fraud, dishonesty or misrepresentation against an insurer
or an insured in the course of any judicial p ing relating to any: pﬂlﬁ i
of insurance or the winding up of an insurance company or in the course of
an investigation of the affairs of an insurer; and o

3. 1 also declare that the particulars given below are true and that the licence fﬂ:l‘
which I hereby apply will be used only by myself for soliciting or procuring insurance,
business. e EO

(1) Full name. (In block letters)
(2) *Father’s/Husband’s name:
(3) Full Address.

(4) Date of birth of the applicant
in Christian Era.

(5) If you ever held a licence,
state No. and date of expiry,
otherwise say “Nil”.

(6) If the applicant holds a certifi-
cate to act as a Principal
Agent and/or a Chief Agent
and /or a Special Agent, State el e e DI
No. and date of expiry of the b LA Y
certificate or certificates held. T e e e
If no certificate is held, say Nil. R R
If any such certificate has been
applied for, state the date of the
application.

Jn ke

*Strike out portion not required.

[Government of Iruiia. |
Insurance Stamps for
Rs. 15].

Dated the........ccvvvvenes

i
I
£q
-
]

(See Notes on the reverse)

Notes.—1, The attention of the applicant is drawn to section 104 of the Insurance Act, "
1931, which provides that whoever in any document required for ﬂte !
purposes of any of the provisions of that Act, wilfully makes a statement ;

false in any material particular, knowing it to be false, shall be punishable ,;u
1y
1. Subs. by GS.R. 1275, dated 28th May, 1969 (w.ef. 1-6-1969).
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To

Dear Sir,

I request that the above licence may
years.

The Insurance Rules, 1939 [Sch. 1, Form v

with imprisonment for a term which may E"te“dn:“wﬁi‘:‘*bg;im» or with
fine which may extend to one thousand rupees, :

2. A licence can be granted to an individual only and not to a firm or
corporate or unincorporate body. ‘ . . . N

3. An individual can apply for only one licence which will enhﬂe him to solicit
Or procure insurance business of any class and to act as an insurance agent
for any insurer. s |

4. The application should be filled in, as far as possible, in English language.

5. Any correction or alteration made in any answer to the questions in the
application should be initialled by the applicant.

6. An applicant must be at least 18 years of age or the t':late of submission of
the application. In the case of an applicant declaring his age as 18 years, the
exact date of birth should be given and in all other cases, either Ehe exact
date of birth or failing that the year of birth should be stated against item
4 of the application. If required the applicant shall furnish proof of age.

7. Payment in cash or by money-order, cheque, postal order, postage stamp
or Bank draft is not accepted and will be returned at applicant’s cost.

8. No acknowledgement of this application will be sent. If one is required, the
application should be sent by registered post (acknowledgement due).

FORM VA

(See rule 16A of the Insurance Rules, 1939)
APPLICATION FOR RENEWAL OF A LICENCE TO ACT AS AN
INSURANCE AGENT

Name of Insurance Agent (In Block Letters)
hd'r.i

Mrs.*
Miss*
Full address

....................................
-----------------------------------
...................
0000000000000000

The Controller of Insurance,
[***] Simla.

Licence No. ................... Date of expiry

s
--------------------------------

be renewed for 3 furli'aer period of three

*2. 1 declare that since the date of my last application for a licence—

(i)Ihavenotbeenfnundtobeofutmoundmhdbyanfm "
jurisdiction; peten

1. The words, “Department of Insurance”

omitted by G.S.R. 45, dated the 18th December,
1965.



gch. 1, Form VA] The Insurance Rules, 1939 279

(i) 1 have not been found guilty of criminal misappropriation or criminal breach of
trust or cheating or fo

offence by a court of competent jurisdiction;

rgery or an abetment of or attempt to commit any annh. ;

(iii) 1 have not been found guilty of or to have knowingly participated in m*cpmﬁﬁ =

at any fraud, dishonesty

the course of any judicial proceeding relating to any policy of insurance or the

Or misrepresentation against an insurer or an insured in

winding up of an insurance com
affairs of an insurer; and Pa“j’ﬂrmthe:uumeufmmvesﬂg;ﬂguufm.,_._
(iv) My licence has not been cancelled at any time by the thu]lanf Ilhm |
3.* I hold /have applied mpil A
i .-..expiring om .
for a certificate to act as a Chief Agmt :
4. * I neither hold nor No. PAA....... -..-€Xpiring an i’
have applied for certificate ilpfﬂ;lkhgmt st b
ct X npirh\gm :
toactasa Principal A i U
Chief Agent it ey T
Special Agent S ,.:_:_ 7 !

5.1also ded.?re that the fact stated herein are true and that the Hnamfnrwmﬁi:.
hereby apply will be used only by myself for sulicitmg or pmcmmg mmm-' _,.-

business. :
Szgnihne ﬂ[ ﬂ]ﬂpiinn}.
* Strike out portion not required.
Government of India
Insurance Stamp vide Note 5.
Dated the...............

(P]easeseeNdesmﬂ:em}

Notes.—1. The attention of the applicant is drawn tu mlﬁiﬁ&h Itlm:ma&ﬂ,n ;

1938, which provides that whoever in any document’ requir ﬁm' ﬂ\a
purposes of any of the provisions of that Act, wilfully makes a‘state ment
false in any material particular, knowing it to be false, shall be pun ,

with imprisonment for a term which may extend to three years nﬁéjﬁl ﬁila

which may extend to one thousand rupees, or with both. "

2. The name and the licence No. given in the application are idermcalwi&t

those shown in the last licence held. If there is any subsequent change in the
name, the reasons for the same shoﬂdbestatedﬁmuahmgdocmenmy :

evidence for the same.

3. Any correction or alteration made in the application should be initialled by )

the applicant.
4. The application should be filled in as far as possible in English language.

5. An application should reach the Controller of Insurance before the expiry |

of the last licence held by the applicant but not more than three months .

i



5
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id 1

o s st b B
15] should be affixed to it. If the application dm‘eli not rf'iIith by
insurance at least 30 days before the date on ':vhl':h the ff ol ‘[‘Rt; ;
be in force; “Government of India Insurance” Stamp Im ';f-‘ [i‘[iq u}nm.r.“.l |
should be affixed to the application by way of Pl‘""f' ty. In Rui e 1559 m
Please also refer to the provisos to rule 16A of the Insurance 4, 1939,

6. Payment in cash or by money-order, cheque, postal nrr:ivr, Ftlﬁlt:i:.(‘ stamp
or Bank draft is not accepted and will be returned at applicant’s cos

7. No acknowledgement of this application will be sent. If one 19‘ r{.'.{(]luu:uul. the
application should be sent by registered post (acknowledgement duce),

NOT TRANSFERABLE
FORM VB
Government of india
“[Office of the Controller of Insurance]
To be filled in by the applicant
Licence No. ............
(See rule 16A of the Insurance Rules, 1939)

LICENCE TO ACT AS AN INSURANCE AGENT UNDER PART II
OF THE INSURANCE ACT, 1938

To be filled Mr.

in by the Mrs.

applicant in Miss.

Block letters AR

having paid the prescribed fee and having made the necessary declaration is hereby
authorised to act as an Insurance Agent for three years from Simla, dated the

-------

-----------------------------------------------
..........................................

is received.
(See Notes on the reverse)
Notes.—1. If it is desired to renew this licence for a further period, the rocedure laid
down in rules 16 and 16A of the Insurance Rules, 1939, shaII’I be followed,
and an application for renewal should reach the Controller of Insurance

before the licence expires. In this connection attention is also invited to the
provisos to rule 16A of the Insurance Rules, 1939, Y

2. This licence authorised the licence holder to act ag an agent for any
registered insurer and for any class of insurance business, and therefore no

1. Subs. by GSR. 1275, dated 28th May, 1969 (w.cf. 146-1069).
2. Subs. by GS.R. 45, dated the 18th December, 1965,
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identifying mark or note of any description by which the identity of an
insurer might be established should be placed on the licence.

3. No correction in this licence will be valid unless initialled by the Controller
of Insurance or a person authorised by him in this behalf.

FORM VP

AFFPLICATION FROM A FIRM OR COMPANY FOR
A LICENCE TO ACT AS AN INSURANCE AGENT

[See rule 16A of the Insurance Rules, 1939]

To
The Controller of Insurance,

1[***] Simla,

Dear Sir,
It is requested that a licence to act as an Insurance Agent may be granted to our
Firm/Company.
2. *It is hereby declared that:—
(i) any partner or our Firm/any Director of our Company has not been found
to be of unsound mind by a court of competent jurisdiction;
(ii) any pariner of our Firm/any Director of our Company has not been found r
guilty of criminal misappropriation or criminal breach of trust, or cheating &
or forgery, or an abetment of or attempt to commit any such offence by a §
court of competent jurisdiction; i
(iii) any partner of our Firm/any Director of our Company has not been found '
guilty of or to have knowingly participated in or connived at any fraud, %
dishonesty or misrepresentation against an insurer or an insured in the
course of any judicial proceedings relating to any policy of insurance or the
winding up of an insurance company in the course of an investigation of 7
the affairs of an insurer; and e |
(iv) any partner of our Firm/any Director of our Company is not a minor. %
3. *It is also declared that the particulars given below are true and that the licence
for which our Firm/Company apply will !ae used only by our Firm/ Compap)n mr‘ E
soliciting or procuring general insurance business. it
1. Full name of the applicant. Company /Firm. ......cocemsinienns

(In Block Letters) — .ooovvsennmernemnnunnsiminnsssinnsenes
2. Full address.  coeveerscmscrmmsrossssenssssisiasinins
3. (i) (In the case of a Firm) ........covvemennanans
the names of all the partners
therein;
(ii) In the case of a Company = “
the names of the Directors i

T The word, “Department of Insurance” omitted by G.5.R. 45, dated the 18th December_.*
1965. :
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State number and date of expiry of certl e

ticate to act as a Principal Agent held

I ]r-ri

inmediately betore the st August, 1957,

rh.l‘ d«“\‘ from \\'hil'h thu "l\‘“l\l" Rhl“litl NI ILLLLLE wen

be effective, i
cffective Yours faithfully,

Signature of applicant,

" Strike out portions not required.

'[Government of India
Insurance Stamp

for Rs. 15.)

Name

Notes.—1.

. Any correction or alteration made in any answer to
. Payment in cash or by money-order, che

- No acknowledgement of this application will be gent,

of place

ERREE L T e OTLETT

.....................................

(See notes below)

The attention of the applicant is drawn to section 104 of the Insurance Act,
1938, which provides that whoever in any document required for the
purposes of any of the provisions of that Act, wilfully makes a statement
false in any material particular, knowing it to be false, shall be punishable
with imprisonment for a term which may extend to three years or with fine
which may extend to one thousand rupees, or with both,

. A licence can be granted to a firm or company registered under section 42A

of the Act, which held a certificate to act as a Principal Agent immediately
before the 1st August, 1957,

. A firm or company registered under section 42A of the Act, which held a

certificate to act as a Principal Agent immediately before the 1st August,
1957, can apply for only one licence which will entitle
any class of general insurance business and to act as
any insurer.

it to solicit or procure
an insurance agent for

- The application should be filled in, as far ag possible, in the English

language.

the questions in the
application should be initialled by the applicant.

que, postal order, postage stamp
or Bank draft is not accepted and will be returned at applicant’s cost.

If one is required, the

application should be sent by registered post (acknowledgement due).

1. Subs. by GSR. 1275, dated 28th May, 1969 (w.ef. 1-6-1969).
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FORM vra

APFUCATI]?EJEFRDM A FIRM OR COMPANY FOR A RENEWAL OF
NCE TO ACT AS AN INSURANCE AGENT

[See rule 16A of the Insurance Rules, 1939]

Form
el o applicant
- Bl. ........................
T A o R
(In Block lettersy

To

The Controller of Insurance,

[***] Simla,

Licence NO ......coovceicieervainnns
ate b eRpity i cinss

Dear Sir,

It is requested that the above licence may be renewed for a further period of three
years.

2. *It is hereby declared that:

(i) any partner or our Firm/any Director of our Company has not been found
to be of unsound mind by a court of competent jurisdiction; ’

(ii) any partner of our Firm/any Director of our Company has not been found
guilty of criminal misappropriation or criminal breach of trust, or cheating
or forgery, or an abetment of or attempt to commit any such offence by a
court of competent jurisdiction;

(iii) any partner of our Firm/any Director of our Company has not been found i
guilty of or to have knowingly participated in or connived at any fraud,
dishonesty or misrepresentation against an insurer or an insured in the
course of any judicial proceedings relating to any policy of insurance or the
winding up of an insurance company in the course of an investigation of
the affairs of an insurer; and

(iv) any partner of our Firm/any Director of our Company is not a minor.

3. *It is also declared that the particulars given below are true and that the licence
for which our Firm/Company apply will be used only by our Firm/Company for
soliciting or procuring general insurance business.

Yours faithfully,
*Strike out portion not required. Signature of applicant.
Government of India
Insurance Stamp
vide Note 5.
Dated the........cccoueneereinns

(Please see notes below)

1. The words “Department of Insurance” omitted by GSR. 45, dated the 18th December,
1965.
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2.

6.
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) section 104 of the ln:_iurnnm Act,
a licant is drawn to squired for the
ggsam;n uinﬂ?dgpﬂ:‘;t whoever in any d()tl;'umcﬂ“ "m:k‘t‘; i .-itaicmo'::t
' . f the provisions of that Act, wilfully hall be punishab]
e material particular, knowing it to be false, sha Wiy fine
with rn;:i);ol::nent fnpr a term which may mtﬂ:ﬂfﬂ“&mm = -
which may extend to one thousand rupees, or

Name and the licence number given in the ﬂPP“‘:‘aﬁon should ::n:dcir;iml
with those shown in the last licence held. If there is any Bubs;g furnishi Be
in the name, the reasons for the same should be sta mishing
documentary evidence for the same.

- Any correction or alteration made in the application should be initialled b}r

the applicant.

- The application should be filled in, as far as possible, in English language.
- The application should reach the Controller of Insurance before the

CXpiry
of the last licence held by the applicant but not more than three mof\ms
before such expiry and “Government of India Insurance stamp for '[Rs,
15] should be affixed to it. If the application does not reach 'I:he Controller of
Insurance at least 30 days before the date on which the last licence ceases to
be in force, “Government of India Insurance” stamp to the val.ue of '[Rs, 7]
should be affixed to the application by way of penalty. In this connection
Please also refer to the provisos to rule 16A of the Insurance Rules, 1939,

Payment in cash or by money-order, cheque, postal order, postage stamp
i turned at applicant’s cost.

wi]]besant.lfoneisrequired, the
post (acknowledgement due),

No acknowledgement of this application
application should be sent by registered

NOT TRANSFERABLE
FORM VPB
Government of India
*|Office of the Controller of Insurance]

Licence No

URANCE BUSINESS ONLY
*[To be filled in by the applicant
Nam@..u....oemcnenr oo MR
having paid the prescribed fee] and having made fh e
authorized to act as an insurance agent for thmem'mﬁsary eclaration is ]-..Se;;:db::
dated............ years
Signature of licence holder lel:l‘n]ler;fmce

1. Subs. by GS.R. 1275, dated 28th May,

1969 (w.ef. 1

-6-1969),
2. Subs. by GS.R. 45, dated the 18th December, 1965,

3. Subs. by GSR. 1199, dated 13th J

uly, 1963,
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The licence is not \.raiid unless it bears a facsimile of the signature of the Controller
of Insurance and the initials of a person authorized by him in this behalf and the
signature of the licence holder. The latter should put his signature as soon as the licence
is received.

(See notes below)

Notes.—1. If it is desired to renew this licence for a-further period, the procedure laid
down in rules 16 and 16A of the Insurance Rules, 1939, shall be followed,
and an ap]:_rhcatmn for renewal should reach the Controller of Insurance
befm:e the licence expires. In this connection attention is also invited to the
provisos to rule 16A of the Insurance Rules, 1939.

2. This licence authorises the licence holder to act as an agent for registered
insurer and for any class of insurance business, and therefore no identifying
mark or note of any description by which the identity of an insurer might
be established should be placed on the licence.

3. No correction in this licence will be valid unless initialled by the Controller
of Insurance or a person authorised by him in this behalf.

[FORM VS

APPLICATION FROM A CO-OPERATIVE SOCIETY OR
PANCHAYAT FOR A LICENCE TO ACT AS
AN INSURANCE AGENT

(See rule 16A of the Insurance Rules, 1939)

To

The Controller of Insurance,

1[1-“]

Simla.
Dear Sir,

It is requested that a licence to act as an Insurance Agent may be granted to our
Co-operative Society /Panchayat, particulars given below—

1. Full name of the applicant

. Co-operative Society/Panchayat.

(In Block Letters)
2. Full Address

1) i ¥ ottt thln&';iocie!tyt_ chayat has been *registered/incorporated
e B o e 10 compeent ot
an insurance agent vide 6eCHON ............. of the above Act; | t

(ii) the Society/Panchayat has also been authorized to act as an.msurame agen
under its bye-laws, rules and regulations (vide Rules/bye laws. ; s :

(ili) the particulars given above are true and that the licence for w::iveour. o
Operative Society/Panchayat apply will be ISSI.lEd' cmly :nydw Co-oper Society
pand'layat for soliciting or procuring insurance business;

1. Ins. by GSR. 1199, dated 10th July, 1963. it
; ; R. 45, dated the 18th December,

z'mwwds'[kpamﬁhmmce"mmdb}’cﬁ ’

1965.
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s application.

iv) the sioned has been duly authorized to sign thi
(iv) the undersigned has been duly Yours faithfully,

........................................................
.........

Signature with name and designation,
(Seal of the Co-operative Society/Panchayat).
'[Government of India
|;surancu Stamp for Rs. 15]
Name of PIace. ..o oooseseessesss
Dated the

-----------------------------------------------

*Strike out portions not required.

. ** Here mention the name of the Central/State Act, under which the institution is
registered or incorporated.

Notes.—1. The attention of the applicant is drawn to section 104 of the Insurance Act,
1938, which provides that whoever in any document required for the
purposes of any of the provisions of that Act, wilfully makes a statement
false in any material particular, knowing it to be false, shall be punishable
with imprisonment for a term which may extend to three years or with fine
which may extend to one thousand rupees, or with both.

2. A licence can be granted to a Co-operative Society /Panchayat registered or
incorporated under any Central or State Act.

3. A copy of the bye-laws, rules or regulations of the applicant certified by its
President or Chairman must accompany this application.

4. This application should be filled in, as far as possible, in English language.

3. Any correction or alteration made in any answer to the questions in the
application should be initialled by the applicant.

6. Payment in cash or by money-order, cheque, postal order, postage stamp
or bank draft is not accepted and will be returned at applicant’s cost,

7. No acknowledgement of this application will be sent. If one is required, the
application should be sent by registered post (acknowledgement due).

IFORM VSA

APPLICATION FOR A CO-OPERATIVE SOCIETY OR
PANCHAYAT FOR RENEWAL OF LICENCE TO ACT AS
AN INSURANCE AGENT

[See rule 16A of the Insurance Rules, 1939]

From
Name Of APPHCANE ...ttt s s s s stasmseasstins
(In Block letters)
Pl ADATOES s.visaosissassisvissnstonsisnstossaseantiivniersvssassssssnnassanisonssvssss isiia snusansiiabesiiaonionisismisrisassasss
(In Block letters)

1. Subs. by GSR. 1275, dated 28th May, 1969 (w.e.f. 1-6-1969).
' 2. Ins. by G.S.R. 1199, dated 10th July, 1963.
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To
The Controller of Insurance,

I[**#] Simla,
Licence NO ........ovrvumnnnn,

Dear Sir,

It is requested that the above licence may be renewed for a further period of three
years.

2. *It is hereby declared that.—

(i) 0111('1 *Cg;ﬂlﬁrﬂﬁ?e Society/Panchayat has been *registered /incorporated
under the s, ACE i and is competent to act as an insurance
agent vide section.............. of the above Act;

(ii) the Sm;iety;’ Panchayat has also been authorised to act as an insurance agent
under its bye laws, rules, and regulations (vide rule/bye-laws........ )

(iii) the particulars given above are true and that the licence for whi
r : ch our *Co-
operative Society/Panchayat apply will be used only by our Co-operative
Society / Panchayat for soliciting or procuring insurance business; and

(iv) the undersigned has been duly authorised to sign this application.
Yours faithfully,

Signature with name and designation.
(Seal of the Co-operative Society /Panchayat).

I Government of India
Insurance Stamp for Rs. 15]

*Strike out portions not required.
* Here mention the name of the Central/State Act, under which the institution is

Tegistered or incorporated.

Notes.—1. The attention of the applicant is drawn to section 104 of the Insurance Act,
1938, which provides that whoever in any document required for the
purposes of any of the provisions of that Act, wilfully makes a statement
false in any material particular, knowing it to be false, shall be punishable
with imprisonment for a term which may extend to three years or with fine
which may extend to one thousand rupees, or with both.

2. The name and the licence number given in the application should be
identical with those shown in the last licence held. If there is any subsequent

——

1 glgswurds “Department of Insurance” omitted by G.

2. Subs. by GSR. 1275, dated 28th May, 1969 (w.ef. 1-6-1969).

SR 45 dated the 1Bth December,
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change in the name, the reasons for the same should be stated furnishing

documentary evidence for the same.
3. Any correction or alteration made in
the applicant.
4. The application should be filled in,
language.

5. The application should reach the Controller of Insurance before the expiry

of the last licence held by the applicant but not more than three months

before such expiry and “Government of India Insurance” stamp for '[Rs.
15] should b::PI-fi]iy;d to it. If the application does not reach tl:le Controller of
Insurance at least 30 days before the date on which the last licence i to
be in force, “Government of India Insurance” Stamp to the value of '[Rs. 7]
should be affixed to the application by way of penalty. In this connection
also refer to the provisos to rule 16A of the Insurance Rules, 1939.

6. Payment in cash or by money-order, cheque, pc-sta.l orci;er, postage stamp
or bank draft is not accepted will be returned at applicant’s cost.

7. No acknowledgement of this application will be sent. One is required, the
applicant should be sent by registered post (acknowledgement due).

the application should be initialled by

as far as possible, in the English

NOT TRANSFERABLE
[FORM VSB
Government of India
Office of the Controller of Insurance

(See rule 16A of the Insurance Rules, 1939)

LICENCE TO ACT AS AN INSURANCE AGENT
UNDER PART II OF THE INSURANCE ACT, 1938

(To be filled in by the applicant)

having paid the prescribed fee and having made the necessary declaration is hereby
authorised to act as an Insurance Agent for three years from

nnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnnn

Controller of Insurance.

............................................................

Signature and seal of licence holder

This Licence is not valid unless it bears a facsimile of the signature of the
Controller of the Insurance and the initials of a person authorized by him in this behalf
and the signature of the licence holder. The letter should put his signatur al as

the i e ved. P signature and se
Notes.—1. If it is desired to renew this licence for a further period, the procedure laid
down in rules 16 and 16A of the Insurance Rulmgag , shall be followed,
and an application for renewal should reach the Controller of Insurance

1. Ins. by GS.R. 1199, dated 10th July, 1963.
2. Subs. by GSR. 45, dated the 18th December, 1965.
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before the licence expires. In this connection attention is also invited to the
provisos to rule 16A of the Insurance Rules, 1939.

2. No correction in this licence will be valid unless initialled by the Controller
of Insurance or a person authorised by him in this behalf.
[FORM VSS

APPLICATION FROM A SOCIETY REGISTERED UNDER
THE SOCIETIES REGISTRATION ACT, 1860 FOR
A LICENCE TO ACT AS AN INSURANCE AGENT

(See rule 16A of the Insurance Rules, 1939)
To
The Controller of Insurance,
Simla
Dear Sir,

It is requested that a licence to act as an Insurance Agent may be granted to our
Society particulars given below—

1. Full name of the applicant 1. Society
(InBlockIetlters) == = 3 00 iineiibies seimiseasessne
2. Full Address 2.

-----------------------------------------

II. It is hereby declared that—
(i) Our Society has been *registered/incorporated under the Societies
Registration Act, 1860 (21 of 1860)
(i) the Society has been authorized to act as an insurance agent under its bye-
laws, rules and regulations (vide Rule/bye-law......);
(iii) the particulars given above are true and that the licence for which our
Society apply will be used only by our Society for soliciting or procuring
insurance business; and

(iv) the undersigned has been duly authorized to sign this application.

Yours faithfully,
Signature with name and designation.
(Seal of the Society).
?[“Government of India
Insurance Stamp” for Rs. 15]

Name of Place...........cccusermeermmsmmmsmrecaiesess
Diated Bhie s
*Strike out portions not required.

Notes.—1, The attention of the applicant is drawn to section 104 of the Insurance Act,
1938, which provides that whenever in any document required for the
purposes of any of the provisions of that Act, wilfully makes a statement
false in any material particular, knowing it to be false, shall be punishable

e e

Ins. by GS.R 1070, dated 27th May, 1968.
2. Subs. by GSR. 1279, dated 28th May, 1958.
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with imprisonment for a term which may extend to three years, or with
fine which may extend to one thousand rupees, or with both.
2. A licence can be granted to a Society registered or incorporated under the
Societies Registration Act, 1960.
- A copy of the bye-laws, rules or regulation of the applicant certified by its
President or Chairman must accompany s application.
4. The application should be filled in, as far as possible, in English language.
. Any correction or alteration made in any answer to the question in the
application should be initialled by the applicant.
6. Payment in cash or by money-order, cheque, postal order, postage stamp
or Bank draft is not accepted and will be returned at applicant’s cost.
7. No acknowledgement of this application will be sent. If one is required, the
application should be sent by registered post (acknowledgement due).]

[V

o

FORM VSSA

APPLICATION FROM A SOCIETY REGISTERED UNDER
THE SOCIETIES REGISTRATION ACT, 1860, FOR
THE RENEWAL OF A LICENCE TO ACT AS
AN INSURANCE AGENT
(See rule 17A of the Insurance Rules, 1939)
From

Name of applicant

-------------------------------------------------------------

(In Block letters)
To

The Controller of Insurance, Simla,

It is requested that the above licence may be renewed for a further period of three
years.
2. *It is hereby declared that:—
(i) Our Society has been *registered incorporated under the Societies
Registration Act, 1860;
(ii) the Society has also been authorized to act as an insurance agent under its
bye-laws, rules and regulations (vide rule /bye-law........);

(ifi) the particulars given above are true and that the licence for which our
*Society apply will be used only by our Society for soliciting or procuring
insurance business;

(iv) the undersigned has been duly authorized to sign this application.

Yours faithfully,

(Seal of the Society) Signature with name and designation.
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"[Government of India
Insurance Stamp” for Rs, 15]

*Strike out portions not required.

Notes.—1. The atten!ion of the applicant is drawn to section 104 of the Insurance Act
1938, which provides that whoever in any document required for ths.:
purposes of any of the provisions of that Act, wilfully makes a statement
fa!se In any material particular, knowing it to be false, shall be punishable
with imprisonment for a term which may extend to three i
fine whi y nd to years, or with

which may extend to one thousand rupees, or with both,

2 iI'he name and the licencg number given in the application should be
identical with those shown in the last licence held. If there is any subsequent
change in the name, the reason for the same should be stated furnishing
documentary evidence for the same.

3. Any correction or alteration made in the application should be initialled by
the applicant.

4. The application should be filled in, as far as possible, in the English
language.

5. The application should reach the Controller of Insurance before the date of
expiry of the last licence held by the applicant but not more than three
months before such expiry and “Government of India Insurance” stamp for
[Rs. 15] should be affixed to it if the application does not reach the
Controller of Insurance at least 30 days before the date on which the last
licence ceases to be in force, “Government of India Insurance” stamp to the
value of '[Rs. 7] should be affixed to the application by way of penalty. In
this connection also refer to the provisions to rule 16A of the Insurance

Rules, 1939.
6. Payment in cash or money-order, cheque, postal order, postage stamp or
Bank draft is not accepted and will be returned at applicant’s cost.

7. No acknowledgement of this application will be sent. If one is required, the
application should be sent by registered post (acknowledgement due).

NOT TRANSFERABLE
FORM VSSB
Government of India
Office of The Controller of Insurance
Licence NO. ...ccomurmesseaces
(See rule 16A of the Insurance Rules, 1939)

LICENCE TO ACT AS AN
UNDER PART I OF THE INS

To be filled S ——— L
in by the
applicant AALESS.cossenenrismmsssssmssmsssnas s

it . 1-6-1969).
1. Subs. by GSR. 1275, dated 28th May, 1969 (wel )
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:a ‘Eg. pm;d the prescribed fee and having made the necessary declaration is hereby
uh to act as an Insurance Agent for three years FIOMMN..ocraessrenss

Simla,

-------- e
........
--------------------------------------------

Signature and seal of licence holder Controller of Insurance,

This licence is not valid unless it bears a facsimile of the signature of the Controller
of Insurance and the initials of a person authorized by him in this behalf and the
signature of the licence holder. The latter should put his signature and seal as soon as
the licence is received.

Notes.—1. If it is desired to renew this licence for a further period, the procedure laid
down in rules 16 and 16A of the Insurance Rules, 1939, shall be followed,
and an application for renewal should reach the Controller of Insurance
before the licence expires. In this connection attention is also invited to the
proviso to rule 16A of the Insurance Rules, 1939.

2. No correction in this licence will be valid unless initialled by the Controller
of Insurance or a person authorised by him in this behalf.

FORM VC

APPLICATION FOR A CERTIFICATE TO ACT AS
A PRINCIPAL/CHIEF/SPECIAL AGENT

[See rule 16D(a)]
To

The Controller of Insurance.
l[i‘.-]
Dear Sir,
It is requested that a certificate to act as a Principal/Chief/Special Agent may be

granted to me/our Firm/our Company. I/We am/are will be working for
..................... and the functions that will be entrusted to me/us are

-------------------------------------------------------

2. *It is hereby declared that—

(i) I/any partner or our Firm/any Director of our Company ha not
been found to be of unsound mind by a court of CDmpEtI::nt:; : V?fham;

(ii) I/any partner .nf our Firm/any Director of our Company have/has not
been fmmd guilty of criminal misappropriation or r:riminalybreacl'n of trust,
or cheating or forgery, or an abetment of or attempt to commit any such
offence by a court of competent jurisdiction;

(iii) 1/any partner of our Firm/any Director of our Com have not
been found guilty of or to.have knowingly Pﬂﬁdpatedpﬂ;}'m ﬂ}:i-d at
any fraud, dishonesty or misrepresentation against an insurer or an insured
in the course of any judicial proceedings relating to any policy of insurance
Orthewindjngupofmmnecompm}rminﬂmmufﬂn
investigation of the affairs of an insurer; and

1. The words “Department of Insurance” omitted by GSR. 45, dated 18th December,
1965.
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(iv) I/any partner of our Firm/any Director of our Company am/is not a

minor.

3. It is also declared that the particulars given below are true and that the
certificate for which I/our Company apply will be used only by myself/our Firm/our
Company for causing insurance business to be solicited or procured.

(1

(2)
(3)

(4)

(5)

(6)

Full name of the applicant (In Block letters)
Individual Mr. /Mrs. /Miss.
Company/Firm

Full address.

() (In the case of a firm) the names
of all the partners therein

(ii) (In the case of a company) the
names of the directors.

In the case of an individual

(a) Date of birth in Christian Fra.

(b) Age on the date of application.

Did the applicant ever apply for a

certificate to act as a Principal /Chief/

Special Agent before? If s0, state

(@) Whether the certificate was granted,
and in that case the No. and date of
expiry of the last certificate;

(b) Whether the certificate was refused. In

that case the No. and date of the letter
conveying refusal of the certificate;

() Whether the certificate was granted but
subsequently cancelled. In that case the
No. and date of the letter conveying
cancellation of certificate.

If the applicant holds a licence to act as

an Insurance Agent and/or a certificate

or certificates to act as a Principal Agent
and /or a Chief Agent and/or a Special
Agent, state No. and date of expiry of
Licence and /or certificate or certificates
held. If no licence or certificate is held,

say Nil. If a licence or certificate has been
applied for, state the date of the application.

Yours faithfully.

Signature of applicant.

----------------------
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N.B.—Replies to (a), (b) and (c) to be given only if the reply to the main query is in
the affirmative.
*Strike out portion not required.

Notes.—1. The attention of the applicant is drawn to section 104 of the Insurance Act,
1938, which provides that whoever in any document required for the
purposes of any of the provisions of that Act, wilfully makes a statement
false in any material particular, knowing it to be false, shall be punishable
with imprisonment for a term which may extend to three years, or with
fine which may extend to one thousand rupees, or with both.

2. The fee for obtaining a certificate to act as a Principal Agent and a Chief
Agent is Rs. 25 and the fee for obtaining a certificate to act as a Special

Agent is Rs. 10.

3. The application should be filled in, in the English language.

4. Any correction or alteration made in any answer to the questions in the
application should be initialled by the applicant.

5. Payment in cash or by money-order, cheque, postal order, postage stamp
or Bank draft is not accepted and will be returned at applicant’s cost.

6. No acknowledgement of this application will be sent. If one is required, the
application should be sent by registered post (acknowledgement due).

7. In the case of a special agent it is not necessary to state the functions
entrusted to him.
FORM VD

APPLICATION FOR RENEWAL CERTIFICATE TO ACT AS
A PRINCIPAL/CHIEF/SPECIAL AGENT

[See rule 16D(a)]
From Mr./Mrs./Miss/MessTIs......cccoererreneee
(Name of Principal Chief /Special Agent) (In Block letters)
Full address (In Block letters).....................

To

The Controller of Insurance.

][l'l-i-]
Dear Sir,

Date of eXpiry. .weeseiseses Ssiaa
It is requested that the above certificate may be renewed for a further period of

one year.
*)_ It is hereby declared that since the date of my/our firm’s/our company last
application for a certificate—
(i) I/any partner of our firm/any director of our company have/has not been
found to be of unsound mind by a court of competent jurisdiction;

_I The W 1s "[)epmt of Insurance” omitted b}’ GSR. 45, dated 18th December,

1965.
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(ii) I/any partner of our firm/any director of our company have/has not been
found guilty of criminal misappropriation or criminal breach of trust, or
cheating or forgery, or an abetment of or attempt to commit any such
offence by a court of competent jurisdiction;

(iii) 1/any partner of our firm/any director of our company have/has not been
found guilty of or to have knowingly participated in or connived at any
fraud, dishonesty or misrepresentation against an insurer or an insured in
the course of any judicial proceedings relating to any policy of insurance or
the winding up of an insurance company or in the course of an
investigation of the affairs of an insurer; and

(iv) My/our firm’s/our company’s certificate h '
by the Controller of [!‘Iﬂurmie. cate has not been cancelled at any time

3. A certificate from the ins : ;
...................... (Name of Insurr). ... oo o8 O
to the effect that the preceding calendar year the provisions of clauses 2 and 3 of Part
A/clauses 2 and 4 of Part B/clauses 2 and 3 of Part C of the Sixth Schedule fo the
Insurance Act, 1938, have been compiled with by me/us is attached. The functions
entrusted to me/us by he said insurer since the certificate was last renewed or issued
were: a licence to act as an insurance AgentNo ...............

EXPAFINGE OF) vttt e oininrstessnpsensessssianssriens

a certificate to act as a Principal Agent No. P.A. ........
*4. 1/We hold /have applied for expiring on ...........cooemccmmmmmreeemsrsosse. _—

a certificate to act as a Chief AgentNo. CA...............

EXPAINE OIY iiiiciisimissimimmvisb s s s

a certificate to act as a Special Agent No. SA..............

EXPACING OFY: oiciiiisssisimiviwiimi b

*5.1/We neither hold nor a licence to act as an Insurance Agent
a certificate to act as a Principal Agent

a certificate to act as a Chief agent
a certificate to act as a Special Agent.

have applied for

6. It is also declared that the facts stated herein are true and that the certificate for
which T/we hereby apply will be used only by myself/ourselves for causing insurance

business to be solicited or procured.
Yours faithfully,

---------------------------------------------

Signature of the applicant.

Government of India Insurance
Stamp (s) vide note 5

Didthe — i

Notes.—1. The attention of the applicant is drawn to section 104 of the Insurance Act,
1938, which provides that whoever in any document J;iqmredtafﬂr the
purposes of any of the provisions of that Act, wilfully makes a statement
false in any ma]:eria] particular, knowing it to be false, shall be pu:ushaleuh:
with imprisonment for a term which may extend to three years, or with
fine which may extend to one thousand rupees, or with both.
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2. The name and the certificate number given in the 1?]]351031:_10&;209.11:1 >
identical with those shown in the last certificate heid. hould bel? g
subsequent change in the name, the reasons for the same s Stated
flll'nishing documentary evidence for the same. . ‘

3. Any correction or alteration made in any answer to the questions in
application should be initialled by the applicant.

4. The application should be filled in English language. ‘

5. The application should reach the Controller of Insurance earlier thann three

months before, but not later than twelve months ﬂffE_l" the last certificate
held by the applicant expires and a “Government of India Insurance Sh‘lmE"
for Rs. 25 in the case of a principal agent or a_cluef agent and for Rs, 10 ip
the case of a special agent should be affixed to il.
An additional stamp for Rs. 5 in the case of a principzfl agent ora chief agent
and Rs. 3 in the case of a special agent must be affixed, If the application
reaches the Controller of Insurance on or after the date on which the Jast
certificate held by the applicant ceases to be in force. Any application
reaching the Controller of Insurance after a period of twelve months from
that date, will be treated as an application for a fresh certificate.

6. Payment in cash or by money-order, cheque, postal order, postage stamp
or Bank draft is not accepted and will be returned at applicant’s cost.

7. No acknowledgment of this application will be sent. If one is required, the
application should be sent by registered post (acknowledgment due).

8. In the case of a special agent it is not necessary to state the functions
entrusted to him.

NOT TRANSFERABLE
FORM VE
Government of India

'[Office of the Controller of Insurance]
Certificate No.
[See rule 16D(c)]

CERTIFICATE TO ACT AS PRINCIPAL/SPECIAL AGENT
UNDER SECTION 42A OF THE INSURANCE ACT, 1938

having paid the prescribed fee and ha_v'mg made the necessary declaration is hereby
authorised to act as a Principal/Chief/ Special Agent for one year

...............................
-------------------
---------

Signature of the Certificate holder.
Simla, dated .....ccccoeenvee

.......................................

: : Controller of Insurance.
The certificate is not valid unless it bears 3 facsimile

s of the signature of the
Controller of Insurance ;:md the initials of a Person authorispd by him in%l;.is behalf and
the signature of the certificate holder. The latter shoulq Puthis signature as soon as the
certificate is received.

1. Subs. by GS.R. 45, dated the 18th December, 1965,
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Notes.—1. g it is v.:lesired to renew this licence for a further period, the procedure laid
am\i? ut'; rules 16D of the Insurance Rules, 1939, shall be followed, and an
pplication for renewal should reach the Controller of Insurance not earlier

:l:;;rim months before, but not later than 12 months after, the certificate

2. No correction in this licence will be valid unless initialled by the Controller
of Insurance or a person authorised by him in this behalf.,

FORM VF
(See rule 17)

To

Insurance Co. Ltd.

Dear Sir,

In connection with my request for the transfer of Shares No.........ccccoevverrnnecenn. of
your company to my name, I hereby solemnly declare that out of the above shares, I
propose—

(1) to hold Shares NOS........oeereeisismsmmmmsnin

(2) to hold

(i) (a) Shares NOS. ... as a nominee.
(b) jointly with (Name and AdAress) ... for the benefit of

for my own benefit

(OCCUPALON)...xcvvuvairersssssrsssimmssssinssasssssssssssasns

(ii) (@) Shares NOS. ....cocvwmmmmmmmmsssssersimsiasecsses as a nominee. |
(b) jointly with (Name and AAAIESS) .oovsvvsrisseersensernenennnne: fOT the benefit of

(i) (2) Shares NOS. ......cumsiimmssusiamsessssiesns asa nnnm;oeeth "
(b) jointly with (Name and AAAIess) ..owessesmsimmmsnsess r the

(i) (2) Shares NOS. commmmsrssmesssessmsssssssssssssss L =
(b) jointly with (Name and AATESS) wernramerimsssnsmmmtasssnses: for the benefi
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Made at

at NERRY . W v, 19 4 S W R day the ..o

Srrsmsmny

__________________

In the presence of (Witness)

11111111
.......................................

........
---------------------------------

Name and Address. :
Notes.—1. If the beneficial interest of any person is limited in extent in any way, the
extent or beneficial interest should be clearly stated.
2. Strike off these words in cases where the nominee does not hold the shares
jointly with any other person or persons.
3. Each beneficial ownership is to be stated separately.

FORM VG

(See rule 17A)
From

----------------------------------------------------

...........................................................

............................................ Insurance Co., Ltd.
Dear Sir,

In connection with shares No. ....cccccccivinnnnaen. of your company standing in your
share register in the name of (NAMEe) ...ccciviiiiiniianinienannnn. (occupation)
(AAATESS) ..evvvrmirereneiresnirrsresses e sesnas

I hereby solemnly declare that out of the above shares,—

(i) T am the sole beneficial owner of shares No. and I acquired the beneficial
interest before the commencement of the Insurance (Amendment) Act,

1950.
(2 3 o1 "= SRR i T
(i) i reapect of SRares IO e i e st I and (name)

COBCRPIREEORNY «viwisicnsmcenio vasioimosisinisios st 850000 o e soms s s sortons (address)
EVE CTRBTRNBY i i TR R AR S S5 e b (occupation)
(BAAPORED.. .. s are joint beneficial owners, my interest in
these shares being ..........cccocveicvicnrcnecanans and was acquired limited to
before the commencement of the Insurance (Amendment) Act, 1950 on the
............................. i e

Madle QI «isisermiiinie maa s day the ..... e B it )

................................

.................................
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pr ot .;] ..................... in whose name the shares No.
............................... company stand i i i
P T rp y in your share register, hereby, recognise in

] espect of the said shares and in token thereof have
countersigned the above declaration, = SIS

Signed on the ......ccccvriieninnennnn. . day of the

--------------------------

------------------

In the presence of Witness Sl

Signature

Name and Address

'[FORM VGG
(See rule 17AA)
From

[ F F o) U S

{OCCUPAON)...coersrresssssasarascassssssonsasise

(72 s ) R NSO
To

The Directors,

............................................. Insurance Co. Ltd.

Dear Sir,

In connection with shares No. .......ccceenee, of your company standing in your
share register in the name of (name) ... (occupation) ...
(address) .....ccceecerrensrerssnrernennenes , 1 hereby solmnly declare that out of the above
shares:—

(i) I am the sole beneficial owner of shares No. ..., and I
acquired the beneficial interest before the commencement of the Insurance
(Amendment) Act, 1968 (62 of 1968). on the ..., day of

(ii) in respect Of Shares NO. ......cciwimimesmssessssmssmss s sissnrss s sssssssns I and (name)
(OCCUPAHION) .....cocmriiinireseerirsssnssssnsmsensssessassss st ssssasassisansessnsisssonssssasassnns (address)
AN (NATIIL) oovvconsorocsississssssansinssivesssseiasni sonssmsnisamasisnnsssversnivsssissssssssses (occupation)
(BAAYeES) ....coocrinemmenminseessasassansaiia are joint beneficial owners, my interest in
these shares being limited to and was acquired before the commencement
of the Insurance (Amendment) Act, 1968 on the ... day of

Made on ", Py gl | S——— -1 SHRE P in the
Presence of Witness

Signature.

Name and address.

Signature

1. Ins. by GSR. 1275, dated 28th May, 1969.
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se name, the shares Nos.

Q- of eeesessenin. Whose T :
.......................... of }rourcﬂmpan}’ stand in your share register, hereby recognise

in full the interest claimed in respect of the said shares and in token thereof have
countersigned the above declaration.

In the presence of Witness
Signature.

--------------------

Name and address.

Signature.]
FORM VH
(See rule 17C)
STATEMENT OF THE BASES OF PREMIUMS
Name of the INSUTET.........ccceeerermmsmssnsansmsssssnsmmmsmesssnssnnns
1. Basis:
Mortality
Rate of interest
Expenses
Bonus loading
The above basis is the basis underlying the premiums in Tables No. ......... of the
prospectus dated...........couemcisianes isgued by . Company Limited.
2. Basis
Mortality
Rate of interest
Expenses
Bonus loading
The above basis is the basis underlying the premiums in Tables Nos. ......... of the
prospectus AR ninumimidisiriin issued b}? ...................................... C(}mPany Limited.

I hereby certify that the bases underlying the premium rates offered by Company
Limited are as set out above.

..............

Notes.—1. The premiums may be grouped according to bases and into as many
Fou?aasma}rbeneceasalryand set out one group after another till all the
premium tables and premiums offered outside the tables are covered.

2. If different bases have been used for different ages and terms i same
table of rates, these should be stated separately. e i
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FORM VIA
[See rule 19A (i)]

REGJSEER OF MEMBERS (EXCLUDING MEMBERSHIP MERELY BY
IRTUE OF HOLDING POLICIES ISSUED BY THE SOCIETY)
PROPRIETORS AND SHAREHOLDERS

Serial | Date of bEcm:;ting Full name | Address|Occupation Date on which Remarks
No. |member, proprietor, ceased to be a
or shareholder as member, etc
defined in headitg .
'_ 1 2 3 4 5 [3 7
FORM VIB
[See rule 19A (ii)]

REGISTER OF DIRECTORS, MANAGER, SECRETARY AND OTHER OFFICERS
~ Serial | Full name | Address | Occupation| Date when he | Date of ceas-| Remarks

No. other than |commenced to | ing to hold
in the hold the office | the office in
service of in question question
the society
= 2 3 4 5 6 7

Notes.—1. A separate page must be used for each title of office, viz. Secretary.
9 “Remarks” column should show the mode of vacating office, whether by
death, resignation, retirement, etc.

FORM VIC
[See rule 19A (iii)]
PROPOSAL REGISTER
Serial |Date and | Name and| How Date of | Number Date of | Remarks

No. |number of| address of|disposed | accept- | and date despatch
proposal | proposer of* ance, if | of policy” of policy™

accepted*

1 2 3 + 5 6 7 8

*Note —In case proposal is rejected or does not result in a policy, against columns
4107 the amount of advance or deposit received, if any, and the date of its adjustment

with reasons or the date of its refund should be stated.
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FORM VID
[See rule 19A(iv)]
REGISTER OF POLICIES ISSUED
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Notes—* Cross-reference should be given to other policies, if any, if the contingencies
on the happening of which the sums insured are payable under those
policies relate to the same person as under this policy.

+ The entries regarding exist should be shown in pencil, when the exist is
capable of revival and erased on subsequent revival. When revival is no
longer possible the pencil entries should be replaced by ink.

+ In case of contingencies other than death, in columns 4 and 5, substitute for
the words “the life insured” the words “the person to whom the
contingencies on the happening of which sums are payable relate”,

$ If the sum insured excluding bonus varies during the term of the policy,
both the maximum and minimum of the sum insured should be stated.
Where a policy has been made paid up, necessary correction shall be made
to the sum assured by showing the paid-up amount and the date of making

it paid-up shall also be indicated.
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- unifo i :
licielsf) ?s ﬁxedr?; percentage (irrespective of the tables and premium terms of
po . e I expenses of management or if a separate register of premium
receipts for each group of premiums having the same percentage allowance for
expenses is maintained this column need to be filled in. *

FORM VIE
[See rule 19A(v)]

PREMIUM REGISTER IN RESPECT
OF ALL PREMIUM
FALLING DUE DURING THE MONTH OFEM >

P:Jl;cy Name of tt;ie Due Fate Date of Amount | Amount out of | Particulars of

; mh of payment of the premium sta- | any other

: premium of premium/| ted in column 5 | payment as

p-oilgg e‘gas premium that can be spent | fees, fines,

as expenses of etc. realized

management as | on the policy

per rules of the during the

society (to them month
nearest anna)
1 2 3 4 5 6 7

Notes.—1. The register should be closed at the end of each month and the closing
should be completed within a month.

2. Separate register should be maintained in respect of each of the
contingencies specified in or prescribed under section 65(2) of the Insurance
Act, 1938.

3. Particular relating to a new policy shall be entered in the month in which
the first premium is received. Particulars relating to a revived policy shall be
entered in the month in which the policy is revived.

4. If a uniform percentage is fixed for expenses of management, irrespective
of the tables and premium-terms of policies or if a separate register of

premium receipts for each group of premiums having the same percentage
allowance for expenses is maintained, column 6 need not be filled in.
maintain a separate

5. A society may, if it considers necessary and desirable,
register of the particulars specified in column (7), provided that the separate
register gives also the information in columns (1) and (2) with full cross-

references with this register.
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FORM VIF
[See rule 19A (vi)]
LAPSE REGISTER
_ f an Date of
Date of Policy Name Date of Due date | Amount of any ivival
entry in | Number of the commence- | of first un-| loan Sfanted D:} (li} any)
this insured ment of paid pre- | the security 0
register insurance mium the policy and
loan is written off
1 2 3 4 5 6 ?
Note.—The register should be closed at the end of each month and the closing
shall be completed within a month.
FORM VIG
[See rule 19A (vii)]
REGISTER OF CLAIMS NOT INCLUDING ANNUITIES
Sr.| Policy| Name | Date of | Name, | Date | Date] Total | Net Cause | Date
No| No. | of life | intima- | address of of | sum in- | sum |of diffe-| of and
insur- | tion of | and title | receipt| pay-| sured paid | rence if | ground
ed | the hap-|of claim-| of | mentl with in [any bet-| for
pening ant claim bonus | cash |ween (8)| rejec-
of the papers additions and tion,
contin- up-to- (9) if any
gency date
1 2 3 4 5 6 7 B 9 10 11

Notes.—1. Where there is a series of policies on the

entered separately.

same life, each policy must be
2. A separate register should be maintained fo
specified in or prescribed under section 65 (

r each class of contingency
against which policies have been issued.

2) of the Insurance Act, 1938,
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FORM VIH
[See rule 19A (viii)]

REGISTER OF CLAIMS FOR ANNUITIES OR
OTHER PERIODICAL PAYMENTS

Serial INO.osaisnassssnnrmssans Policy NO....ccvvesensarenses

Name of life INSUred.......cimmimmmiimmim s s sss s ens
Date of intimation of the happening Date of receipt Of ....cocossasscmsinnss
of the cONHNGENCY wvvvuinviniarencaninenannes Claim Papers........cvismsssssessssnass

Name
Address Of CLAIINANE «...eveeeererencsssiesuassarssssssrssssssnssessamsnsanatassss

Title = cceoseessesmsessssssssmissss i s s
Date of first payment...........ccumnnns Date and ground of rejection ...
Date and cause of cessation Of PAYIMENES.....cccoemiaiimimmsssmsmmmerrsc s st s s e

Due dates Amounts due | Amounts paid in Cause of difference,
cash and date if any

1 2 3 4

Note—A separate register should be maintained for each class of contingency
specified in or prescribed under section 65(2) of the Insurance Act, 1938, in respect of

which a periodical sum is insured to be paid.

FORM VI-1
[See rule 194 (ix)]
REGISTER OF AGENTS
Serial | Name, address Date of Terms of Date when | Remarks
Number | and all other | appointment | remuneration ceased to be
occupations Agent
1 2 3 4 5 6
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FORM VII
(See rule 20)
REVENUE ACCOUNT OF THE ..o (HERE INSERT NAME OF

PROVIDENT SOCIETY) FOR THE YEAR ENDING

------- CLLELLEEELLT)

[Sch. 1, Form vy

Dividends to shareholders payable on for
the year ending (This is to be stated here by
Societies not supplying a Profit and Loss
Account.)

Claims under policies (including provision
for claims due or intimated)— Rs. P.
To be specified separately according to the
classes of contingency set forth in sec. 65.
Other classes (to be separately specified)

Annuities
Surrenders including surrenders of bonus
Bonuses in each
Bonuses in reduction of premiums
expenses of management—

1. Commission to agents

2. Commission and allowances other
than those payments contained in
Item 1.

. Salaries, efc. (other than contained in
items 1 and 2)

Travelling expenses

Directors’ fees

Auditors’ fees

Actuarial fees

Medical fees

. Law charges

10. Advertisements

11. Printing and stationery

12. Rents for offices belonging to and
occupied by the Society.

Rents of other offices occupied by the
Society.

Other expenses of management (to
be specified).
Bad debts

Other payments
specified).
Shareholders’ capital paid up at the
end of the year as per balance-sheet.

© 0N e n e

13.

14.

(accounts to be

Rs.P.

of the year—

Funds specified separately
according to the classes of
contingency set forth in sec.
65. Investment Reserve
Fund.

Dividend Reserve Fund
Other Funds (to be
separately described)

Shareholders’ capital paid
the beginning of the year.

during the year.
Premiums—

Balance of funds at the beginning
Rs. P.

up at

Shareholders’ capital paid up

Rs.P.

1st

year
prms.
Rs. P.

prms.
Rs. P.

Tobe
specified
separately
according to
the classes of
ont

set forth in
sec. b5,

other benefits|
(to be
separately
specified).
Total

Single

prms.

Rs.P.

premiums.
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Wﬁannfﬂrmd to Profit and Loss

Account (if a Profit and Loss Account is Consideration for annuities

granted Rs. P.

submitted). e s
Balance of funds at the end of the year L st dividends and rents
as per balance-sheet— Rs. P, £33 : Income-tax

Entrance fees

rrrrrr

Funds, specified separately

according to the classes of Fines
contingency set forth in sec, 65. . Other income (accounts to be
Investment  Reserve  Fund specified).

Dividend Reserve Fund Other (Loss transferred to Profit and
funds (to  be  separately Loss Account if a Profit and
describied). Loss Account is submitted),

Notes relating to the Revenue Account—(Form VII)

1. Alll items in t?u‘s account shall be net amounts after deduction of the amounts
paid and received in respect of re-assurances of the society’s risks.

2. A society transacting more than one class of business shall show in its accounts
the premium income, the claims and the funds separately for business under
each class of contingency prescribed or authorized under section 65 (See
rule 18).

3. If any sum has been deducted from the expenses and credit has been taken for
it in the balance-sheet as an asset the sum so deducted shall be shown in a
separate statement, as follows:

Statement regarding preliminary expenses, etc. submitted by the ......
for the year ending 20...

Balance at beginning of year either of the adverse balance of any profit
and loss or revenue account or such bad debts and prelimi
and other expenses as may not have been included in the profit
and loss or revenue account either as loss or outgo but for which

credit is taken in the balance-sheet as assets . Rs.

Addition hereto during the year not shown as loss or outgo in either

the profit and loss or revenue account. Rs.
Total Rs.

Less amount written off during the year as per profit and loss or
revenue account Rs.
Balance at the end of year still shown as assets in the balance-sheet. Rs.th -
i . ; Sk G
4. The society may, if it so desires, show in this acc:uuni_ e amo
comnﬁssiotl?; on ynew business separately from commission on renewal

premiums. |
5. The items on the income side shall relate to inicume whethlzr ac::allgr me};ﬁ
or not and the items on the exFenditure side shall relate pendi

whether actually paid or not. g
: f th assetsufan}rfundoflhesme' ty
6. Any office premises which form part 0 i:ves ¢ and accordingly in the

shall be treated as an interest eaming In\ _
Tevenue acc:runt a fair rent for the premises shall be included under the
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r fﬂr thg
heading “Interest, Dividends and Rents” and @ proper, charge B
reof shall bet included in the appropriate place 1n the expenses of
management.
lied in addition, namely, the gross
which the net premium
and a statement in Form

FORM VIIA
SUBMITTED BY THE ieenrsnaneSOCTET Yassmasrasarese
FOR THE YEAR ENDING .cocosrserreces
Policies Policies insu- | Annuities Marriage| And so on
insuring ring money policies fpr each con-
money to to be paid tingency spe-
be paid on only on cified in or
death only survivance prescribed
or earlier under section
death 65 (2) of the
Insurance
'g = '§ g E Act, 1938, for
g E:E g which sepa-
§ E @ E .ﬁﬁ rate account
. [ . ; - is required
Egéﬁﬁgég (Z:.LE Eusstobepmpamd
(1) Policies at end Rs.| Rs. Rs| Rs. R >
of previous year. Rs.
(2) New policies
issued as per Statq-
ment Form IX.
(3) Old policies
revived.
(4) Old policies
charged and
increased.
(5) Bonus addi-
tions allotted
Total
Discontinued during year No.| Rs. [Rs. | No.| Rs. | Rs. | No. | Rs. | No. Rs.
(6) *By death
(a) amount payable
(b) amount not
payable.
(7) By maturity or
the happening of
the contingencies
insured against (each
contingency being
shown separately).
(8) By expiry of
term N
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9) By surrender of
(i) policy and
(i) bonuses.
(10) By forfeiture
or lapse.
(11) By change
and decrease
(12) By being not
taken up.

Total

Total existing at the
end of the year.

*Note.—For sum assured and bonuses, the amount actually payable as per rules
of the society should be shown against item (6)(a), while the difference between the
total sum assured and the actual amount payable on policies subject to lien becoming
claims by death should be shown against (6)(b). The columns for number of policies

should be left blank against item (6)(b).

FORM VIII
(See rule 20)

BALANCE-SHEET OF ....ccccinsssine A8 AT covamismiseioe DAY OF. . ccinie
Shareholder’s Capital (each class be |Rs.P] Loans Rs. P
stated separately) On mortgages of property

On security of municipal and
other public rates.
On stocks and shares
Authorized. On society’s policies within their
surrender value
Share of Rs. each Rs. On [ ity
Subscribed— To other provident societies and
insurers
Share of Rs. each Rs. Investment—{)
Called up, Deposit with the Reserve Bank
of India (Securities to be
Shares of Rs. each Rs. specified).
S i State Government Securities.
Balance of Funds— British, British Colonial and
o D 'Iﬂiu (;ﬂﬂmmt
To be specified separately as shown in Bg “hs?'ﬁes -
the Revenue Account (Form VII). Foreign Government Securities
Balance of Profit and Loss Accounts. Indian Municipal Securities
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Debenture stock per cent Rs. P British and Colonial Securities | Rs. P.
0ans and advances (a) Bonds, Debentures, Stocks and
Bills other securities whereon interest
pepie i) is guaranteed by the Indian
Estimated liability in respect of Government or a State
outstanding claims (b) Govemnment.

To be stated separately in respect of
each fund shown in the Revenue

Account (Form VII)

Annuities due and unpaid (b)
Outstanding dividends

Sundry  creditors  (including

outstanding and accruing enses
and taxes (a) F

Other sums owing by the society (a)

Contingent liabilities (to be specified)
(c)

Bonds, Debentures, Stocks and
other securities whereon interest
is guaranteed by the British or
any Colonial Government.

Bonds, Debentures, Stocks and
other Securities whereon Interest
is guaranteed by any Foreign
Government.

Debenture of any railway in India
Debentures of any railway out of
India.

Preference or guaranteed shares
of any railway in India.

Preference of guaranteed shares
of any railway out of India.
Railway Ordinary Stocks (i) in
India (ii) out of India.

Other Debentures and Debenture.
Stock of Companies incorporated
(1) in India, (ii) out of India.
Other guaranteed and ce
stocks and shares of Companies
incorporated (i) in India, (ii) out
of India.
Other ordinary Stocks and shares
of Companies incorporated (i) in
India, (ii) out of India.

Holding in Subsidiary
Companies.

House property (i) in India, (i)
Out of India.

Other investments (to be
specified).

Agents’ Balances.

Outstanding premiums (b) (d).
outstanding (b).
Interest, dividends and rents
accruing but not due (b).
Sundry debtors.

Bills receivable.

Cash—

At bankers on Deposit Account.
At bankers on Current Account
and in hand.

Other Accounts to be specified (e).
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Footnotes to Balance Sheet—Form VIII
(a) If the society has deposited security as cover in respect of any these items

the amount and nature of the securities so deposited shall be clearly
indicated on the face of the balance-sheet.

(b) These items are or have been included in the corresponding items in the
revenue account or profit and loss account. Outstanding and accruing
interest, dividend and rents shall be shown after deduction of income-tax or

the income-tax shall be provided for amongst the liabilities on the other
side of the balance sheet.

(c) Such items as amount of liability in respect of bills discounted, uncalled
capital in respect of other investments, etc. shall be shown in their several
categories under the heading “Contingent liabilities” or the appropriate

items on the assets side shall be set out in such detail as will clearly indicate
the amount of uncalled capital.

(d) Either this item shall be shown net or the commission shall be provided for
amongst the liabilities on the other side of the balance-sheet.

(¢) Under this heading shall be included such items as the following which shall
be shown under separate heading suitably described:

Office furniture, goodwill, preliminary, formation and organization
expenses, development expenditure account, discount on debentures
issued, other expenditure carried forward to be written off in future years
adverse balance of profit and loss account, etc. The amounts included in the
balance-sheet shall not be in excess.

(f) Where any part of the assets of a provident society is deposited in any place
outside the States as security for the owners of policies issued in that place
the balance-sheet shall state that part of the assets has been so deposited
and, if any such part forms part of the insurance and in respect of any
contingency specified in, or prescribed under sub-section (2) of section 65 of
the Insurance Act, 1938 shall show the amount thereof and the place where
itis deposited.

Statement and Cerlificates relating to the Balance-Sheet
L. There shall be appended to the balance-sheet a statement showing separately for
every asset which is included in the balance-sheet, the full title and particulars of
the asset and the value at which it is included in the above balance-sheet, and in
the case of assets being stock exchange securities, the nominal value and the

market value as at the date of the balance-sheet. In stating the market value of a

stock exchange security no credit shall be taken in the statement for accrued

interest.

II. To the balance-sheet shall be appended—

(a) A certificate signed by the same persons as are required to sign the balance-
sheet certifying that the values of all the assets have been reviewed as the date
of the balance-sheet and that in their belief the assets set forth therein are
shown in the aggregate at amounts not exceeding their realizable, or market
value under each of the several headings “Loans”, “Investments”, “Agents’
Balances”, “Outstanding premiums”, “Interest, dividends and rents
outstanding”, “Interest, dividends and rents accruing but not due”, “ Sundry
debtors” “Bills receivable” and the items entered under “other accounts”:

Provided ﬂlatifthepemunssig:ﬁngﬁwoerﬁﬁcateareunahlemcerﬁfy
without reservation that the assets set forth in the balance-sheet are so shown
as aforesaid, a full explanation shall be given.
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(b) A certificate signed by the auditor (which shall be in addition to any
other certificate or report he is required by law to give w1th1rE5PE‘:tﬁ:';
the balance-sheet) certifying that he has verified the cash balances,
loans and investments.
FORM IX
(See rule 20)

STATEMENT UNDER CLAUSE (A) (D OF SUB-SECTION (2) OF
SECTION 80 IN RESPECT OF ............. (HERE INSERT NAME OF
PROVIDENT SOCIETY) FOR THE YEAR ENDING..cccococe

New Policies effected Existing policies discontinued
Contingencies E_‘}' hafPP"—n'
of con-
on which sum ug.genq Surrenders | For other
assured or insured forfeitures reasons
other benefit is | Number against and lapses
payable* of Total Total
ording to the sums | income Sum Sum Sum
contingencies insured| received| No| insu-| No.| Insu-| No.Insu-
separately red red red
specified in and and and
section 65). Bonus Bonus| Bonus
Rs. Rs. Rs. Rs. Rs.

*Where the provident society issues annuities either immediate or deferred the
statement shall show the number of each class of such annuities, the annual sums
payable, and the consideration received or the annual premium in the case of deferred

annuities.

FORM X
(See rule 20)

STATEMENT UNDER CLAUSE (B) OF SUB-SECTION (2) OF
SECTION 80 IN RESPECT OF.....cccceees (HERE INSERT NAME OF
PROVIDENT SOCIETY) FOR THE YEAR ENDING......ccoveurre

No.

Policies effected—

By husband or wife

By son

By daughter
By father

By mother
By brother
By sister

By grandson

By grand-daughter

By nephew
By niece
By any other person

Total
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FORM XI
(See rule 27)

It is hereby certified that all amounts received directly or indirectly at credit of the
revenue account in respect of business transacted in India referred to in clause (b) of
sub-section (2) of section 16 of the Act, whether from the head office of the insurer or
from any other source outside India, have been shown in the afore-mentioned
revenue account, except such sums as properly appertain to the capital account, and it
is further certified that all expenditures including claims, attributable to business in
India, met during the year in question from sources arising outside India, has been
shown in the said revenue account except such sums as properly appertain to the
capital account.

FORM XII
(See rule 27)

SUBMITTED BY THE - « (HERE INSERT

NAME OF INSURER) FOR THE YEAR ENDING ............

Dividing insurance |Dividing insurance | And so on for
money to be paid on| money to be paid |class of dividing
death or survivance| on marriage insurance

*Minimum *Minimum which a
No. | sum insured No.| sum insured separate
guaranteed guaranteed revenue

1. Policies at beginning of
year
New policies issued
Old policies revived
Old policies changed
and increased
5. Bonus additions
allotted.
Total
Discontinued during year
6. By death
7. By survivance or the
happening of the con-
tingencies insured ag-
ainst other than death
8 By expiry of term un-
der temporary msurancesl
2. By surrender of policy
10. By surender of bonus
11. By forfeiture or lapse
12. By change and decrease
13. By being not taken up
Tntjﬂta.l discontinued
---...__E_ﬂ_s_ﬁng at end of year

P
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happening of the

contingency insured against, the column may remain blank.

FORM XIII
(See rule 27)

SUBMITTED BY THE

NAME OF INSURER) FOR THE YEAR ENDING

L LT b

............

Number of dividing insurance policies
effected in the year under review insur-
ing sums payable at death or survivance

And so on for
each other table of
Under | Under | dividing insurance
table | table | business insuring
No.1 | No.2 | sums payable at
death or survivance
(1) Number of policies insuring money to be
paid on the death of a male life—
Effected during the year by— &
the life insured
his wife
his son
his daughter
his father
his mother
his brother
his sister

2

any person other than the above relation
Number of policies insuring money to be
paid on the death of a female life—

Effected during the year by—

the life insured
her husband
her son

her daughter
her father

her mother
her brother
her sister

any person other than the above relations

Total number of policies effected in the year

If the different tables be not distinguished from one another

by numbers, a8

assumed in the above form, the headings to the Form may be altered accordingly.
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FORM X1V
(See rule 27)
SUBMITTED BY THE . .
SOCIETY FOR THE YEAR ENDING.......cccouerseresses
Number of dividing insurance policies
effected in the year under review insur-
ing sums payable at death or survivance
Age of life on the death of whom And so on for
the policy monies become payable ' each other table of
Under | Under| Under| dividing insurance
table | table| table| business insuring
No.1 | No.2| No. 3| sums payable at
_ death or survivance
Under 5 years
Over 5 and under 10
10 .15
.15 .20
.20 .25 "
s . 30
.30 + 35
.35 . 40
.40 . 45
.45 . 50
.50 .55 -
.55 . 60
.60 . 65
. 65 . 70 )
.70 ~
Total number of policies effected in the year | (These totals should agree with the totals
in Form XIII).

' isti i as
If the different tables be not distinguished from one another by numbers* y
assumed in the above form, the headings to the Form may be altered accordingly.
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FORM XV
(See rule 31) SV OR
STATEMENT SHOWING mg EMOBIiUMENTS HBLAEE 51
COMMISSION OR BOTH) PAID BY 1XIE ..coescemmees
INSURANCE COMPANY LIMITED DURING THE
YEAR ENDING 31ST DECEMBER ccovcvemeicniissens .
Relationship{Desig- | Nature of | Nature hRemuneratmn ol
if any with [nation |any agree- of g Col
the General ment with | work | w | & umns
Name, | Manager or Company | dome | g | | 3’- (9)
qualifi- | any Director] land date of ' E g and (10)
Sl cation of the Co. entering g S |2 |=
No. and with particuq into such Bls |%
address| lar thereof agreement % E .E E
8 2 (£
AERERE
1 2 3 4 5 6 |7 [ 8 [9]10] 11

Notes.—(1) In the case of an insurer specified in sub-clause (a) (ii) or sub-clause (b) to

clause (9) of section 2, the statement should relate to all the insurance
business transacted by him and in the case of any other insurer should
relate to the insurance business transacted by him in India.

(2) Where the allowance exceeds 20 per cent of the salary or commission paid

the nature and particulars of such allowance should be indicated.

(3) For the purpose of this statement all categories of agents are ta be included

provided the total remuneration paid exceed Rs. 5,000 during the year to
which the statement relates.

FORM XVI

SUMMARY OF BALANCE-SHEET AND REVENUE ACCOUNT OF

ensmnsunnnnnnns COMPANY IN RESPECT OF TOTAL BUSINESS
Revenue Account for the year ending

Particulars Rs. | Particulars Rs.

Claim, annuities, surrenders and Balance of Fund at the beginning

bonuses less reinsurances. of the year

Expenses of management including Premiums and consideration for

cormmission. annuities less reinsurances,

Bad debts........

Other items ...... Interest, dividend and rents Jess
Income-tax. P

Balance of Fund at the end of the year. Other income

Total Total , Gl
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Balance-sheetas at................o.ooooooooovoo

Rs.
Life Insurance Fund Government securities
Other Funds Other Approved securities
Reserves Fictitious items and bad assets
Loans and Advances Other assets
Qutstanding claims
Other liabilities
Total. .. Total...
'[FORM XVII
(See rule 40)

WARRANT OF AUTHORISATION UNDER SECTION 34H OF INSURANCE
ACT, 1938 AND RULE 40 OF THE INSURANCE RULES, 1939

(Name and Designation of the Officer)

Whereas information has been laid before me and on the consideration thereof, 1
have reason to believe that

a requisition under sub-section (2) of section 33 of the Insurance Act, 1938 by
....................... O .corssiissiecsiecnnecnne. (name of the person) was served on ...
(date) to produce or cause to be produced the books, accounts and other documents
specified in the requisition and he has omitted or failed to produce or cause to be
produced such books, accounts or other documents as required by such requisition.

---------------------------------

a requisition under sub-section (2) of section 33 of the Insurance Act, 1938 by
.................................... IO woviniiiiiciiiiiennne. (name of the person) was served on
................................ (date) to produce or cause to be produced the books, accounts and
other documents specified in the requisition and he will not produce or cause to be
produced such books, accounts or other documents as required by such requisition.

a contravention of the provisions of section ..........ccoociccenreicsissssensenns this Act has
been committed or is likely to be committed BY ............o.ccooveemmrccrracns (Name of insurer).
Claim NO. coinsssiassicssssinssioes under Polley NO. i in the class of
mestessesssnnnns iNSUrance business which is due to be settled by .........coceocecniccnsinnesnisnienn
(Name of insurer)
has been or is likely to be settled at a figure higher than a reasonable amount.
Claim No. ..ooeeeereeerrcrrrnne. et POHCY NO. «wsmmiousssasssimnmsss in the class of

s, iNSUrance business which due to be settled by ...
(Name of insurer) has been or is likely to be rejected or settled at a figure lower than a
reasonable amount.

An illegal rebate or commission has been paid or is likely to be paid by

-_—--_'_‘———-___
1. Ins. by GSR 1275, dated 28th May, 1969 (w.ef. 1-6-1969).
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orts or other documents specified in

the books, accounts, receipts, vouchers, survey rep (Name of the insurer) are likely to

the attached list beloNEINg t0........cuumumsremmmssssssssassssssss

be tampered with, falsified or manufactured.
And whereas I have reason to suspect _

documents as are necessary for the purposes of inves

that such books, accounts or other
tigation of matters aforesaid,

have been kept and are to be found at ... (specify particulars of the
building or place).

This is to authorize and IEQUITE YOU ... (name of authorized
officer)—

(a) to enter and search the said premises;

(b) to place identification marks on such books, accounts and documents as
may be found in the course of the search and as you may consider relevant
to or useful for the purposes of or the investigation of matters afqres:fud
and to make a list thereof together with particulars of the identification
marks;

(c) to examine such books, accounts and make, or cause to be made, copies or
extracts from such books of accounts and documents;

(d) to seize any such books, accounts or documents, found as a result of such
search and take possession thereof;

(e) to convey such books, accounts and documents to

(Office)

() to exercise all the powers and perform all other functions uner section 34H

of the Insurance Act, 1938, and the rules relating thereto.

You may requisition the services of any policy officer or any officer of the Central
Government, or of both, to assist you for all or any of the purposes specified in sub-
section (1) of section 34H of the Insurance Act, 1938.

............................................

Controller of Insurance].

I[FORM XVIII-AF
(See rule 56)

APPLICATION FROM A FIRM OR COMPANY FOR A
LICENCE TO ACT AS A SURVEYOR/LOSS ASSESSOR

To

The Controller of Insurance,

Simla-4.
Dear Sir,

It is requested that a licence to act as a Surveyor/Loss Assessor may be granted to
our Firm/Company.

2. The receipt No............dated .........o..co.... from
of fees of Rs. 350 is enclosed.

3. It is hereby declared that—

(i) any partner of our Firm/any Director of our Company has not been found
to be of unsound mind by a court of competent jurisdiction;

(ii) any partner of our Firm/any l?i{ﬂctﬂrofpurCompanyhagngtbem found
guilty of criminal misappropriation or criminal breach of trust, or cheating

1. Ins. by GSR. 1275, dated 28th May, 1969 (w.ef. 16-1969).
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or forgery, or an abetment

(iii) any partner or our Firm /an

dishonesty or misrepresentation a
course of any judicial proceedin

winding up of an “ins
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of or a ;
court of competent jurisdiction; ttempt to commit any such offence by a

) Ny Director of our Company has not been found
guilty of or to have knowingly participated in or connived at any fraud,

gain.st an insurer or an insured in the
gs relating to any policy of insurance or the

. urance company or in th . il
of the affairs of SXI5 irmiieies and pany e course of an investigation

(iv) any partner of our Firm/ any Director of our Company is not a minor.
4. It is also declared that the particulars given below are true.

1. Full name of the applicant
(in Block Letters)

2. Full address

3. The name of all the partners/
Directors, with their addresses
stating in each case the date of
birth any whether the partner/
director claims to—

(@) have been in practice as a

surveyor/loss assessor on the
26th October, 1968, or

(b) hold a degree of a recognised
university in any branch of
engineering or

(c) be a fellow or associate member
of the Institute of Chartered
Accountants of India or Institute
of Cost and Works Accountants of
India, or

(d) possess actuarial qualifications or
hold a degree or diploma of any
recognized University or institute
in relation to insurance, or

'[(e)hold a diploma in insurance
granted or recognized by the
Government, or

(f) possess any of the technical
qualifications mentioned in rule
56A.

(NB.—In the case of each of the

Partners/ directors claiming to come

under item (a) above and not being

eligible to come under any of the items

(b) of (f) above, a declaration in the

given in the Annexure to this

Form duly filled in and sworn before a

1. Company/Firm

--------------------------

(If the space above is insufficient
particulars may be given in a separate
sheet which should be signed by the
applicant)

1. Subs. by GS.R. 1051, dated 19th July, 1971.
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Magistrate, Notary Public or Justice of
the Peace should be forwarded with
this Form and in the case of each of the
partners/directors claiming to come
under any one of the items (b) to (f)
above, either the original diplomas/
certificate with the attested copy each,
or copies of the original diplomas/
certificates duly attested by 2
Magistrate, Notary Public or Justice of
the Peace should be enclosed. Where
original diplomas/certificates are sent,
they will be returned after perusal, but
no responsibility can be accepted for

loss or damage of such originals).
4. Did the Firm/Company ever hold L
a licence, if so state number and
date.
I st sy renpansamns Date.......coumreerrcrnnnnn,
Yours faithfully,

Name of Place.........cccceeneurnea.. Signature of applicant.
Datod The..soicinmmin Designation

..............................................

Name of Firm/Company
Strike out portion not required.
(See notes on the reverse)
ANNEXURE ™
L rensennsmmssencnsmsans son/daughter/wife of...........ccccu........ hereby declare that on the
26th of October, 1968, I was in practice as a surveyor/loss assessor in respect of general
insurance business in my individual capacity/as a partner/director Of ...
(Name of Firm). I also declare that I have/the firm has/the company has acted

surveyor/loss assessor and have/has signed a survey/loss assessment report in
respect of the following:—

1. Insurance Co.

2. Class of Insurance business.
3. Policy No. and Claim No.
4. Date of report.

PIBE i iiniviesscaons Si ture of the appliﬂﬂt-

The above declaration was sworn before by Mr. /Mrs. /Miss...................r. Who 88
identified by Mr./Mrs./Miss......................who is known to me.

PRaIR sisiinimaiain Signature and Seal of Magist e
R i cisissismnnions N Public of Justice of the Peace.
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The applicant must give details of 2 recent survey/loss assessment report signed
by him the Firm/the Company as a surveyor/loss as:;m.

Notes.—1. The attention of the applicant is drawn to section 104 of the Insurance Act,
1938, which provides that whoever in any document required, for the
purposes of any of the provisions of that Act, wilfully makes a statement
false in any material particular, knowing it to be false, shall be punishable
with imprisonment for a term which may extend to three years, or with
fine which may extend to one thousand rupees, or with both.

2. A firm or company can apply for only one licence which will entitle it to act
as a surveyor/loss assessor.

3. Any correction or alteration made in any answer to the questions in the
application should be initialled by the applicant.

4. A fee of Rs. 250 should be paid into the Reserve Bank of India or where
there is no office of the Reserve Bank of India, into the State Bank of India
acting as the agent of the Reserve Bank of India or into any Government
Treasury for credit under the head “XXI—Miscellaneous Departments—
Fees realised under the Insurance Act, 1938” and the receipt shall be sent
along with this application.

5. Payment in cash or by money-order, cheque, postal order, postage or
insurance stamp or Bank draft, is not accepted and will be returned at
applicant’s cost.

6. No acknowledgement of this application will be sent. If one is required, the
application should be sent by registered post (acknowledgement due).

NOT TRANSFERABLE
I[FORM XVIII-AAF

Government of India
Office of the Controller of Insurance

(See rule 56)

LICENCE TO ACT AS A SURVEYOR/LOSS ASSESSOR UNDER
PART I1IB OF THE INSURANCE ACT, 1938

having paid the prescribed fee and having made the necessary declaration is
a“:hu;fized lmdef section 64UM of the Insurance Act, 1938, to act as surveyor/loss
assessor for five years from................

Simla, dated the Controller of Insurance

Seal of the Firm/Company |
(See notes on the reverse | -
renew ; ] laid
Notes.—1. 1f jt i i ﬁﬁsﬁcenmfurahu&lerpenod.&\ePrMm j
e I-E(:tw;ﬂ 'i:].nm:ﬁg; of the Insurance Rules, 1939, shall be followed, and an

_-_._—'__'—————-
L. Ins. by GSR. 1275, dated 28th May, 1969 (w.e.f. 1-6-1969).
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application for renewal should reach the Controller of Insurance at least
thirty days before the licence expires.

is li i ! holder to act as a surveyor /loss assessor

2. ?ﬁ?&g;ﬁmﬁuﬂ; ]::ﬂc;erefore, no .identifying ﬁr: ;,L Eqm of

any description by which the identity of an Insurer migh lished
should be placed on the licence.

3. No correction in this licence will be va .

of Insurance or a person authorised by him in

lid unless initialled by the Controller
this behalf.]

[FORM XVIII Al
APPLICATION FOR A LICENCE TO ACT AS A SURVEYOR/LOSS ASSESSOR

(See rule 56)
To
The Controller of Insurance,
Shimla-4.
Dear Sir,
I request that a licence to act as a surveyor/loss assessor may be granted to me.
2. I enclose the receipt No .......... dated.......ce0ue. from the .. showing

payment of the fees of Rs. 250.
3. I hereby declare that:—

(i) I have not been found to be of unsound mind by a court of competent
jurisdiction;

(ii) I have not been found guilty of criminal misappropriation or criminal
breach of trust or cheating or forgery or an abetment of or attempt to
commit any such offence by a court of competent jurisdiction; and

(iii) I have not been found guilty of or to have knowingly participated in or
connived at any fraud, dishonesty or misrepresentation against an insurer
or an insured in the course of any judicial proceeding relating to any policy
of insurance or the winding up of an insurance company or in the course of
an investigation of the affairs of an insurer;

4. I also declare that the particulars given below are true.

(in Block letters)
(1) Full name (1) *Mr.

*Mrs.

*Miss.
[2] 'Father‘a_/ husband’s name (2)
(3) Full address @(3)

(4) Date of birth of the applicant in Christianera.  (4)

(5) Whether the applicant, has been in practice (5)
as a surveyor or loss assessor on the 26th
October, 1968 (say “Yes” or “No”) (If the
answer is in the affirmative ?[and the applicant

1.
2. Ins. by GSR. 1051, dated 19th July, 1971.
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is not eligible to come under any of the sub-
items (a) to (e) in item 6 below] the declaration
in the Annexure to this form should be filled
in and duly sworn before a Magistrate,
Notary Public or Justice of the Peace.

@@(6) Qualifications: (6)
'[Whether the applicant possesses any of the
following qualification, if so, given details and
also enclose either the original diplomas/
certificates with one attested copy each, or copies
of the original diplomas/certificates duly attested
by a Magistrate Notary Public or Justice of the
Peace, (where original diplomas/certificates are
sent, they will be returned after perusal, but no
responsibility can be accepted for loss or damage

of such originals)].

(The original diplomas certificates will be returned after perusal)—

(a) holds a degree of a recognised University [} J—
in any branch of engineering;

(b) is a fellow or associate member of the (b)

Institute of Chartered Accountants of India or
the Institute of Cost and Works Accountants of India;

(c) Possesses actuarial qualifications or holds ()
a degree or diploma of any recognised University
or institute in relation to insurance;

(d) holds a diploma in insurance granted or d) e
recognized by Government.
'[(e) possesses any of the technical qualifica- (&) iiiiien
tions mentioned in rule 56A].
(7) Have you ever held a licence? If so, state () i
number and date. WO
Date of issue............
Dated the..............
Yours faithfully,
Signature of the applicant.
*Strike out portion not required.

@If the licence is required in the name of sole propirietorship firm, the full name
and address of the firm under which the individual carries on or proposes to carry on

the work, should also be mentioned here.
@@This need not be filled up, if answer to (5) is “Yes".

1. Ins. by GSR. 1051, dated 19th July, 1971.
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ANNEXURE
are that on the 26th day of

| A son/daughter/wife of........... hereby decl eneral
F)dﬂber, 1968, 1 was in practice as a surveyurf loss assessoOr " IESPE:D: ;ngd have
Insurance business. I also declare that I have acted as sllf‘-'eyﬂr.’; ]of? o
signed a survey/loss assessment report in respect of the following ==

1. Insurance Company.,
2. Class of Insurance business.

3. Policy number and Claim number.

4. Date of report.

Signature of the applicant.
3 - 1o O
Date ....ccccovemmeennenes
The above declaration was sworn before me by Mr./Mrs./MisS...covecccorees: i
identified by Mr./Mrs./Miss. .....coursmmssnsssssins OF - cinciisaiviniiiveis who is known to me.
Signature and Seal of Magistrate,
Place oo Notary Public or Justice of the Peace.

FIRAE s promronesssermnnises
* The applicant must give details of a recent survey/loss assessment report signed by him

as a surveyor/loss assessor.

Notes.—1. The attention of the applicant is drawn to section 104 of the Insurance Act,

1938, which provides that whoever in any document required for the

purposes of any of the provisions of that Act, wilfully makes a statement

false in any material particular, knowing it to be false, shall be punishable
with imprisonment for a term which may extend to three years, or with
fine which may extend to one thousand rupees, or with both.

An individual can apply for only one licence which will entitle him to act as

a surveyor/loss assessor for any insurer.

3. Any correction or alteration made in any answer to the questions in the
application should be initialled by the applicant.

. An applicant must be at least 18 years of age on the date of submission of
the application. In the case of an applicant declaring his age as 18 years, the
exact date of birth should be given and in all other cases, either the exact
date of birth or failing that the year of birth should be stated against item 4
of the application. If required the applicant shall furnish proof of age.

_ A fee of Rs. 250 should be paid into the Reserve Bank of India or where
there is no office of the Reserve Bank of India, into the State Bank of India
acting as the agent of the Reserve Bank of India or into any Government
Treasury for credit under the head “XXI - Miscellaneous Departments Fees
with this application.

6. Payment in cash or by money-order, cheque, postal ord 05 or

insurance smmpmﬂm‘kdraﬂﬁnntacceptedandwiﬂt:rrgm:ﬁat

a‘ppl.imnl’ s cost.
7. No acknowledgement of this application will be sent. If one is required, the
application should be sent by registered post (acknowledgement due).]
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NOT TRANSFERABLE
[FORM XVIII AAI

Government of India
Office of the Controller of Insurance
Licence No. ....cccccrerevrereranas

(See rule 56)

LICENCE TO ACT AS A SURVEYOR/LOSS ASSESSOR UNDER PART IIB
OF THE INSURANCE ACT, 1938

*Working as sole proprietor of ...........c.cccvnerecrenecnnes having paid in the prescribed
fee and having made the necessary declaration is hereby authorized under section
64UM of the Insurance Act, 1938, to act as a Surveyor/Loss Assessor for five years.

3o« | U this licence will expire on .......ciccnsismiienss.. Simla, dated
HNE: dsicinsnsinonpussnssmnnsss Controller of Insurance, Signature of licence holder........................
*Strike out if not required.

Notes.—1. If it is desired to renew this licence for a further period, the procedure laid
down in rule 56 of the Insurance Rules, 1939, shall be followed, and an
application for renewal should reach the Controller of Insurance at least
thirty days before the licence expires.

2. This licence authorised the licence-holder to act as a surveyor/loss assessor
for any registered insurer and therefore, no identifying mark or note of
any description by which the identity of an insurer might be established
should be placed on the licence.

3. No correction in this licence will be valid unless initialled by the Controller
of Insurance or a person authorised by him in this behalf.

I[FORM XVIII BF

APPL TION FOR A FIRM OR COMPANY FOR RENEWAL OF
AK[:.IACENCE TO ACT AS A SURVEYOR/LOSS ASSESSOR

(See rule 56)

From

Name of applicant .....coeerevsmisrirrssessssensrarees:
(In Block Letters)

(In Block Letters)

To
The Controller of Insurance,

Shimla4.
Licence NO. .....ccoruresrannessssmnnsses

' £ 146-1969).
1. Ins. by GSR. 1275, dated 28th May, 1969 (weef )
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Dear Sir,

It is requested that the above licence may be renewed for a further period of five
years.

payment of Rs. 200 is enclosed.

3. "It is hereby declared that—

(i) any partner of our Firm/any Director of our Company has not been found to be
of unsound mind by a court of competent jurisdiction;

(ii) any partner of our Firm/any Director of our Company has not been found guilty
of criminal misappropriation or criminal breach of trust, or cheating or forgery, or
an abetment of or attempt to commit any such offence by a court of competent
jurisdiction;

(iii) any partner or our Firm/any Director of our Company has not been found guilty
of or to have knowingly participated in or connived at any fraud, dishonesty or
misrepresentation against an insurer or an insured in the course of any judicial
proceedings relating to any policy of insurance or the winding up of an insurance
company or in the course of an investigation of the affairs of any insurer; and

(iv) any partner of our Firm /any Director of our Company is not a minor.

4. It is also declared that each one of the partners/Director of the firm who was a
partner/Director when the above-mentioned licence was issued and who is now a partner/
director continues to satisfy the requirements of clause (D) of sub-section (1) of section 64UM
of the Act.

5. It is also declared that the particulars given below are true.

6. The name of all the partners/directors, with their addresses, are given below, stating in
each case the date of birth and whether the partner or director claims to—

(a) have been in practice as a surveyor/loss (@) veeereannn.
assessor on the 26th October, 1968, or

(b) hold a degree of a recognised University in i)
any branch of engineering, or

(c) be a fellow or associate member of the
Institute of Chartered Accountants of India or Q) rvacuennns
Institute of Cost and Works Accountants of :

India, or
(d) possess actuarial qualifications or hold a  (d) .eceeeeenes
degree or diploma of any recognized
University or institute in relation to insurance,
or
![(e) hold a diploma in insurance granted or
recognized by the Government, or] | S

(f) possess any of the technical qualifications
mentioned in rule 56A.

(N.B.—In the case of each of the partners/ directors who was not a partner/director on
the date of last application for licence—

(i) where the claims to come under item (a) above and is not eligible to come
under any of the items (b) to (f) above, a declaration in the form given in
the Annexure to this form duly filled in and sworn before a Magistrate,
Notary Public or Justice of the Peace should be forwarded with this Form;
and

1. Subs. by GSR. 1051, dated 19th July, 1971.
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(ii) wl}e.re he Flaims to come under any of the items (b) to (f) above, either the
or;_lgl_.nal diplomas/certificate with the attested copy each, or copies of the
original diplomas/certificates duly attested by a Magistrate, Notary Public
or Justice of the Peace should be enclosed. Where original diplomas/
cerhhcafceg' are sent, they will be returned after perusal, but no
responsibility can be accepted for loss or damage of such originals.]

Yours faithfully,
Signature of the applicant.
Designation.........coesssesssesesnes

Name of Firm/Company............
*Strike out portions not required.

ANNEXURE

) (S PO " son/daughter/wife of..........ccccoovvrrues hereby declare that on the
26th day of October, 1968, 1 was in practice as surveyor/loss assessor in respect of
ral insurance business in my individual capacity as a partner/director of............ce.....
(Name of Firm). I also declare that 1 have/the firm has/the company has acted as
surveyor/loss assessor and have/has signed a survey/loss assessment report as
surveyor/loss assessor in respect of the following:—
1. Insurance Company.
2. Class of Insurance business.
3. Policy No. and Claim No.

4. Date of report.

PLa0E......coisnnniiissiisiasis
Date ...ccovensereressanesnsas
Signature of the applicant.
The above declaration was sworn before me by Mr./Mrs./Miss........ccccovvunencnnens
who is identified by Mr./Mrs./Miss.........coocouuene of e who is known to me.
FBCE, consmoricsssnnrssmnss
Db, icoccsiicumsasmnsnis. susssessvsessissssasasssssrmrbtisensssssnissesiarisasrons
Signature and Seal and Magistrate

Notary Public Justice of the Peace.

*The applicant must give details of a recent survey/loss assessment report signed
by him/ the Firm/the company as a surveyor/loss assessor.

Notes.—1. The attention of the applicant is drawn to section 104 of the Insurance Act,
1938, which provides that whoever in any document required for the
purposes of any of the provisions of that Act, wilfully makes a statement
false in any material particular, knowing it to be false, shall be punishable
with imprisonment for a term which may extend to three years, or with
fine which may extend to one thousand rupees, or with both.

2. The name and the licence number given in the application should be
identical with those shown in the licence held. If there is any subsgqu?nt
change in the name, the reasons for the same should be stated furnishing

documentary evidence for the same.
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3. Any correction or alteration made in the application should be initialled by the

applicant. t least thirty days
4 £ o of Insurance at le
The application should reach the Controller ¢, If the application does not

« i lican
oetote the expiry of the licence hald by the S 'L ione the date on which

reach the Controller of Insurance at least thirty .
the licence ceases to be in force, it will not be Eﬂmﬂd I“ matfszsef:;e
applicant, if he so desires, may apply for a fresh licence by paying a fee of Ks.

250.

5. A fee of Rs. 200 should be paid into the Reserve Bank of India or where there is
no office of the Reserve Bank of India, into the State Bank of India acting as the
agent of the Reserve Bank of India or into any Government Tree_;sury for credit
under the head “XXI - Miscellaneous Departments—Fees reahsed ’umfler the
Insurance Act, 1938” and the receipt shall be sent along with this application.

6. Payment in cash or by money-order, cheque, postal 'order, postage or
insurance stamp or Bank draft is not accepted and will be returned at
applicant’s cost. |

7. No acknowledgement of this application will be sent. If one is required, the
application should be sent by registered post (acknowledgement due).]

NOT TRANSFERABLE
[FORM XVIII BBF
Government of India
Office of the Controller of Insurance

(See rule 56)

RENEWAL OF LICENCE TO ACT AS SURVEYOR/LOSS ASSESSOR
UNDER PART IIB OF THE INSURANCE ACT, 1938

Having paid the prescribed fee and having made the necessary declaration, its
licence No. ....coceveemne o 7 O to act as surveyor/loss assessor is hereby
renewed up to the ........ccccrerennnes 5 F L ST

------------------------------------------

Controller of Insurance
Seal of the Firm/Company

Notes.—1. If it is desired to renew this licence for a further period, the procedure laid
down in rule 56 of the Insurance Rules, 1939, shall be followed, and an
application for renewal should reach the Controller of Insurance at least
thirty days before the licence expires.

2. This licence authorises the licence-holder to act as a surveyor/loss assessor
for any registered insurer and, therefore, no identifying mark or note of
any description by which the identity of an insurer might be established
should be placed on the licence or on this renewal licence.

1. Subs. by GSR. 1275, dated28th May, 1969 (w.ef. 1-6-1969).



gch. 1, Form XVIIIBI] The Insurance Rules, 1939 329

3. E‘IO corﬁ‘ection in this renewal licence will be valid unless initialled by the
ontroller of Insurance or a person authorised by him in this behalf.]

'[FORM XVIII BI

APPLICATION FOR RENEWAL OF A LICENCE TO ACT
AS A SURVEYOR/LOSS ASSESSOR

(See rule 56)
From
Name of Surveyor/ Mr.*...
sl o
MISS Ao
Pl adlioes. i
) **working as sole proprietor of........cc.ceeueene
o
The Controller of Insurance,
Simla.
Licence No........ciniiiinnas
Date of expiry.......cooueees
Dear Sir, v
I request that the above licence may be renewed for a further period of five years.
2. I enclose the receipt NoO ... dated...............from the ... showing

payment of the fees of Rs. 200.
3. I declare that since the date of my last application for a licence:—
(i) I have not been found to be of unsound mind by a court of competent
jurisdiction;
(i) I have not been found guilty of criminal misappropriation or criminal

breach of trust or cheating; or forgery or an abetment of or attempt to
commit any such offence by a court of competent jurisdiction;

(iii) 1 have not been found guilty of or to have knowingly participated in or
connived at any fraud, dishonesty or misrepresentation against an insurer
or an insured in the course of any judicial proceeding relating to any policy
of insurance or the winding up of an insurance company or in the course of
any investigation into the affairs of an insurer; and

(iv) my licence has not been cancelled at any time

Insurance;
(v) I declare that I continue to hold the qualification on the basis of which my

licence mentioned above was issued.
4.1 also declare that the facts stated herein below are true.

by the Controller of

Yours faithfully,

Signature of the applicant.

Dated the .........c.cocsmararsenss
*Strike out whichever is not applicable.
*“Strike out if not applicable.
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otes i ion 104 of the Insurance Act,
= ion of the applicant is drawn to section '
: - g:ﬂa:ﬁihc:t;foﬁdes Ellfat whoever in any document required for purposes

i tatement false in any
isions of that Act, wilfully makes a s | 1
e at:Z:lf &:igz‘l:xsmlmowing it to be false, shall be pumshabl'e w:;th
z'taprisunnl':mt for a. term which may extend to three years, or with fine
which may extend to one thousand rupees, or with both.

2 The name and the licence number given in the application should be

: - : i i eld. If there is any su uent

identical with those shown in the licence f:ne ke 5tatgd fubr;sﬁghing
change in the name, the reasons for the sa
documentary evidence for the same. o

3. Any correction or alteration made in the application should be initialled by
the applicant. _

4. The application should reach the Controller of lf'lsu'rance at least thirty days
before the expiry of the licence. If the application does not reac‘h the
Controller of Insurance at least 30 days before the date on which the licence
ceases to be in force, it will not be entertained. In that case the applicant, if
he so desires, may apply for a fresh licence by paying fee of Rs. 250.

5. A fee of Rs. 200 should be paid into the Reserve Bank of India or where
there is no office of the Reserve Bank of India, into the State Bank of India
acting as the agent of the Reserve Bank of India or into any Government
Treasury for credit under the head “XXI - Miscellaneous Departments Fees
realised under the Insurance Act, 1938” and the receipt shall be sent along
with the application.

6. Payment in cash or by money-order, cheque, postal order, postage or
insurance stamp or Bank draft is not accepted and will be returned at
applicant’s cost.

7. No acknowledgement of this application will be sent. If one is required, the
application should be sent by registered post (acknowledgement due).]

'[FORM XVIII BBI

Government of India
Office of the Controller of Insurance

Licence No......c..ccoevveen.
(See rule 56)

RENEWAL OF LICENCE TO ACT AS SURVEYOR/LOSS ASSESSOR
UNDER PART II-B OF THE INSURANCE ACT, 1938

Mr* /Mrs®. /MISS™......coomiirmereinerneeerresseaseaeas

KOEIOGE i st

*Working as sole proprietor of ... having paid the
prescribed fee and having made the necessary declaration his/her licence
NO v dated ................. to act as a surveyor/loss assessor is hereby renewed
VP Y i Aay of S

SIMIA, dated the ...cccverimicrnnees  reeserieeessnnees e seessasas

Signature of licence holder. Controller of Insurance

*Strike out if not required.
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Notes.—1. If it is desired to renew this licence for a further period, the procedure laid
down in rule 56 of the Insurance Rules, 1939, shall be followed, and an

application for renewal should reach the Controller of Insurance at least
thirty days before the licence expires.

. This licence authorised the licence-holder to act as a surveyor/loss assessor
for any registered insurer and therefore, no identifying mark or note of

any description by which the identity of an insurer might be established
should be placed on the licence.

3. No correction in this renewal licence will be valid unless initialled by the
“Controller of Insurance or a person authorised by him in this behalf”].

1[+:|=i-]
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